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_dLNTRAL AD' 14INISTRATIVE T RIB UNAL 
G tAhAT I BENCH 

GLA 

Original Application No 
Misc Petition 
Contempc Petition 
R€i1w Application No / 

hpp]jcant( s): 

- 

 

Vs-  

Rsdnt( s) 

Advocate for the 

Avoate for the RCspond1t( s) 

Notes Qe Registry 	 Date 	
Order of the Tribunal L. 

paUOil IS 	 ç 13.2.2003 	 Heard Mr. S.S. Goswarni 1  
Y 	

1earned coune1 for the apijcants, 

The application is admitted. 

for the records. 

Put aptbe attetront2l3,03 
1 -- 	
ibefore the Single Bench. 

'Re>  tp  

Vjcehajan. 
mb 

21.3.2003 	 Put up again on 2.4.2003 to 

L 
I& 	'•'::3 	 bb 

4/  

enable the respondents to file written 

statement. 

V1ceChairmafl 

IL 	 4AJ 

tr 	•4 	¶L(L 



O.A. 2 3/2003 
• 	 . 	' 	j_'•, 

	

25.4.2003 	No written statement. *%3-  othcom 

from the respondents. Put u 	on 23. 
5.2003 enablIng the respondents to file 

	

• 	written statement as prayed for by *.A.K 
Chaudhuri, learned Addl.C.G.S.C.. 

Vice-Chairman 

bb 

	

23,5.2003 	Therespondents are yet to file• 

written statement. Put up again on 20.6.200 

.f or written statemént. 

Vice..Chairman 

mb 

	

20.6.2003 	Put up again on 8.8.2003 to enable 

the resppndents to file written statement 

' 

	

	 on th& prayer of Mr. A.K. Choudhury, learne 
ed..Addl. C.G.S.C. for the respondents. 

ly  

• . 	 .. 	Vice-Chairman 

	

mb 	 - 

8.8.2003 	Put up again on 12.9.2003 to enable 
the respondent to file written statement 
on the prayer of W. A.K. Choudhury, learned 
Addi. C.G.S.C. for the respohents, 

-'-• 	..• 	•: 	 • 	. 

Vice-Chairman 

mb 

12.9.2003 	present: The Hon'ble'Mr.K.V.prahaladan ' 
Administrative Member. 

List the case on 31.1020O3 bo 
enable the respondents to file written 

statement. This order is passed on the 

prayer made by r.A.K.Chaudhuri, learned 

• 	 Addl.C.G.S.C. 

- 	 Member 
bb 



r 0. A. 23/2003 

	

31 .10.2003 	ththe prayer made by Mr.A.K.Chau- 

dhuri, learned Addl.c.G.S.C. four weeks 

time Is granted to the respondents to 

file written statement. 

Al 

	

j 	 -ck. t4tJv- 	 List the CaSe on 10.12.2003 for 

written statement. 

!f1* 	 Vice-Chairman 

bb 

2.1.2004 	No written statement so far filed. 
I. 	 List the matter on 4.2.2004 to enable the 

respondents to file written statement. 

(L 
jp1I) 	 Member (A) 

mb 

	

25.2.2004 	Present: H0&bleShriShanker Raju, 

 Learned 	counsel 	for 	te 

	

(;c 	 respondents seeks and is allowed four 

	

. 	 weeks to file reply to the O.A. List 

it on 25.3.04. 

• 	 Member(J) 

nkm 

28.4.2004 	Written statement has been filed by 

the respondents, List the matter for 

hearing iom before the next Division Bench.! 

mb 

26.4.2004 present: The Hon'ble Smt. Bharati Roy 
Judicial Member 
The Hon ble Shri K.V.Prahladafl 
Administrative Member. 

At the request made by learned coun 

sel for the parties matter be posted on. 

30.6.2004. 

kember (A) 	 Member (j) 
H 	 bb 

C- 



23.7.2004 	Heard learned coujsel for the parties o  

hearing concluded. judgment delivered in 

open Court s  kept in separate sheet. The 

application is disposedof. No qvder as to 

costs. 

6reber (A) 	 Member (j) 



CENTR AjJMINISTRATIVE TRIbUNAL 
GUWAHATI I3ENCH 

R.A. NQe 	 Of 2003. 

23_7_20L1. 
DATE. OF DECISION 

Sri Nirmal çh.Briai 	2l.othra. , 	. . . 	.APPLICANT(S). 

Sri S.S.Goswami 	 O ...ADVOCATE FOR TH 
APPLICANT(S). 

- VERSUS 

Union ofindia&Ors. . , , . 

	 0 	 REsPoNUENT(s). 

Si .K.Choudhuri,Md1.C.G.5.C. 	 ADVOCATE FOR TH 
RESPONDENT(S). 

T Ht kON'BLE SHRI K.V.SCHTD7\NAJTD7\N, JUDICTL MEMBER 

THE I-1iON'BLE SHRT Tc.\T.PR7.HL\DN, ADMTNTSTRATTVF, MEMBER 

1.. Wiether Reporters of local papers may be allowe 9. to see 
the judqment ? 

T be referred to the Reporter or not P 

W -iether their Lordships wish to see the fair copy of th9 
jidgment ? 

4 14hether the judgment is to be circulated to the other 
Benches 7 

judgment delivered by Ho'ble Judicial Member 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.23 of 2003. 

Date of Order : This, the 23rd Day of July, 2004. 

THE HON'BLE SHRI K.V.SACHIDANANDAN, JUDICIAL MEMBER. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATTVE MEMBER. 

Shri Nirmal Ch. Baruah, 

sri Madhu Kr. Bora, 

Sri Jibon Bora, 

Sri Padum Handique, 

Sri Nandeswar Bora, 

Sri Joyram Kolita, 

Sri Ramen Sarmah, 

Sri Anjan Dutta, 

Sri Prasanta Gogoi, 

Sri Babal Bora, 

Sri Jugal Gogoi, 

Sri Ajit Bora, 

Sri Horen Bora, 

Sri Khagen Gogoi, 

Sri Kosheswar Bora, 

Sri Mohon Bora, 

Sri Dhiren Baruah, 

Sri Nila Kanta Bora, 

Sri Robin Bora, 

Md. Ra.sid Au, 

Sri Anil Saikia, 

Sri Biren Bora 	 ...applicant 

By Advocate Sri S.S.Goswami. 

Versus - 

1. The Union of India 
Through the Secretary 
to the Government of India 
Ministry of Communication 
Department of Telecommunication 
New Delhi. 	

Contd./2 
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2. The Chief General Manager 
Pssam Circle 
Government of India 
Department of Telecommunication 
Ulubari, Guwahati. 

3 The General Manager 
Bharat Sanchar Nigam Limited 
Jorhat Telecom District 
Jorhat-785 001. 

4. The Deputy General Manager (dmn) 
Bharat Sanchar Nigam Limited 
Jorhat Telecom District 
Jorhat - 785 001. 	 . . . . Respondents. 

By Mr.A.K.Chaudhuri, Addl.C.G.S .C. 

0 R DER (oRPL) 

SACHIDANANDAN, K.V., MEMBER(J): 

I: 	
There are 22 applicants and the grievance of the 

applicants is that they have not been conferred temporary 

status in terms of the Casual Labourers (Grant of 

Temporary Status and Regularisation) Scheme 1989. 

Aggrieved by the action of the respondents they filed this 

O.A. seeking the following reliefs. 

The 	impugned 	letter 	No. 	X-i/CON/Part 

11/2000-2001/61 dated 10.1.2001 issued by the respondent 

No.4 be set aside and quashed (Annexure-il). 

To quash and set aside the order' under 

No.X-1/CON/Pt-IV/2002-2003/25 dated 6.8.2002 issued by the 

Respondent No.4 (Annexure-13). 

The respondents he directed to confer temporary 

status to the applicant in terms of the Casual Labourers 

(Grant of Temporary Status and Regularisation) Scheme, 

1989 framed by the respondents department with immediate 

effect. 
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(iv) The respondents be directed to reinstate the 

applicants in service with immediate effect. 

The respondents have filed a detail written 

statement containing that the applicants did not complete 

240 days in a year. The applicant has also filed a 

rejoinder reiterating the stand taken in the O.A. 

Heard Sri S.S.Goswami, learned counsel for the 

applicant and Sri A.K.Choudhury, learned. Add1.C.G..C. for 

the respondents. 

When the matter came up for hearing the learned 

counsel for the parties jointly submitted that similar and 

identical matters in o.P.117/98, 112/98 and 293/98 etc. In 

those matters the Tribunal referred the matter before the 

Verification/Responsible Committee to verify the claim of 

the applicants therein with a detail verification of their 

service records by competent authorities (if required by 

verification committee). The learned counsel for the 

respondents submitted that Verification Committee has 

already verified the service records of the applicants and 

found that they have not completed 240 days in a year. On 

the other hand the learned counsel for the applicant was 

confident in submitting that they have already completed 

240 days and they are entitled. for regularisation. At this 

point both the counsel submitted that if the matter is 

referred to Responsible Committee for fresh consideration 

of the claim of the applicants they have no objection in 

H 
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adopting such procedure. In the circumstances we direct 

the 4th respondent and/or other competent authority as 

directed by him may refer the matter to the responsible 

committee and take a decision within 3 months from the 

date of receipt copy of this order. If the applicants are 

still aggrieved they may be at liberty to approach the 

appropriate forum. 

With the above observation the O.A is disposed of. 

No order as to costs. 

K.V.PRAHLADAN 	 K.V.SCHID7.N7kND7\N ) 

ADMINISTRATIVE MEMBER 	 Jt1DICI7L MEMBER 

WO 
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4 	P artiCUrS 0 £ a rders agains t i ich 

the applicationis made 

1(I 	 4 1 	Order"dtd. 10.192001 igoring the cases 
of the app4itants fr,r cnfennent of 

temporarY status aDd regularisation. 

1(u) 	 4 	Order dtd. 6.8.02 rejecting the appeal 
filed .by the appiLants pirsuant- to the 

C' S order 

5. 	Jiarisdiction of the Tribiial 

5, Limitation 

5. Pacts of the case . 

4.1. 	 5. 	p..aritS are citizenof India 

4.2 	 S. 	ppIaflts are casual employees of BL, 

Jo that Switd In g Secondary A=a and all 
rendered more than 240 days of work. 

4,3 	 6. jVpVlLants were serving in different 
office$a of the Iptt. ofTeleoxnmufli- 

Cation. 

44 	 6. Govt. of Indiamade a Stheme knon as 
• Casual Labourers (Grant of Temporary. 

$tatus dEeglariSatiOn) Scheme and the 

scheme czfle into operation from 1.10.89, 
gy letter dtd. 1. 12.93 , Gvt.f India.. 

ci aified th at benefits shouldbetonP%  

rçilE b Casual 1 abolarers en gaged 

during the period from 4.3.85 
• 	 22.6.88* ZP the Deptt.of Posts, casual 

labourers engaged ask' 29.11.89 were 

given the benefit of the scheme and 

this was further extended to labourers 

engaged as on 10 • 9.93. 

	

4.5 	 7.p]..abts 	that the benefit of 

the sdierre should be extended as the 
casual labourers In the Deptt.of posts. 

As authorities did not consiäerf'hd 

2 Original Applications 04ANO. 302 arid 

229 of 1996 before CAT whereby CAT 
directed the respondents to gibe 

simil ar benefits. 

	

4,6 	 7 	D.M. & thief ACcUflt$ officer of 
the Deptt. at Jorht prepared partiQ.' 
lars of casual labourers of Jorhat 

witdiing SendarY Area which 

•... 2. 
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o3ntained nnes of 116 no.of casual labourers . 

( 	neare .-1. 

4.7. 8 	The are said list Was forwarded in cvmplialce 
with and *xx w ith regerenco to letter dtd. 27.8... 
98 	(enne a1 re -2). 

4.8 9 	ABoresaid fact of forwarding is evid -it fitm 
letterNo. 	-5//RP/JE/98..99/10. 

4.9 9 	Vide order dtd. 9.2. 2000 , 	the iAsstt. I.rector 
General (SIN) Deptt. of Telecom sanctioned 
posts of regul ar mezdeor, iir regularisation of 
temporary states Casual Mazthors as on 31.3.97 
and gran t of temporary states to casual 
labourers as on 1.8.98 for Assam Cire(nx-4), 

4.10. 10 	12 Nos. of Part-time employees are also 
specified as part time casual Mazdoor aloxig 
with the letterpo,X-5/C/CORfJW9899/10. 
pursuant to the 	7vide letter dtd.13/1/2000 
the Dvsional Engineer (P&) Joxhat app6d 
the aforesaid 12 Nos.of casual parttirto 
persons ( 	ne)ure - 5 ). 

• 	4.11 11 	Vide order dtd. 9.2. 200, the Divisional Engineer 
• (p&4 Jothat invited all 116 Nos,of casual 

• 14 azdoo r to appear in the in te rvie w . (.4i x- 6 ). 

4.12 11 	A lisbx 	of only 67 casual mazcbors were 
sep arately prep axed frrn 116 no sa who were 

on to have.  completed 240 days.(jnxure-7 ). 

4.13 12 	4pother list containing 21 rnazdeors was 
prepared whict showed them to have  completed 
240 days ( 	n exure- 8 ). 

4.14 12 	Deptt. prepared both the list under 
Pnnexures 	,& I (s). 

4.15 12 	Many other app4lants filed cases before cpT. 
pursuan t to the direction of the CT and legal 
opTt)on of the tptt 	legal adviser ,the 

• appointments were similarly 4isengaged and till 
date they have not been re-engaged. 	 - 

4.16 13 	The D.G.M.(drai)Assam Circle,vide letter dtd- 
16.10.98 dixecet.d all concerned to do the 
needful action to avoid any contempt proceedlnç 
(nnexure . 	10 ). 

4.17 13 	jWxx=Jtky 4p pUbants were no t in fo nie d about 
the aforesaid letter . 

4.18 14 	1sponden ts appodinted 67 nos.of persons out 
• of 116. 

2 
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5 . 

5. 1 

5.2 

53 

14 Vidte =exure I CEO ,21 nos.of persons 
were illegally sppointed who had break 

th service for more than 2 years 6months, 

14 T ermination letteçs dtd.10.1.2001 were 
issued to all appll.ants (nnexuze- 11).. 

14 B eing aggrieved , the appients' 
approached CAT vide Q'4No.427/2001. 

15 CeAT disposed the aore said app]. ica tion 
with a direction to respçndents to verify 
the claim of the applants and pass 
a reasoned order on that xpresentatiOfl. 

CPNNEJRE .4). 
15 pursuant to the aforesaid order dtd - 

11.4.2001 , all app1an ts filed 

rep re sen t ation S . 

16 By order dtd. 6.8.2002 , the Respondent 

rio. t rejected the SC laixfl of the 

• appk&Epts. (nere - 13). 

16 The nature of job of the appkitznts 

being pèrenni&. , they can be sied on 

regular posts and benefits under the 

said scheme • 

17 Impugned order fltd.6.8.2002 is illegal; 

arbitrarY  

17 As app4ltan ts cimpl e ted more than 240 days 

they areeligible for confennentof the 
benefits of the said scheme. 

19 	VpjicatiO is filed bonafide and 
the interest of justice • 

18 	Grounds for rel le f. 

18 	In terms o f the Sdieaie en d various order 
of the CML' ,spplicants having served 

more th an 240 w3rking days are entitled 

under the scheme and =a temlination 

order5dtd.10.1.2001 and 6.8.2002 is 
liable to be set aside and quaed. 

19 	sin ce slxnil rly situated persons with 
reaiired number o f working days have gotl 

the, benefit o f the scheme , the p resent-
applicePts are entitled to get the sPe 

benefiof' the scheme. 

19 	Since all the €p1icants have completed 

more than 240 vorkJng days ,the authoti.-
ties may be directed to oofer the 

temporary status upon the applicants in' 

teens of the scheme. 

. . . .4. 



20 

001 

20 

20 

20 

20 

21 

21 

21 

22 

22 

22 

22 

22 

23. 

23 

23 

- 4- 

5.4 	 29 4J.l pp1icants fulfilled the criteria l8td 

dc wn in p ragrh 5(1) of the scheme. 

pliCants h.ve completed requisite nuner 

of days  in temsof.thepn)visionsOf 
pragrh 5(1.) of the cheie *  

plicits are cobtinously w)rJng sfrice1992/ 

93 without break 

rks perfomting by the applicants are of 
pa flfl anen t n atu re 

pplicants have similar nature of works per-
formed by ze gui ar M azdoo r of the Lept t. 

Impuied orders dtd. 10.1.01 and 6.8.02 is 
contra ry to their own records and findings 
given by the $crutlnizing Ornnittee and 

also contrary to crtifixate relating to work 
perd. 

Desion communicated t1uugh order dt16.8.02 
is con trary to the service records main t a ied 

by the Re spon den ts • 

o rder dtd. 6.8.0 2 is illegal. 	&*XkS 

plicant3 su2nitted repres&xtetion on 9.5.02 
1xc9 individually vhich was timed dri by the 

reapondent rx.4 by order dtd. 6.8.02. 

plicantfiled04No. 427/)1 and CAT6 
dispo sed 0 f with a dire ct ion to ye ify the 
claifll$aof the applicants and pass resDnéd 

order. 

Relief sought for 

Impuied order dtd. 10.1.2001 may be set 
aside and quashed. (?rnexure -11) 

To quash and set aside the order dtd.6-8.02 
(Arix.-13). 

Respondents may be directed to confer 
temporary status to the applicants in terms 0. 
the scbme with immediate effect. 

Respondents may be directed to reinstate the 
applicants in 	 with immediate effect 

To pass any other 0 der or orders 40 deemed 
fit and proper by this Hon"ble Tribunal. 

s4of application* 

pending diaposal of this epplicationQn 
obsérvaton may be made that this peridency. 
Shall not be a bar for the zepondents to 
considerhe case of the applicants . 

•.. .5. 
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23 	ipliction is filed through advocate . 

23 	ParticalaiOf I..O. 

23 	List of &iclosuzes 

t~ 
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IN THE CENTRAL ALRTIE UN 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative 

Tribunals Act. 1985j 

Original Application No ,.. . ............. / 2003 
BETWEEN 

Shri Nirmal Chandra Baruah & 21 Ore 
,Apl 	o.ts 

-Versus- 

1. Union of India & ore 

Respondnets 

Si No.. 	Particulars . 	 Page no. 

1 	Application 	 I to 23 

2. 	Verification 	 24 

3.. 	. Annexure:-1 	 25 to 27 

4. 	Annexure:-2 	 28 to 36 

S. 	'Annexure:-3 	 37 

Annexure:-4 	 38 

Annexure:-5 	 39 

Annexure:-6 	. 	 40 

Annexure:-7 	 41, 42 

Annexure:-8 	 43 

nnexure:-9 	 44 

Annexure:-10 	 45 

13.. 	Annexure:-11 	 46 to 83 

Annexure:-12 	 . 	84, 85 

Annexure:-13 	 86 to 123 

filed by 
iZ. 

Dated 	. 	 Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative 

Tribunals Act.. 1985..) 

Original Application No..,.............../2003 
BETWEEN 

Shri Nirmal Chandra Baruah, 
son of Sri Rasesar Baruah. 
Resident of Village Sutergaon.. 
P.O. Takeiagaon. 
District:- Jorhat, Assam. 

Sri Madhu Kr Bora, 
son of late Ganesh Bora, 
resident of village Assaibarigaan.. 
P.O. Chowtanq, 
District: Jorhat Assarn. 

3..Sri Jibon Bora 
son of Sri Giridhar Bora. 
resident of village Phosual 
P.O. Phosual 
District:- Jorhat, Assam. 

4. Sri Padurn Handique, 
son of late Tapuram Handiciue, 
village Alengmara P.O. Alerigrnora, 
District:-' Jorhat, Assam, 

5, Sr- i Nandeshwar Bora, 
son of Sonti Bora, 
Village Srrgaon, 
P.O. Takela Gaon, 
District:-' Jorhat, Assarn. 

Sri Joyram. Kolita, 
son of late De - arn Kolita, 
village Da Gaon, 
P.O. Garakhai Dol, 
District:- Jorhat, Assam, 

Sri Ra(n€.n Sarm 
viii 1o. onarion, 
P.O. Alengrnora, 
District:-' Jorhat, Assam. 

Sri Anjan Dutta, 
son of Cheniram Dutta, 
Village Rangdoi Jugaria Gaon. 
P.O. Rangdoi Chariali 
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District:- Jorhat Assam 

• 	 9. Sri Prasanta Gogoi, 
son of Naren Gogoi 
Village I No, Chowni Gaon, 
p - 
District:- Jorhat, Assam. 

Sri Babal Bora, 
son of Robin Bora, 
Village Chaaribahi Dulia Gaon, 
P.O. Charibahi, 
District:- Jorhat, Assam. 

Sri Jugal Goqoi, 
son of Jogesar Gogoi, 
Village lijaninonai Gaon, P.O. Ranqajan, 
District :- Jorhat, Assam. 

Sri Ajit Bora, 
son of Thagiram Bora, 
Village 1 No, Sonari Gaon, 
P.O. Alongmora, 
District:- Jarhat (ssam). 

Sri Horen Bora, 
son of Debeshwar Bora, 
village Chowni Gaon. 
P.O. Barbheta-4, 
District:- Jorhat, Assam. 

Sri Khagen Gogoi, 
son of late Padma Gogoi, e  
Viii Chown$0  Gaon, 
P.O. Barbheta, 
District:- Jorhat, Assam. 

I.S. Sri Kosheawar Bora, 
son of Moniram Bora, 
village Hatigara Nowselia Gaon, 
P.O. Chawtang, 
District:- Jorhat, Assam. 

Sri MohBora, 
son of Sarukb.-8ora 
village Kharkhowa Goan, 
P.O. Chowkial 

• 	 District:- Jorhat, Assam. 

Dhiren Baruah, 
son of late Dhandiram Baruah, 
Viii Nowsolia Gaon, P.O. Chowtanq, 
District:- Jorhat, Assam. 
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18 Sri Nila Kanta Bora, 
son of late KakeshLar Bora, 
Viii. Solmora Gaon, 
P.O. Molow Pather, 
District:- Jorhat Assarn, 

1.9.. Sri Robin Bora, 
son of Sarupai Bora, 
Viii. 1 No. Sonari Gaon, 
P.O.. Alenqmora, 
District: -  Jorhat, Assam. 

Md Rasid Au, 
son of Md SAhmed, 
Village Meiarnora Gaon, 
P..*O. Melamora, 
District Golaghat (Assam) 

Shri Anii Saikia, 
son of late Raseswar Saikia, 
Viii Nara Holidhari Gaon, 
P.O. Ladoigarh, 
District:- Jorhat., Assam. 

22. Sri Biren Bora, 
son of Shuban Bara, 
Viii 2 No. Charibahi Gaon, 
P..O.phalajan, 
District:- Jorhat, (Assam) 

- .........U.c ,ns 

-Versus- 

Union of India, 

through the Secretary to the 

Government of India, 

Ministry of Communication, 

Department of Telecommunication, 

New Delhi, 

The Chief General Manager, 

Assam Circle, 

Government of India, 



Department. of Telecommunication, 

Ulubari, Guahati, 

The General Manager, 

Bharat Sanchar Nigam Limited 

Jorhat Telecom District, 

Jorhat:- 785001, 

The Deputy General Manager (Admn) 

Bharat Sanchar Nigarn Limited, 

Jorhat Telecom District, 

Jorhat"785001. 

Re.p ,,..nc.LEc.,.ts. 

DETAILS OF APPLICATION 

1 - 	P ........c.i.. r.s ..fu.d.........i.n...t ..h..j,.cb....:h.......15..c.t5..o.a 

is. made: 

Order under No, X-1/CON/Part II/2000-2001/61 dated 

Jorhat the 10th January, 2001 issued by the Deputy Gener-

al Manager, Office of the General Manager, Bharat Sanchar 

Nigamn Ltd. Jorhat in a printed format unilaterally ignor 

ing the cases of applicants for conferment of temporary 

status and regularisation 

(Annexure:-il) 

Unilateral order under No. 	X-1,/CON/Pt--IV/2002 

2003/25 dated 6.2002 issued by Respondent No. 4 the 

Deputy General. MaMer7  office of the General Manger ide- 
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corn District BSNL Jorhat rejecting the 

the applicants persuant to the order 

passed in O.A. No. 427 of 2001 by the 

and thereby came to a perverse finding 

prayer for regularisation. 

Appeal filed by 

dated 11..42002 

Hon'ble Tribunal 

and rejected the 

(Annexure: - Ia.) 

2, Jur .is.dictionof the Lt..ivn.a .li. 

The applicant declares that the subject matter 

of this application is well within the jurisdiction of 

this Honble Tribunal. 

3.. Limitation: 

The applicant further declares that this appli-

cation is filed within the limitation prescribed under 

section 21 of the Administrative Tribunals Act, 1985, 

4. Fc?.f........th.ç.ase  . 

4.1 That the applicants are citizen of India and as such 

i•yy are entitled to all the rights, protections and 

privileges as guaranteed under,  the Constitution of India.. 

4,2 	That your humble applicants are all casual 

employees of the Sharat Sanchar Nigamn Ltd. (in short 

SNi ) Jor'hat switching Secondary area and everyone of 

them had rendered more than 240 days of work in a given 

year., and as such they are entitle to he considered for 

regularisation of being conferred with the temporary 
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status as per Casual Labourers (Grant of Temporary Status 

and Regulation) Scheme 1989, adopted by the Government of 

IndIa, Ministry of communication vide Ministrys letter 

No.269-10/9-STN dated 7.11.1999. 

43 	That the applicants were serving as casual 

Mazdoor in different offices of the department of Tele-

communication of the Government of India under Jorhat SS 

of the Jorhat Telecom District (as it was earlier known 

before constitution of 8SNL till the month of May 1998 

4.4, That the Govt of India, 	Ministry of Communica - 

tion, made a scheme known as Casual Labourers (Grant 	of 

Temporary Status and Regularisation) Scheme in the year 

1989.. This scheme was communicated by letter No. 

69-10/89-STN dated 7.11.89 and it came into operation 

with effect from 1.10.1989. Certain casual employees, who 

completed 240 days of service in a given year, had been 

given the fit under the said scheme, such as conferment 

of temporary status, wages and daily wages with reference 

to the minimum pay scale of regular Group employees 

including the D.A. and H.R.A. Later on, by letter dated 

17.12.1993 the Govt. of India clarified that the benefits 

of the scheme should he confined to the casual employees 

who were engaged during the period from 31.3.1985 to 

22,6.1988.However, in the Department of Posts, those: 

casual labourers who were engaged as on 29.11.1989 were 

granted the benefit of Temporary status on satisfying the 
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eligibility criteria The benefits were further extended 

to the casual labourers of Department of Posts as on 

10.9,2993 pursuant to the judgement of the Ernakulam 

Bench of the Hoñ'ble Central Administrative Tribunal 

passed on 13..3..1995 in O.A. Na.. 750/1994.. 

4.5 That in view of the facts and circumstances as has 

been revealed in the preceding paragraphs the present 

applicants had also claimed that the benefit extended to 

the casual employees working under the Department of 

Posts are liable to be extended to the casual employees 

working in the Telecom Department as the applicants are 

also similarly situated.. But since the authorities con-

cerned in the Department of telecom did not consider 

thir claim favourably, some of the applicants as well as 

other similarly situated persons had approached this 

Hon'ble Tribunal by filing two Original Applications 

which were registered as O.A. No.. 302 and 229 of 1996 

whereupon this Hon'ble Tribunal by order dated 13.8.1997 

directed the Respondents to give similar benefits to the 

applicants a was given to the casual labourers working in 

the Department of Posts. 

46 	That it is stated that the Telecom District 

Managerand the Chief accounts Officer of the Department 

at .jorhat prepared particulars of causal labourers of 

Jorhat switching Secondary area alongwith the particulars 

of service record and years.. The said list of particulars 
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contains the name of casual labourers, qualifications. 

II  date of enqaqement, officers who engaged them, the days 

of working in a particular year' against the particular 

work. However, so far applicant No.1 is concerned his 

educational qualification is not recorded properly.. The 

applicant No.1 is pre-degree passed and having diploma in 

Radio and T.V. servicing from a inst.itution recognised by 

theGovt.. of Tami) Nadu.. The said list contains the names 

of 116 number of casual labourers in page No.. 1 to 

8..Moreover there is a 12 number of casual labourers (Part 

time) which were shown in a seperate list.. Both the 

aforesaid lists were forwarded by the Department vide 

letter under reference No.. X-5/C/CORR/JR/98''99/10.. 

The names of the present 	-- 	 , app]icants 

extracted from the main list of 116 casual labourers 

forwarded under aforesaid letter.. 

A typed copy of the extracted names of the 

applicants along with their service particular as pre-

pared and maintained by the Department is enclosed here-

with and marked as Annexure:-1.. 

4..7 	That the applicants beg to state that the main 

list of particulars under letter No.. X-5/C/CORR/JR/98' 

99/10 for 116 casual labourers were forwarded in com-

pliance with and with reference to the letter No.. ESTT- 

ESTT-9/12/4 dated 9/12/4 dated 27..8..98 and letter No,  
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27.8.98.. In the said main list names of the present 

applicants were shownin serial Nos 13, 14, 33, 44, 57, 

58, 60, 62, 63, 64, 65, 66., 67, 68, 70, 71, 73, 75, 78, 

81, 83 and 109. 

A typed copy of the main list containing 116 

numbers of casual labourers.dulY certified and verified 

by the respondents is annexed herewith and marked as 

Arinexure: -2. 

	

4.8 	That the aforesaid facts of forwarding the 

names of the present applicant is evident from the letter 

dated Nil No. X5/C/CORR/JR/9899/10.. 

A typed copy of the aforesaid letter along with 

its photocopy in Departmental letter head is enclosed 

herewith and marked as Annexure:-3. 

	

4.9 	That vide order No. 269-4/93-$TN-II(Pt.) dated 

9.2..2000 the Assistant Director General (STN) Govt.. of 

India, Ministry of Communication, Department of Telecom 

was pleased to sanction of posts of regular mazdoors for 

regularisation of temporary status casual mazdoors as on 

313..97 and grant of temporary status to casual labourers 

as on 1.8.98 for the Assam Circle. 

By the said order the number of casual mazdoors 

k 

or  We  I  lz~  E ~ 
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were specified against each switching secondary area 

(SSA) who had been working upto L8..98 and completed 240 

days in any years. Thus total number of mazdoors were 

shown as 672 out of which 116 number of posts (as per 

Annexure:-2) for Jorhat Division were forwarded to De-

partrnent of Telecom for approval as Temporary status 

Ilazdoor.. 

The aforesaid order was duly received by Mr. 

J...N.Misra, Circle Secretaryof Assam Circle vide his ac-

knowledgement of 7 receipt dated 16..22000. 

A copy of the said order dated 9.2.2000 is 

enclosed herewith and marked as 	.............. 4. 

410 	That it may be stated herein that the 12 number 

-. of part time employees are also specified as part time 

casual alongwit.h the list prepared for 116 casual em 

ployces under the same letter NOX'-5/C/C0RR/R/9B99/10 

dated Nil 

However pursuant to the sanctioning of the 

appointment by the Ministry of Communication, the Divi-

sional Engineer (P&A) Jorhat appointed aforesaid 12 

number of casual part time person vide order No. E' 

985/Part time /CL/99-2000/9 dated 13..12000. 



A copy of the aforesaid letter dated 13.1.2000 

is enclosed herewith and marked as An....re 

	

4.11 	That on sanction of the posts by the Ministry 

of Communication vide order dated 9.2.2000 the Divisional 

Engineer (P&A) Jorhat inviting all the 116 number of 

casual Mazdoors to appear in the interview. 

The calling letter issued to that effect are 

similar and unilateral with different dates for inter 

view. The calling letter is issued under Memo. No. E-

1/casual/2000-2001 dated 2.5.2000 

•1 	 One of the copy of such calling letter issued 

to applicant No. 3 is enclosed herewith and marked as 

A......xu.... 

	

4.12 	That curiously from the list of 116 casual 

mazdoors a list of 67 casual mazdoors were seperately 

prepared identifying them that they have completed 240 

days but not on works as on 1,8.98. It is evident from 

the second column of the said list that the Mazdoors were 

taken out from the main list in a pick and choose manner. 

The main list is not serially followed and picked up 

those who were blue eyed people of LIi4E STAFF AND GROUP D 

Union operated at the relevant period of time. 

,,*0  
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A copy of the aforesaid list under Annexure 

1(A) is enclosed herewith and marked 	 Annexre:_  

4.13 	That again another list was prepared under 

Annexure -I(B) identifying them that they have completed 

240 days but not on works as on 1..8..98. The said list is 

prepared ignoring the sanction of post for 116 casual 

Madoors..The list contains names of 2.1 mazdoors who had 

there break in service for more than two and half years 

and the names of such 21 persons are not appearing in 

the final list prepared for 116 number of post. 

A copy of the aforesaid list under Annexure: 

(B) is enclosed herewith and marked as Ann .xu c.e 

4.14 	That the Department has prepared lboth the list 

under Annexure A and Annexure 1(8) and bent upo.n to 

appoint them after joining hands with the then Union.. 

Since there was a break in service in case of 21 mazdoors 

named in the Annexure -1(8) for more than 2 years 6 

months they could not fulfill the evil desire. 

4.15 	That it may be stated herein that in the mean 

time many other applicants filed number of cases before 

the Hon'bie Tribunal being O.A. No. 107/98, 112/98 

114/98, 118/98, 129/98, 135/98, 136/98, 141/98, 142/98, 

145/98, 192/98, 223/98. 269/98 and 293/98. The aforesaid 

application were decided on 31..7..1999. 
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Pursuant to the direction made in the aforesaid 

cases by this Hanbie Tribunal the Department sought 

legal opinion on that from their legal adviser. 

The legal adviser submitted its legal opinion 

vide dated 9.10.98 and opined that the labourers who were 

disengaged may be re-engaged in as much as they have 

completed 240 days. 

The applicants were similarly disengaged howe- 

ver till date they have not been re-engaged, 

typed copy of the legal opinion dated 9..1098 

is enclosed herewith and marked asn.ne ~cu....e 

4.16 	That persuant to the aforesaid the Deputy 

General Ma*ger (Adm) Assarn Circle vide his letter No 

STES-21/160/26 dated 16..10.98 directed the all concerned 

in enclosing the legal opinion of the Department to do 

the needful action to avoid any contempt proceedings. 

copy of the aforesaid order dated 16.10.98 is 

enclosed herewith and marked as Ane 

417 	That curiously however the applicants were not 

informed about the aforesaid letter dated 16.10.98. 
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4.18 	That the Respondent however appointed 67 number 

of persons from Annexure 1(A). list out of the list con-

taining 116 nos of casual mazdoors, 

4.19 	That more over vide Annexure 1(8) 21 number of 

persons were also illegally appointed who had there break 

in service for more than 2 years 6 months. Further said 

21 persons are not from the main selected list of 116 

causa.l rnazdoors. 

420 	That curiously however after appointing the 

aforesaid 67 number of mazdoors from the main select list 

containing 116 names, the Department issued unilateral 

termination letters to the applicants vide No..X-1/CON/Pt-

11/2000-2001/61 dated 10..12001. The termination letters 

were issued under the same number and dates to all the 

applicants and as such only one copy of such letter 

issued to the applicant No. 1 is enclosed herewith. 

Copies of the letter dated 10..12001 are en-

closed herewith and collectively marked as A.ns... 

4.21 	That the applicants being aggrieved by the 

aforesaid orders approached this Hon'ble Tribunal by an 

k 
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appLication and the same has been registered and numbered 

as O.A. No. 427/2001.. 

	

4..22 	That the Hon'ble Tribunal by order 	dated 

11..4..2001 after hearing the parties has taken a note of 

memo No, X-5/C/CORR/JR/98' - 99/L0.. The Hon'ble Tribunal 

disposed of the application with a direction to the 

respondents to verify the claims of the applicants and 

also to pass a reasoned order on the representation of 

the applicants'- 

A copy of the order dated 11,4.2001 is enclosed 

herewith and marked as P 

	

4,23 	That persuant to the order dated 114..2001 all 

the applicants filed their representation individually on 

9.5.2002 stating interalia their respective cases.. The 

Applicants categorica)Istated that they have campleted 

240 days and also they have been incorporated in the list 

prepared by the Department.. The Applicant enclosed the 

necessary documents with the representation and submitted 

the same personally.. The applicants also personally 

stated all the facts in terms of the documents maintained 

by the Department.. The applicants forwarded their repre-

sentatian to by registered post to the Union of India 

through the Secretary, Ministry of Communication and 

personally visited Deputy General Manger, BSNL, Jorhat, 

General Manger BSNL, 3orhat, Chief General Manger BSNL, 



-16- 

ssam Circle, Ulubari, Guwahati. 

4.24 	That inspite of the aforesaid representation 

and also personal hearing the Respondent No. 4 was 

pleased to reject the claim of the applicants. In fact by 

unilateral order dated 6.8.2002 by different memo numbers 

the Respondent No. 4 decided the cases of the applicants 

on their representation by constituting or re-verifica-

tion Committee. On the report of the said committee the 

Respondent No. 4 issued the impugned order dated 6.82002 

stating that the applicants could not satisfy the eliqi- 

i.  criteria for reqularisation and as such the same 

could not be considered favourably. It may be stated 

herein that the applicant Nos 3 and 7 has not received 

the aforesaid order dated 6..8..2002. 

The aforesaid ordedated 6.8.2002 under Memo 

No. X-1/CON/pt-IV/2002-2003/25 to 47 are enclosed here-

with and collectively marked as rjre<ue : -  13 

425 	That your applicants are being entrusted with 

regular nature of job namely, cable construction, cable 

laying, internal wiring, fault repairing, cable main-

tenance, line work, overhead line maintenance, now con-

nection, line tstinq, battery charge etc. as such the 

nature of job entrusted to the applicants is perennial 

nature, therefore there is no difficulty on the part of 

the respondents to absorb the applicants on regular post 



and also there is no difficulty to grant temporary status 

under the relevant scheme stated above. 

4.26 	That the aforesaid impugned order is ex-facie 

illegal, arbitrary and based on erroneous evaluation of 

facts. From the perusal of termination orders enclosed in 

Annexure-li and the present termination order issued 

after re-verification of documents vide Annexure 12 

clearly indicates that there is total non application of 

mind of the committee. Although the verification commit-

tee and re-verification committee constituted by the same 

set of officers yet the findings given in both the re-

ports are different in case of all the applicants. In 

fact., the Committee has totally overlooked the relevant 

lists documents, and the re-verification report is based 

on extran&us consideration only. The discreancy.ifl bath 

the report has revealed the fact that there is malice in 

law and malice in fact while issuing the impugned report 

followed by the impugned ordered dated 6.8..2002 

4.27 	That it is most respectfully stated that as 

evidently the applicants have completed more than 240 

days in the preceding one or more years, they are elig-

ible and also entitled for conferment of the Temporary 

Status and Regularisation as envisaged in the Central 

Government Scheme known as Casual Labourers (Grant of 

Temporary 	Status, and Regularisation) scheme, 	198 

Further in view of the facts and circumstances as re- 

k 
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flected in preceding paragraphs of this application, the 

respondent authorities are liable for a direction from 

this Hon'ble Tribunal to confer upon the applicants the 

temporary status with effect from the date on which other 

similarly situated persons were conferred upon such 

benefits in terms of casual labourers (Grant of Temporary 

Status and reqularisatian) Scheme of 1989. 

4.28 	That this application is made honafide and for 

11 	 the cause of justice. 

5. . ..... fc...r....re 	(s)....thlega1p,.yj,.. 

5.1 	For that in terms of the Casual Labours (Grant 

of Temporary Status and Reqularisation) Scheme of 1989 as 

has been adopted by the Govt. of India vide Ministry of 

Communication letter No. 269-1-189-SIN dated 7.11.89 and 

this Hon'ble Tribunal's order dated 13.8.97 in O.A. Nos 

302 and 229 of 1996, and Order dated 31.8.1999 in O.A. 

Nos 107 of 1998 and Ors. And in view of the evidence as 

reflected in the Register of Casual Labourers under 

.Jorhat SSA, authenticated by the 1.0.5., Jorhat and 

.AO., TDM's office, Jorhat, your humble applicant.s 

having each of them been completed more than 240 working 

days in a given year is entitled to be conferred upon the 

Temporary Status and in contrary termination order dated 

10.1.2001 and 6.8.2002 is liable to be set aside and 

quashed. 
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52 	For that since other similarly situated per- 

eons, with required no. of working days in a given year 

then your applicant have already been conferred with the 

Temporary status by the authorities concerned., your 

humble applicants are also entitled to get the benefit of 

Temporary status and the same cannot be unreasonabl 

discriminated upon by the respondent authorities at their 

whim and caprices. 

5.3 For that since the fact that each of the appli- 

cants have completed more than 240 working days  in 	a 

given year, has been categorically reflected in the 

Register,  of Casual Labourers maintained by the respondent 

authorities themselves and the competent authorities, the 

respondent authorities are liable to be directed upon by 

the Hon'ble Tribunal to confer the temporary status upon 

the applicants in terms of the aforesaid Scheme of 1989 

issued by the Govt of India and in the light of the 

decision of the Hon'ble Tribunal in a similar,  cases such 

as O.A.Nos 30V96,  229/96 and 107/98 (Series) dated 

13.8.1997 and 31.8.1999 respectively. 

5..4 	For that all the applicants have fulfilled the 

criterion laid down in paragraph 5(i) of the provision 

laid down in casual labourers (Grant of temporary status 

and Regularisation) Schemed, 1989. 
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5.5. 	For that the applicants have completed the 

requisite number of days in terms of provisions laid down 

in paragraph 5(1) of the casual labourers (for grant of 

temporary status and reqularisation) Scheme 1989. 

5..6 	For that the applicants are continuously work- 

ing since 1992/1993 without any break. 

5.7 	For that the works performing by the applicant 

are of permanent nature. 

5.8 	For that the present applicants are entrusted 

with the similar nature of works which are being per-

formed by the regular Mazdoar of the department of tele-

communications 

5.9 	For that the impugned orders dated 10..12001 

and 682002 declaring the applicants ineligible for 

grant of temporary status is contrary to their own 

records and also contrary to the findings given earlier 

by the scrutinizing committee constituted by the depart-

ment of telecommunication itself and also contrary to the 

certificate relating to working period issued in respect 

of the respective applicant countersigned by the cornpe-

tent authority of the department of telecommunication. 

5.10 	For that the decision communicated through the 
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impugned order dated 68.2002 is contrary to the service 

records maintained by the respondents. 

5.11 	For that the impugned order dated 6.8.2002 is 

ex-facie illeqal and based on extraneous consideration. 

There is a serious contradiction in the first termination 

order dated 10.1.2001 and subsequent order dated 6.8.2002 
pr 

passed after re-verification 	to the order of the Hon - 

ble Tribunal. In fact the re-verification Committee has 

totally overlooked the relevant lists, documents and the 

impugned order dated 6.8.2002 is issued most mechanically 

and in a malicious manner. 

Details of remedies exhausted: 

That the applicants have submitted representa-

tian individually on 9.5.2002 to the authorities con-

cerned and also appeared in person persuant to the direc-

tion of this Hon'ble Tribunal dated 11.4.2002. Subse-

quently however by order dated 6.8.2002 the Respondent 

No.4 again turned down and rejected appeal dated 9.5.2002 

and as such the applicants have exhausted all the reme-

dies available to them. 

11.t.e 	 . iou . .yJj...,e.....QL.. .... g.. 	.i 1,.b....y 

other Court: 

That the applicants had filed O.A. No. 427 of 

2001.6y order dated 11.4.2001 the Honble Tribunal, was 

pleased to disposed of the same with a direction to 
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verify the claims of the applicants and also to pass a 

reasoned order. Thereafter the applicantsfiled individu-

al representations which were rejected by theespondents 

vide order dated 6.8.2002. Thus there is no other case 

pending before any court or other Bench of this Tribunal 

regarding the same subject matter. 

8. 	 gjp_r 

iJnder the facts and circumstances stated above, 

the applicant humbly prays that Your Lordships be pleased 

to grant the following reliefs: 

That the impugned letter No. X-1/CON/Part 11/2000-

2001/61 dated 10.1.2001 issued by the respondent No.4 be 

set aside and quashed (Annexure:- ii). 

To quash and set aside the order under No..X-1/CON/Pt-

IV/2002-2003/25 dated 6.8.2002 issued by the Respondent 

No.4. (nnexure:-13) 

That the respondents be directed to confer temporary 

status to the applicant in terms of the Casual Labourers 

(Grant of Temporary Status and:  Regularisation) Scheme s  

1989 framed by the respondents department with immediate 

effect. 

That the respondents be directed to reinstate the 

applicants in service with immediate effect. 
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To pass any other order or orders as deemed fit and 

proper by this Hon'hle Tribunal, 

Costs of the application. 

Int ..r..i..m  .grde - pr.aye..1.o.. 

Pending disposal of this applicant, an observa-

tion be made that pendency of this application shall not 

be a bar for the respondents to consider the case of the 

applicants. 

T.his.pp.liçi....,js 	.d 	.o j..gh.............e 

P .a.rt..ic.....s ..........h.I........ ..... . 

5. 	. . 	 . 	3gq 

ii) Date of issue 

iii)Issued from 	 G.P.O., Guwahati 

iv) Payable at 	 G,PO, Guwahati 

List of enclosures 

As stated in the index. 
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V ER IPX CAT ION 

I, Shri Nirmal Chandra Baruah, 3/0 Sh.ri Rases-

war Baruah, aged about 34 years, resident of village 

Sutergaon, P.O. Takelagaon, District Jorhat, Assam, do 

hereby that the statements made in ParagrapN.23  

4 21 4 22 4 	4 	- jJcji t4O are. true to my knowledge 
) 	

• 	,(.. . . . 
°" 	'.'' 

and those made in Paragraphs being matter of recoVds 

which I believe to be true. and no material facts have 

been suppressed herein. 

And I sign this verification on this the 30day 

of December, 2002. 	 . 
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1 	 ANNEXURE j•. 

LABOURS 	JC,RHAT 	S.S.A. PARCULARS OF SERVICE RECORDED/YEAR 

•• 	
PARCULARS 	OF CASUAL 

- 

NAME OF CASUAL FATRS EDN. DT. OF WHETHE! DT.CF C.FALFCERS 1990 1991 1992 1993 1994 995 1990 1997 1998 
AS ON 
1/8,3OF 

TOTAL 
DAYS 

LABCURS NAME QUALI ENGIGE WORKED SFCN- WFC ENGAGED 	T 
CASUAL LASCURES. 

 
FICAT MENT AS R.0 -RS- 
ION. SUAL/S. IiP. 

CASUAL.  

8 9 10. 11 12 13 14 15 16 17 18 19 20 

2 3 .  4 5 6 7 

140 126 249 272 210 113 5/98 1110 helper 

3; Biren Bore Bhuben Bore X 1/1/93 casual NIL 1) 	T.C.Das. 
l 

- - Lj1tar1 

Viii. No.2 cheraibabi sw phones 

P.O. Phalajan 2), S.R.ROy Choudhuri . 

Dist. Jorhat. SW phones.  1 

- 120 300 60 280 154 6/99 914 -d0 

14. Nirmal Ch.Beruah. Rosheswar VIII 1/1/94 -do- NIL -do- - - 

s,'. R.BOrUah Baruch. 
Vill-Sujer Geon 
p.O.-Takei 	GaOn 
Dist. Torhat,  

150 130 240 270 150 5/93 990 Helper & 

33. Madhu Kr. Bore Lt. Ganesh Bore IX 1/3/94 -do- NIL -do- .. - - - 
Cable 

Vili-Assoibari. . 
. Maintain 

P.O. Chowteflg, 
ThenaJOrhat. • - 

- 243 239 - 12/97 491 -do- 

44• .yjbon Borab Giridhar BOrah X 1/2/96 -do- NIL D.K.Das 
SW TAR. 

- - •- - 

vill-Phosual 
. 

• 
KarigaOfl. 

pO. Phosual, 
fist. Jorhat.  

p.c.Fhuken -- - - 212 243 342 206 150 5/93 
• 

1153 Cable 
Line X 5/4/94 -do- NIL 	• 

57 Padtrn HandiqUe Tapurn 	• . 
SDE (CABLE) 

Vjli_Aler.gnOregaOfl . anci qUe 
P.O. A1eflOra, 
fist. Jorhat.  

. 212 243 342 206 150 5/99 1153 -do — - 

56. Nendeswar Bore Sonti Bore VII 5/4/94 -do- NIL. -do- - - 

Vill-Suter Gaon 
P.O. TakelagaOn 
fist. Jorhat.  

'-do- 	 - 212 243342 2 0 6 150.5/98 1153 -do- 

60 Jóyrarn Kalita Lt.Dewram X 7/4/94 -do- NIL - - - 

Vi11_Dawgeon. Kalita 

P.O. GarakhiadOl, 
Djst. Jorhat.  

-' 212 243 342 	206 150 5/98 1153 do-- 

62. Robin Bore sarupal Bore X 5/5/94 -do- NIL -do- - - - 

viiI-1 No.Sonarigaon 
P.O. Alenguora. 

• fist. ,Torhat. 

U 	 •. 	 q 	Ce.- 	kflQ-. 

-- 



 

 

 

PARTICULARS 	OF CASUAL LABOURS 	JCRITAT 	S.S.A. 	:V. 
PARTICULARS CF SRVICE RECORDED/YEAR  

NME OF CASUAL - FATRS EON; DT. OF WHETHE DT.OF OFALFCERS 1990 1991 1992 1.93 1994 1995 1996 1997 1998 
AS ON 
1/8,3 

TOTAL NO 
CF DAY-S 

LAR. 
s. 

- 	LA3CURS NAME QUALI- EMG!GE MORKED SPCN- w1C ENGAGED 	T 
V  

RKE 
FICA - NENT AS R. -RS- CASUAL -LABCURES. 

ION. SUAL/S. hIP. - - 
- CASUAL. - 

a 9 10 H 12 13114 15 16 17 19 19 20 

2 3 4 S 6 7 

.2 243 342 206 150 5/98 1153 Cable 

Rnefl sh2ra Debeawar sharma IX 5/5/94 CASUAL NIL P.C.Phukan - - 
SDE(Cabie) 

 - 
- Ii ne 

vjil-i No.V5OnarigaOfl 
• P.C. AieflOr. 

 

01st. Torhat.  

- 212 243 342 206 150 5/98 1153 -do- 

- X 	- 5/5/94 -dO- NIL -do- - - -- 
64. Afljafl Dutta 

Viii- ROngdOi Jugani V V 
V 

P.C. RongdOi Charial 
- 01st. Torhat.  

- 212 243. 271 206 150 5/98 1082 -dO- 

55. prasaflta cog°i 
Naren GOgOi. - 5/5/94 -do- NIL -do- - - 

viii 1 No.Chowfli 	- - 
gaOfl 

 

P.C. -Borbhata1 V - 
V - - - - - _____ — 

- V _____ 
01st. Jorhet.  

_______ 
V• . - - 

- 212 243 3 42 206 150 5/93 1153 do- 

 BUbal Bore RabiD Bora - -do- V -do- L .do- I 	 -- 

jji_ai1aga0n, 
 

-p.O..Chraibhi - - 
Dist. TOChCt. 

 

212 243 342 206 150 5/98 1153 -do- 

 Juga 	GogOi Jwgeswàr Gogol - -do- -Vd3. NIL - - - 	- 

viii; -  ujani Nonoigeon 
 

- - 
P.O. 	ROngajafl. 

- 

- 	Titabor.  
01st. Jorhat.  

212 243 342 206 150 5/98 1123 cabi 

 Ajit BOra Thagiram BOre X 5/5/94 -do- NIL -do- - - - - 
works.  

Vill,l NO.SOn-arigaOfl - 

P.O. AleflOra  
Dst 	Jorhat 

212 243 342 206 122 5/98 1125 -do- 

Horen Bore Deaswar Bora - -oO- -do- IL -do- - - - - 

Viii. chunigaon 
 

P.C. BOrbheta -4 - - 

01st 	Jorhat 

-do- do- NI -do- - - - .. 212 243 342 206 120 5/99 1125 -do- 

71 Khagefl GogOi Lt 	Paãna Gogol - 

Viii Choaga°fl. - - 	 •V -. V 
V 

P.O. BOrbheta, - 	- - 
Jorhat 

- 212 243 32 20o 150 5/98 1153 -do- 

73 Mohan Bore saruram Bore - -oO- -do- 

Viii KherkhOwa, 
 

NIL -dO- - - 

_____ V 

V 	 V 
•VVV  

- - 

_____________ 

contd. . .p/3. - - - P O.ChowkiaigOflD - 
Lst 	Jorhat 

I 



0 ANINEXURE 

fA PARIIcULARS 	OF CASUAL LABOtJRS 	JCRHAT 	S.S.A. PARCULARS CF SERV CE RECORDED/YEAR  

si. EOFCASUL 
1990 1991 ?G?CE 1992 1993 1994 1995 1996 997 1998 

Fl CAT WENT AS RCA RS- CASUAL LA9CUES RKED 

.1 . 3 4 5 6 7 a 9 10 .11 12 13 14 15 16 17 16 19 20 

74 RantuDutta - 5/5/94 Casual NIL P.C.PhUkSn - - 	 . -. - 212 243 271 206. 123 5/98 1055 Cable. vii]. GorOkhiadol SDE(Cebie) 
. Works. 

P.O. Garkhiadol. . 

Dst. Jorhat. . . 

75.. KOsheowar Borah tonjram Borab -. .-QO. -do- NIL d0 	 . . - 
- 212 243 342 206 '150 .5/98 1153 -do- 

• Vj11-NOwsa1jaaon 
(Hatigaon)  
P.O. Chowtang0  . 

Dist. Jorhat. 

'76. MOhesh Dutta Konakeawar- X -do- -do- - - - -. 212 243 342 206 122 5/98 1125 
• Vi11-Dowgon 9  Dutta . 

- P.O.Gorokhiado) , 

Di.t. Jorhat. 

78. •Dhiren Baruah 	. Lt.Dandjram VIII 4/5/94 -do- NIL -do- . 212 243 342 206 145 5/93 1149 -do- 
Viii 'NowsoiiagaOn Borush - - 

p .O.chotztang,  
Dist. Jorhat. . 

61. Nila Kanta Borah Lt. Rakeswzr X 3/5/94. -do- NIL -do- - •- 212 243 342 205 120 4/96 1123 V.1i Solmoregeon. Boreh 
P.O. Nolowpather 
Dist. Jorhat, . 

k83. Anil Saikia Lt. Rukeswar - 2/5/94 -do- NIL -do. 	 . - - - 
- 212 243 342 206 - 7/97 1003 -do- Vili-Nowahjlaldhari Saikia. v . 

Gaon, . 

P.O. LadOigarah, 
fist. Jorhet. 

109 Md. Rasid All Md. S,Ahned VI 5/92 -do- NIL S.(.Oas - - 201 344 318 326 328 308 44 2/98 186g. Liñe-& ViJ.i Malarnaragaon SW T/GT0 	
• 

P.O. Ma1amaragaon . . . - . 
, 

Cable 
works 

fist.. Golaghat. . . 

.- I 



I 
/ 	

ANNEXURE 

P?RcULARS 	OF CASUAL LABOURS 	JCRHAT 	S. S. PRLARS OF SERVICE RRDEDAR - 

5jME F CASUAL FTRS EDN. DT. OF WHETHER OF GFFIAL,tFFICERS 
1990 1991 1992 1993 1994 1995 1996 1997 1998 

ON rOTAL N 
r.3• LASCURS NANE QUALI ENGIGE WORKED SPCN- WIC ENGAGED 1/B,3 )F DAYS 

FICAT NNT AS R.CA IDTRS- cASUALLABCURES. RKE!

IoN. 
. 

SUAL/S. HIP. . 	 . 	. 	. . 
CASUAL.  

1 2 3 4 5 6 7 8 9 10 1112131415161718 19 2470 

1930 

_

N/G. 
1. Sri AjoyHazika Sri Bijoy HSLC 20/4/92 Re1ar NIL B.C.KakOty - - 250 260 E40 320 350 360 150 30/5/ 

Hazarika. SDE/COns. . . .. 98 

2. Md. Manan AU Lt. Md.Ahrned.A1VII 1/1/96 Casual NIL -do- 350 360 240 1/8/9 980 iv 
(Driven 

'Ti sorbesar Kouch Akon Kouch HSLC 4/94 -do- NIL -do- 300 330 210 7/93 840 Office 
peon, 

1L Umesh Saikia Kerpal. Saikia HSLC 1/2/91 -do- IL 1)R R.K. Nazanika - 130 240 200 243 61 184 365 212 1/6/9E 1685 Helper 

AEM/W(P). . 

2)K.CharidraJIO 

3)P.C.4e0g, 
• SDEEB)  

Puma Dora Ghanakanta Dora IX 13/5/ -do- NIL P.N.Barman - - - 1233 335 123 5/98 691 MD. 

Boxx 96 SDE/BKT. 

___---- 
Lt.Nageswar - 	. 1/4/91 Regular NIL W.K.Das - 	. 240 245 241 242 240 243 241 150 5/93 1842 sweeper. 

 Paresh Basfore 
• BasfOre . C.R.Mallick 

Dy. TDE/UR. . 

 Abid AU Lt. Hamid All HSLC 20/5/90 Casual NIL 1)D.R.Lara, Astt. 76 261 251 258 303 134 185 192 91 5/96 1601 Tele Mss. 

. 2) . . 

• 	. . 3)N.M.Bora TDA(1) 
DID Golaghat. . 	. •. . 

S. Shupen Ghosh Upengbosh HSLC 6/4/90 -do- NIL -do- 147 257 254 253 315 192 177 210 90 5/95 1895 -do- 

9 Pulin Sharra Gonesn Sharr'a HSLC 2/4/90 -do -do 138 251 254 264 313 190 156 178 71 5/98 815 -dO-- 

10. Giasuddin Ahmed Ajiruddin Ahned VII 11/5/90 -00- NIL 1)J.Singh8st 183 266 255 216 241 168 184 225 71 5/96 1829 N/G. 

2)D.R.Lara.Asstt. 
3)E.Husse1n,TDA;(I) 
4)N.M.Bora TDX(I) 

DTO/GT.  

Ajoy Dora Laxhesar Bore 'C 15/6/97 RegulaL NIL S R Roy Choudry - .- - - .- -. - 280 60 s,gr 340 Driver,  

S.D.O.PhOnesj .. . 

12 RuojyotJ. Dutta Scaram Dutta HSLC 16/6/95 -do- 'IL 1)T C oas.stc4icnes - - - - - 257 350 240 115 5/9 962 1/8 
)S.R.Roy Cho,tzdhury . . 
St0 P hones. - . - 

contd ... p/2. 

Ito
- 	 - 



- 	
AURE 

PAR'ICULARS 	OF CASUAL LABOURS : 	JCRHAT 	S.S.A. PARCULARS OF SERVICE RERDED/YEAR 

PA 
NANE OF CASUAL FATIRS EON. OT. OF DT.CF  CFALtFFICERS - 1990 1991 - 1992 -:-- 193 199 4 L95 1996 1997 1998 AS ON TOTAL NO 

LABCURS N.J45 QIJALI ENGAGE WORKE  WC ENGAGED 	T- 1/8,3oF DAYS 

FICAT HENT 
WHETH4SPON- 
AS R. RS- CASUAL LASCURES. RKEF 

ION. SUAL/I-tIP. 
CASUA  

2 3 4 5 6 7 8 911.12 13 14 15 16 17 19 19 20 

- 

13. Biren BBra Bhuban Bora X 1/1/93 Casual NIL T.C.Das 1 SDO Phone - - - 140 -126 249 272 270 118 5/98 1110 He1per:, 

S.R.ROy Choudhury 
• SOD PhOnes. 

14. Nirmal Ch.Boruah ROsheswar BOrua XVIII 1/1/94 -do- NIL -do- - - - - 120 300 60 280 154 6/98 914 -do- - 

15. Nalin Saikia Sondhar Sai}zia I 1/1/93 -do- NIL -do- 	 . 	- 300 310 360 275 195 180 5/96 1650 -do- - 

16. Ghana Kanta Hazaria Durgeswar x 1/1/91 Regular NIL O.P.Sharra, 	- - 325 265 325 265: 265 145 145 •- 12/97 1735 

• Kazarika SOC T/sBS Line 

D.Bhattachary, 
cabine 

- SDC T/SBS. 

17. Dulal Tipania Khagen Tiporniya HSLC 1/7/90 -do- NIL -do- 35 200 325 235 325 265 265 145 100 1895 -do- 

13. Bno0 Ma1to Lt DevnaU VI 1/4/90 -do- NIL -do- 265 325 265 295 295 295 85 135 159 

Mahto.  

19. Rajkishwar Sarmah Eharat Sharma VII 1/1 0/90 -do- NIL -do- 145 325 205 295 265 265 145 135 140 5/99 1920 -d0 

t 26Ramesh Sahu Rarnjanarr. Sahu VIII - 1/7/90 • do- NIL -do-  264 295 2 295 345 295 245 . 	 60 2114 -do- 

1 I-ndobar Go;o. Lt 8hOlaram VI 1 4/90 -do- NIL -do- 264 295 205 32 
-• 

295 265 145 13 121 200 

- Gogol. - 
:• 

22 Lakhi Kanta Out ta Lt. Rarnnath B.Co.1/5/91 -do- NIL -do- 	 . - 265 235 325 265 295 150 135 1-48 1618 -do- 

- Dutta. . 
. 

123 Paban Konwar Gupinath Konwar X 1/1/93 -do- NIL P.Lal 500 T/SBS - 325 265 265 145 135 149 1284 -do- 
• 	 . 	 -. . . D,Bhattachary . 

SOC T - 

24 Raman changmsi B-ueswar X 1/4/90 -oo- IIL 0? S'iarwa 265 145 145 45 2015 -00- 
Cha ngmai 

D.Bhattachaa 
SOOT 

25 hl'adev Dube Lt Tulsi DuOe IX 1/4/90 -do- NIL -do- 	 j 19 295 -;.;---  ---  325 -;;- -;i;-  100 35 1640 -do- 

26 Kukairam chagTnai Lt Sonaram X 1/4/90 -00- NIL 235 295 265 325 295 265 145 100 45 1970 -00- 

C)angma.i 

27 Nripen Sora Lt Tells Bora V 1/4/91 -00- tTlL -do- - 140 65 265 235 265 145 100 45 1260 -QO- 

JW - 	
. contd...p/3. 



A1EXURE: 124,Jd) 
	

Uv 	
'A 

p?RTIULARS 	OF CASUAL LABOURS 	JCRHAT 	S S 	. 	 - P?RIICULARS OF SERVICE REcORDED/YCAR 	 ______ 
ols 

i 

1 

N?.I4EOF CASUAL 

2 

FATHER 

3 

QUALI- 
FICA- 
ION 

4 

Et1GGE_ 
HENT 	- 

5 

ORKED 
AS R.CA 
SUAL/S 

- 	6 

SPCN- 
RS 

hiP 

7 

OFIAL,FFICERS 

CASUAL LCURES. 

1990 

g 

1991 

10 

1992 

11 

193 

12 

1994 

1 3 

19961997 

15 16 

1998 

17 18 

ASONTVO 

RKEE 

19 0 

26 Teurm.yar.ç Lt.7nnda 
Payang 

x 1/3/91. Regular NIL D.K.Das SDO - 92 275 244 279 362 269 2S0 31 5/98 1532 H61pe/
Line 

bjne 

29. Suraj Kmar Chetry LtAmar B'nado 
chatry 

X 1/9/92 -60- NIL -do- -.. 30 158 82 235 341 246 75 ' i138 -do- 

.. 

-do- 

-do- 

- - 30 180 172 157 337 253 73 1387 -60- 

30. J3at Gogol Saneswar Gogoi HSL• 1/9/92 -do- NIL 

- 33 160 150 270 270 240 270 130 1370 6o- 

31. Dilip Dutta Lt.DimbO Dutta VIII 1/10/91 -do- NIL 

- - - - 150 180 250 270 

32. 2ebita }(alita Nanda Ka1ta IX 1/11/94. -do- NIL 

-°- - - -- - 150 160 24 3 270 150 ' 990 -d-- o 

33. 14adhu Baruah Lt. Ganash Dora IX 1/6/94 -do- 

. 160 243 3 15.3 990 -do- 

r34. Robin Dutta Jagadhar Dutta vii 1/6/94 ' 

- - 

r3i 

4 220 10 930 -30- 

35 rishne Fran Sa 	Ia tGhana 	t 
saikia. 

X 1/8/94 -do- : -do- - 

. 
- -. 30 

. 

275 312 312 130 " 1371 

r3G. probin BorgOhain Lt.De'oesWar 
Borgohain 

X 
. 

1/12/93 -do- NIL 

Debesar Gogoi HSLC 1/4/95 -do- NIL -do- - - -. - - 130 270 240 - 1 2/97 660 Helper 

37. :<aal Gogoi 

- 
ry.  

- - 210 210 27 3 - 1 690 -do- 

r39 
Atul Gogoi Jewram Gogoi Prima 1/3/95 d0- N I L -do- 

-do- 
.1. 

- - - 183 23 183 60 5/93 670 -uO- 

3 Thisi Phu3th bate i.hudram 
phukan 

X 1/1/95 -oo- 'IL 

- - - - 210 210 270 90 840 -do- 

40. Ian 	ch rogoi anta G00I X 1/1/95 -00- IL -o- 

0O- 
 330 

-- 	. 	 IA 	 . 

3U0 oC ' 1290 -do- 

41 Grsh G0701 i1eswar Gogoi ( 1,/3/95 -do- 'IL 

- 	 - 



AURE 

PAR0C1JLARS 	OF CASUAL LABOURS : 	JCRHAT 	S.S.A. PAR07CULARS CF SERVICE RECORDED/YEAR  

NiNE O 	CASUAL 
LABCURS 

FT}R S 
NHE 

EDN. 
QUALI- 
FICAT- 
ION. 

DT OF 
ENGPGE- 
NENT 

WHEThER 
WORKED 
AS R.CA 
5UAL/S. 

DT CF 
SPON- 

RS- 
hIP. 

CASUAL.  

CFALFCERS 
W1- 	ENGAGED 	T 
CASUAL L1BCURES. 

0 190 19.1 1992 19931.1994 1°° 5 19 96 1° 7 9 1 998 AS ON 
i,is,s 

TOTAL O 
OF DAYS 

)RKE 

AR. 

- 

1 2 3 4 5 - 	6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 

42 !thagefl 001 Lt.KOIai G3.3i VIII 1/1/95 Regular NIL D.K.Des,SDO T/Jr. - - - - - 24 0 270 330 12/97 640 Helper 

- - 122 296 114 5/98 534 -do-- 

43 Tonu Gogol Rerneewar GOgOi VII 1/9/96 -do- NIL -do- 

44JibOn Borab Grjdhar Dora X 1/2/96 -do- NIL -do- - - - - - 243 235 - 12/97 421 -do- 

-do-  122 287 59 5/96 938 -do- 

45 Senjib Bora'n Upen Borah HS 1/9/96 -do- NIL 

1/1/95 -do- NIL -do- 

_dc- 

- _- 280 270 - 12/97 700 -do- 

46 Pravat Fhukan Tiliswar Phukan IX 

- - - 24 270 210 60 5/96 780 -do-- 

47 Jayprakash Sahu sefee Sahu X 1/4/95 -do- NIL 

-do-  - - - - - - 90 300 - 12/97 390 -do- 

4 Rubul Gohin Indreswar Gohei VIII 1/10/96 -do- NIL 

P..Phuk!i 
SDE(Cable) 

- - - - 272 243 342 206 150 5/95 1153 Cable 
 Line. 49 Dilip Das Gun 	Kant4 Des X 1/3/94 Casual NIL 

HSLC 1/12/94 -do- NIL -dd- - - - 245 272 244 146 5/9 907 -do-- 

50 Bipin ch.Bora TileswarBora 

NIL -do- - - - - ZoO 270 280 245 146 5/08 1201 -do- 
51 Sujit G0g02. GLrarrr G0g94 - 3/3/94 -do- 

52 KLs1al Bord a-du Bore - 5/3/94 -do- IIL -cio- - - 260 270 250 243 146 1201 -uo-- 

Drsmeswer 
Dutta. 

PSLC 2/3/94 -do- NIL -do- - -. - - 260 270 280 245 88 3/8 1143 
53.Prabir DUttc 

-do- NIL 260 270 280 245 150 5/98 1205 -do- - 
5A.Fareswar Payer.g Bank Payeng - 2/3/94 

65 Rajib Bore Bhadi 	Bore - 3/3/94 -do- NIL -do- . -:'- 270 T 5/95 1201 -dO- 

5 Bren Butte Bikudhar Butte X 3/4/94 -dO- NIL -do- - - - 212 243 342 206 150 ' 1153 

57 P adum Handque H Tapurarn 	andiql X 5/4/94 -do- NIL -do- - - - - - - 212 243 - 342 - 206 - 150 5/98 1153 -do- 

cont 

..__:.. 



ANNEXUR:2(CPid) 

- 
PI-RLARS 	OF CASUL LABOURS 	JCPHAT 	S. S. 	 PRLARS CF SERVICE RERDEDtAR 	

\ 
SL. NI-ME .QF CASUAL FATHERS EDN, DT. OF WHETHEI DT.CF CFL/tCERS 

1990 1991 1992 193 199 1995 1996 1997 1998 
AS ON TOTAL N(! 

LABCURS NI-11E OUALI- E!'G?GE HORKED SPCN q-3 	ENGAG' 	, 1/S,9 CF DAYS 
'ICAT- WENT AS R C EORS- 'CASUAL LABCURES RKE 

ION. SUAL/S. HIP. 
CASUAL. 

LLIL • 	2 .3 4 5 6 7 8 	 .. 910 11 115 16 17 18 19  

 Nandeswer Bore Santi Rora VII 5/4/94 Casual NIL P.C.Phuken - - • - 212 243 342 206 150 5/98 1153 Cab1a,. 
SDE (Cable) - -  Line. 

 Dhiren Sra Lt.Pharim Bore X 7/4/94 -do- NIL -do- - - - - 212 240 32 206 119 5/99 1122 -do-- 

'60. Jayrarn Kali ta Lt.DeWECm Xx X 7/4/94 -do- NIL -do- - - 212 243 342 206 iso 1153 -do- - 	 , Kalita. - 
1 

61, Harnantra Des Sonaram Das HSLC 5/5/94 -do- NIL .dc- - - - - :2i2 243 342 206 - 5/97 1053 

Robin Bore Sarupai Bore •X 5/5/94 -do- NIL -do- - - - - 212 243 342, 206 150 5/98 1153 -do - 

€3. Romen 	harma Debeswar sharm IX 5/5/94 -do- NIL -do- 
- [ 	- - 

- 212 243 342 206 150 " 1153 -do- 

64 9  Anjan Dutta - X 	, 5/5/94 -do- NIL -do- 	 ' - - 212 243 342 206 

- 

150 1153 -do- 

65 Presente Gogol Nerez-i Gogo - 5/5/94 -do- NIL _do- - - - - 212 .243 271 206 150 1082 -dO- 

66. Bubal Bore '  

Jugal Gogoi 

Rabin Bore 

Jugeawar Gogol 

- 

- 

-do- 

-do- 

-do- 

-00- 

NIL - -do- - - 	. - - 212 243 342 206 150 1153 -do-- 

€7, NIL -do-., 	- - 	 ' - - 212 243 342 206 '150 1153 -do- 

r66 
Ajit Bore Thagiram Bora - -do- -do- NIL ' -do- i,2. 243 342 26 150 1153 -do-- 

69. Hem Chandra Des 	' Bomchoram Ds X -do- -do- NIL -do- 	 ' - - - - , 212 .243 342 206 120 l  1123 -do- 

Horen Bore - - -do- -do- NIL -do- 	 ' - - - - 212 243 342 206. 122 •' 1125 -do- 

71, Ithogen G ogol - - -do- -do- NIL -do- - - 	.- - 212 243 342 206 120 " 1125 -do- 

72. Jagat Rajkhowa T.Rajkhowa - 	, -do- -do- NIL -do- 	 ' - - - - 212 243 342 206 149 1142 -do- 

73. Hohan Bore - - -do- -do- NIL -do- - - - 212 243 342 206 150 1153 -do-' 

74,RantuDutta - - -do- -do- NIL -do-. ----'212243 271 206 123 • 105$ -do- 

75. Kosheswar 	Borah Honiram Borah  do- -do- NIL -do- 	 ' - - 	. - - 212 243 342 206 150 " 	 • 1153 	• -dc.- 

1 	 . 	 cOflt1...p/6, 



:4 V 
Cov:o ... p/'. 

V.- -  - 

AMEXURE  

.471 	PAR77JLARS 	OF CASUAL LABOURS 	JCRHAT 	S.S.A. PARCULARS CF SERVICE RERDED/YEAR  

NAME CF CASUAL 
LABCURS 

FATRS 
NAi4E 

EDN. 
DUALI 
FICAT. 
ION. 

DT. OF 
EWGIGE 
MENT 

WHETHER 
:ORKED 

AS R.CA-)RS- 
SUAL/S. 
CASUAL. 

DT.OF 
SFCN- 

hiP. 

CFFALFCERS 
wi-C ENGAGED 	T 
CASUAL LASCURES. 

- 

1990 1 	01 	11992 9 - 1°93 - 1994 0O5 1996 1°97 1998 
AS ON 
1/8,3 

TOTAL NO
OF DAYS 

VRKE  

- 

.1 2 3 4 5 6 7 a 9 1Q 11 12 13 14 15 16 17 18 19 20 

76 MOhesh Dutta Konakeawar Outt.. 3/5/94 Casual NIL P.C.Phukan 
SDE (cable) 

- - - - 212 243 342 206 122 5/98 1125 
J 

Cable 
work  

77 Rjt Dutta Upan Dutta - 4/5/94 -do- NIL -do- - - - - - 212 243 342 206 98 4/98 1101 -do- 

-do- - - - 212 243 206 146 5/98 1149 -do- 
78 Dhiren Boruah Late Dhandirarn VIII 4/5/94 

Boruah  
-do- NIL 

99 PulIn Lahan Babula Lahari X 1/5/94 -do- NIL do- - - - - 212 243 F32 206 143 5/95 1146 -dc-. 

80 DebeawarDas - - do- -dc.. NIL do- 

-do- 

do- 

- - - 212 243 206 150 5/95 1153 -do- 

- - - - 212 243 342 2C6 120 4/92 1123 -do- 
81 Nila Kante Bora Lt. Rakeswar . 

B or a. 
- 3/5/94 -do- NIL 

- - - - 212 243 342 206 120 4/98 1123 -do- 
82 Dipu Borab Lit. DebenBOrahX -do- -do- NIL 

- - - 212 23 342 206 - 1/97 ,  1003 -do- 

83 Anhl Saikia Rukeswar Salkia X 2/5/94 -dO- NIL -do. - 

84 Bikash Bora Jugëdish Bora - -do- • do- NIL -do- - _1T 212 243 70 206 85- 5/98 1016 -do- 

85 Bhupen GogOl Lt. Mubi. GogOl Ix 1/1/91 -do- NIL S-.Das 	' 	V  
SDO/ T/T. 

- 59 39 

312 

303 

356 

306 
V  

357 82 

3/98 

3/98 

2486 

2840 

' ine 
Cable 

-do- 
85 Rakesh Chetia Bhola Chetia IX 1/1/90 -do- NIL -do-  340 355 342 344 350 

87 Krishna Ray Late asrby Ray IX 1/1/91 -do- NIL -do- • 	- 359 354 175 356 356 206 

336 

316 117 4/96 1244 -do- 

161 107 4/98 2385 -do- 
88 Dilip Gogoi Upen Gogoi IX 1/1/91 -do- NIL -do- - 364 363 364 363 350 

359 359 174 359 324 314 312 56 

- 

3/96 2259 -do- 
89 Zurorii Bore Ratneswar Bora. X 1/1/91 -do- NIL -do- 	 . - 

.90 Tibeswar saikia Lt. Gókul Salki X 1/1/91 -do- NIL -do- 	 j. - 358 358 358 358 329 8 256 82 3/98 2528 do- 

Upto 89 359 359 354 359 359 354 E-354 354 62 4/98 
i2740 

-oo-- 
91 LOUt Ch Phukan - - 6/88 -do- )IL 



ITTc T T 
-. 

PARTICULARS 	OF CASUAL LABOURS 	JCR}{AT 	S.S.A. PARTICULARS CF SERVICE RECORDED/YEAR 	- 

SL. NAME OF CASUAL 
LA3CUS 

FATR S 
Nj.1.E 

EDN. 
QUALI 
FICAT 
ION. 

UT. OF 
EHGIGE- 

NT 

WHETHEF 
:ORKED 

AS R.C2 
SUAL/S. 

DT.OF 
SPCN- 

• RS- 
hIP. 

CASUAL.  

CFTIALFCERS 
wI-n ENGAGED 	T 
CASUAL LABCURES. 

1990 1991 - 1992 1993 1994 ].995 1996 1997 1998 
AS O 
1/843 

TOTAL 
OF 	AYS

VrjRYE 

.1 2 3 4 5 6 7 a 11 12 13 14 15 16 17 18  

92. amesh Saflcla Akani Saikia IX 1/1/91 Casual NIL S.X.Das, S 	T 
G.T. 

357 357 357 354 359 359 357 74 3/96 2364 
Hel 
Lin 
Cable 
Work 

93. ibe.n Ch.Hazrika Galci Hazarika HSLC 1/1/91 -do- NIL -do- - 357 357 357 304 340 194 296 177 5/98 2284 -do- 

-do- 

Nirdha.  

25 310 288 296 261 257 345 150 5/99 1852 -do- 

94. utu Mirdhe Lt. Suinlal x 12/91 dc NIL 

95. arun DOwarab Dharrnakanta X 12/91 -do- NIL 
Dowarab  

-do- - 25 310 294 342 265 257 345 150 5/98 1986 

96. onjOy Goswarni Sunil Goswarfli VII 1/1/92 -do- NIL -do- - 330 343 322 257 212 266 104 5/9S 1836 

-do- NIL ..dC- 

Phukan  

32 330 	T255 240 171 171 125 136 66 4/98 1577 -do- 

97. ipul Phukan Ghana Kant 1/1/90 

- 83 162 360 253 324 321 326 92 4/95 1921 -do- 
98. jit 	Sarma Lt.B.N.Sarrna. X 1/3/91 -do- NIL -do- 

99 objn Chatia Lt.Upen Chatie HSLC 1/6/92 -do- NIL -do- - - 175 293 333 346 314 317 92 4/9S 1873 -do- 

Deben Dowari. Lt.Tanka Dowari - 1/6/91 -do- NIL -do- - 50 193 360 269 281 259 324 67 3/96 1834 -do-- 

l00 

Bbul Chetia IX 1/6/93 NIL -do- 261 154 264 282 287 67 4/98 1335 -do- 
101.Lakhinath Cheta 

1C2.Loken Dowari Tarkeswar Dowar HSLC 1/6/93 Eo-- NIL -do- - 302 297 326 332 336 66 4/99 1661 -do- 

103.Sadanaflda Cbetia Lt.galia 
Chetia 

HSLC 1/2/98 NIL -do- 	1988-89=666 32 333 335 317 304 333 321 337 85 4/98 3473 -do- 

10 '.Girin Dowari T.Dowari IX 1/6/92 -do- NIL -do- - - 62 104 263 340 330 352 92 4/96 1565 

105'robin chetia Lt.Upen Chetia HSLC 1,/6/92 -d- NIL -do- .- - 1SS 344 250 303 341 33€ 92 4/98 1524 

106 alu Bhettacharya Lt.A.Rhottach- II 1/6/92 -do- NIL -do- - - 180 349 361 324 334 335 84 4/98 1656 

- 

-do-- 

10  )It S= Shara SLC 2/6/92 -do- IL 00- - 0 326 328 5/98 11567 



(C-IJt) ANTNEXURE 	c 

0 R 	LARS OF 	ASU L LABOU RS 	- JC RHATSS 

S 1990 1991 1992 1 0 93 199 1.995 96 1997 1998 
FATR S 

QUA EGG I 
FICAT SENT AS R.0 RS- CASUAL LABCURES. I 
ION. SUAL/S. haP. I 

CASUAL. 
10 11 12 13 14 15 16 17 18 19  

1 2 3 4 5 6 7 3 9 
- 

L 329 336 333 344 335 33a 338 21 1/98 2374 LINES_____ 
CABE 

108 Dharmeswar Moki Bo1ure 	Mflki 1/91 Casual NIL 

- 

5..Das S.D. 	T/G.T. 

- 

- 

201 344 313 326 326 306 44 2/98 1869 -Qo-- 

1 6 9 M. rcsied All Nds.Aed - 5/92 -do- 'NIL -do- - - 

_ 

143 269 155 115 95 105 9 - 1/97 596 -do-- 

KalBorah x • 1/2/91 dc 	- NIL Pt.Baari,SDEKT - 

.110 Blnanda Borab 
72 6 H252 50 2/93 o31 do- 

111 ManU Saikia Lt P Salkia 5LC /2/9 -uo- I -do- - 

- 2 

35 2/96 737 -do- 
- 60 76 49 34 3 111 249 

112 Lachit Boaah Dutiram Borah V 16/91 -d- NIL -dO- 

-- I----  
50 3/98 1270 

- 

-do- 
I - 42 147 222 310 109 123 262 

113 

-- 

Rajefl Deka - 

----- 

Lt0 BeUrarn Deka 15/7/911 -do- IL -do- 
Ii 5 3/9 1577 - 

- --- 
- 196 206J 207 220 264 153 I25 

114 Gonesh Kutu Bpen Kutum \I 16/91 I -do-' NIL - -dO- 

- /96 960 -do- 
40 82 277 231 - 	 196 134 

115 Manlk Dey sudhir Ch.Dey X .  16/92 -do- NIL -do- 
- ---. 	 .-.- 

- - 

146 5/96 12C4 
- NIL P.C. phokan,SrCab1e) - - - 

- 263 230 230 245 

- 116 Jitu Khanikar ' .hanikar x 5/3/94 -do- 
--- - 

-  do- 

CNECKED FO-1 	-E A 	ILBE RERDS - 

CERFIED THAT IT HAS BEEN \RIFIED & 

IN O/~n 	THE ENLISTED CASUAL LABO.RS 	ON SA!LE BASIS 

- 

' 	 - 

T.D. V.  . 
- 

- C.A.C. 
JORHAT. 

0/C. ?.D.M. JCRHAT. 
 



A NNEXURE 	() 

	

, - -- 

- PARTICULARS 	OF CASUAL LABOURS 	JCRHAT 	S. S. PARTICULARS CF SERVICE RECORDED/YEAR 
PRTICU - 

SL. NNE.OF CASUAL 
LAB...URS 

FATHERS 
kAME 

EDN. 
QUALI- 
Fl CAT- 

DT. OF 
EtG?GE 
MENT 

WHETHEF 
IORKED 
AS R..C2 

DT.CF 
SPON- 

-RS- 

CFAL,iCERS 
t- ENG4GED TiE 

CASUAL LABCES. 

1990 1991 1992 1..93 1994 )995 1996 1997 - 1998 
AS ON 
i,'s,s 

rOmLNO 

RKEt 
 

ION. sU1I/S, i-up. 

1 2 3 4 5 / 
CASUAL.  

a 9 10 11 12 13 14 15 16 17 16 19 \20 

 
1 NonOranjan Dutta Soeswar D.tta X 1/12/95 Regular NIL D K Das, SCOT,- r - 

DAII( 
- 

FOR 
- 

(4) 
- 

UR 
- 
. 

31 333 304 145 5/96 3252 
trs. 

Far as 

cum\. 

d0- 
I DAIL FCU (4) 

- 
-CURS 

130 260 20 04 119 5/98 3C9 
Nra.. 

He1per\ 
C1eaner 2 Mrs 	Geeta Sirg' Nra 1 1/4/94 -do- NIL 

- 

DAIL 
- 

SIX 
- 

(6) 
- 
URS ..- 

- 162 29° 28 0  78 5/98 5028 
MRS.  

-0o- 

3 ?'.azu 	.bmed tic 1 ohicul 
Islam 

X 1/5/95 -do- NIL -00- 

-do- . - - 312 3 02 305 150 5/98 7628 Sweeper 

 Mrs. Site Baspu - 
Jogal BaspU - 1/4/94 

. 
-do- NIL 

Lt.Niranjafl 
Bora. 

III 1/11/91 -do- NIL -do- - 
DAIL 

61 214 
R 	(4) 

(320 274 320 
:-our.  

270 150 5/96 7629 Helper & 
Cleaner  ohendra Bora 

S.ROy Chobdhury 
S.PhOnes 	- 

- - - - 240 335 312 330 121 . 5/96 4132 
Hrs 

- Sweeper 

6. Jagaru Bashpur Lt.Nageswar 
Basbpur 

VII 7/4/94 -do- NIL 

275 359 59 5/98 2772. 
 Mrs. 

Cleaner.  

7. Nlr.udhar Rajar - - 5/7/9b ...do- 
 

F3U (4) 7URSf 

-do- 	 - - - - _ . 214 356 114 5/98 2744 
Mrs. 8 chakeswar Das Rukeowar Das VIII 1/6/96 ..dc- NIL 

9 Mrs S'O' 	Devi Lt N5'larSfl - I -co- NIL S N Ma1kar' 
P.C.Neog.. SDE D.T. 

 RS AIY Re-" 982 r0178 

. 
- - 5/98 34020 

i-trs. 

S eeper 

- 	 . 1/1/91 -dO- -NIL P.N,Bam4,SDE/BKT 
EDAI FOU (4) 

3e 240 315 320 -300 -.do-. 

 

.298 399 
150 

10088 

Mrs. 10. Mrs.Kuni±la Horisan Lt.Raju Horlsar 

Mrs.Prativa Dutta Lt.Norendra 
Dutta. 

VI 24,111/8 -do— NIL 

. 
N.C.Das,D.T,RT 

. 	- 
1986 

310 
DAIL 

to 1 

130 
SEV 

89 -. 

315 
N(7) 

92 

302 
CURS 

da 

312 = 4O30 
343 346 

- 
352 
- 

356 164 

. 
28210 

MRS. 

Water 
Woman 

T.D.M. 
11, 

12 Mrs 	Das WAD Lt Phat1' 
Ch.Das. 

- 

. 
28/3/87 —dO- NIL N C Das 	,'R 

. 
flAIL FOU (4) S 

. 
5,°S 10068 

MRS. 

Cloaner 

Water 
women i - DT/SBS 

CERTIFIED THAT IT HAS BEEN VERIFIED & CHECKED FROM THE AVAILABLE RECORDS IN 

	

0/0 THE ENLISTED CASUAL LABOURS ON SAMPLE BASIS. 	. 

.......... 

C.A.0. 	 . 
c/O T.D.M. JORHR 	. 	. 

CHIEF ACCOUNT OFFI 

ThEECOM 

...... 

T. D • N. 
TELECOM fIST. MANAGER 
OFFICE OF THE TELECOM DISTJCRHAT. 



•1 	i.. 

3 - •. 3. 	- 
TO 

Sri R.S. Tripathy 
Dye General Manager, Teleca (Mmn.) 
0/0 the G.G.M.T. 
Guwahati 	7, 

- 	 -- 	 1__ 	_..__. i___ 	_- 
INo. 	 Dated at Jorhat the 

LI 

Sub : 	Grant Of Temporary status to the casual Mazdor 
(Full timé)& part time. 

Ref 	Your Letter. No. ESTT-9/12 dtd. 27/8/98 and 
ESTT9/l2/4 Dated 27/8/98. 

With reference to the above the list Of casual labours 
of I full time/part time with details partc ulars are forwarded 

herewith for favour of your kind dispCal. 

EflclO :- 

For full time Page 
I to 8 ctaininq I16C/L'. 

For part time cversiQi 
into full time page 
I tC) 2 cOntaining 12 G/L's. 

( K. M0141 ) 

I 
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- : 	- 	

ivau, 
lftjq Dojhj1000 

V 	 UO2G9/93 

T110 Chief GcIner a l 
A 3 rn 	 nagr Ttjccc To1ec 	Circe, 

	

V 	

. 

Sencj0 of POSts 
of eguj1. Nazoors for of.  Perp 

as on 31.3.97 and 9ni of Temp, 
	to 

Cuni 	
as o i, 0,cyo - ca 	f 

C .t r ci o 

I tu djrQc.ed to 	
VCU.tt0tj 	

to thi 
°fic lCtrL- 	

2G9_4/93g171. dt. 12.2 99 o the above 3ubjct and to 	y that the 	tter ht bec Od by the 	

outhofty acd decided to 
V 

	

thr deleg30 
the Poe:3 t. CG2., As5 

	to Crbatc 

PO 	
of ogur 	zdoor 	r6cu1i5jg 13 

	
V 

Stt3 
2Iazdoor who hy cC;:)ietp

,I 10 ycar of erv1co 

V 	
s ou 3 l3 97 and to g: 	Tet:t,- J 	tUSV to 672 ca 

rVlC. 	

All Other 

	

 

V 

 latter 	12. 2 99 J:c1n 3 	 in th e 
V 	

Th13 1J3u(Z(1 'th Ule concr(tScc of 
of Tiec01 v 	th c1e 	eir U.0, 	

V V 

	

I 	 di:, 
	 - 

'Year3 faIthll. 

r 
	- 	

Djr 
b;%s bIUj) 

9 c  - 

I 

4c)vcYQiZ 

I 



r. 	 4h yl '< " 	45 , 

GOVT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS. 

OFFICE OF TIlE TLLEC0M DISTRECT MANAGER:JQRI-IAT 

E-185/Part-tjme/CL/992OOO/ 9 	 Dated at.Jorliat the 13U1J an 2000, 

in accordance with the instructions contained in the CGMT, Guwahati letter No 
E.STT-9/12/pt-1/8 dated 4-11-99, the following part-time Casual labourers are hereby 
converted into full-time Casual labours with additional duties as shown against each of them 
in Anex- A, to have immediate effect. 

Copy to:- 

(I) The CGMT, Assam Telecom Circle, Guwahatj with reference to his letter No STES- 9/:12/pt-1/8 did 4-11-99, 	
0 

The DE (Mice) 0/0 TDM Joi'hat, 
The CÁO o/o TDM Jorhat, 
Sr. AO (Cash) 0/0 'I'DM Jorhat, 1-Ic is requested to make necessary payment for the 
above Casual labours as provided under Rule-331 of P&T FHB Vol-It & und no 
circumstances should they are paid through Muster rolls. 
The D.E D-Tax Jorhat, 	

) (J) They are directed not to cngage y part- 
time casual labours hereafter. Any violation 

The SDE Mariani/Lichubari/I(endugurj 
) of this disciplinary ation Will be initiated 

Pulibar/Karnalabar;/Bokakllat/sibsagar 
} 

against them. 
(7)The SDE (Central) Jorhat. 	

) (2) On their absorptioii as full-time casual 
The SDE (Ti) Jorhat 	 labour, time contractors service may be with 
The SDE (Admn) o/o '1DM Jorhat, 	

}- drawn immediately for the specified jobs as 
(1 O)The incharge DTO Sibsagar, 	

} 
mentioned in AnnexUre- A 

:- 

Divisional Erii cer (P&A) 
0/0 the Telecom District Manager:Jorhat 

J0 Loz_ dm,~9_ 

J .  
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BIJAI?A TSA.NC!I/1 R NIGA M LIMiTED 
(4 GO 1ERNMEZVT OF INDiA ENTERPRISE) 

OFI?(.'E 01 i/IL (1iA'ER4L MAN,i Gill? 
.JORhlA 1 TELECOM DISTRICT 

.10/U/AT - 785 001 

•1° 

Viii. 	 0._________ 

01st:, 

As you arc' aware that as per direction given by Hon'ble CAT Guwahati 
nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 

	

36!93, 141/93, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the dcpartthcnt 	: 
co it il.uled veii'flation committees for different SSAs/units wider the circle for,  
coiiduct.in; dct'aiicd vc.rificat'ionlscrutiny about the no. of days of engagement year-
wise iii dilThrenl: units/offices and also to collect proo'evidence for such casual 
thbouxcr isc!uding yoursclf. The c.ominittc.c verified all the documentary as well a 
other proof from the various units/offices and also personally interviewed such casual 
labourer including you on 	 In our officc/SSA, the ôommittce 
compused of three members namely, 	 •. 	 .•..; . 	 .._, .. 

(i) Sri M. C. M odak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 
Sri 'U. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 	'. 	 • 

Sri .1). i3iruali, A 0. (Cash), 0/0 the TDM, Jorhat. 	.. 	 . 

The aforesaid committee submittCd its report to the department detailing 
all uil;out' their finding/proof against each casual labourer including you. the detail of 
such scrutiny report is ctclosed and furnished herewith as in Annexure for your 
infrmatjon. 	 . . 

Under the above circumstances as you could not satisfy the eligibility 
t:. i'ria as lad down in the scheme for conferment of TSM/Regularisation. Your case 
could not be considered favourably. Pleae notice that you have not been in 
(;flQ,aucmcltt wider the dcparl:iuc.nt since 	 yeu-havcn-discu'' 

the 4epu1inent is bound to 
consider only 1116 cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works. . • ,' 

This is done in accordance with the Hon'blc tribunals order and also the 
stay/statusquo that was directed to be maintained.  

L.ncio :- Aifflexwe-A. 
D1ii1 Manger 

0/0 the GM, BSNL, Jorhat 

I 	 vi 

U 



65  

ANNEXURE-A 	 - 

Details of fiudiugs by the verification Committee of Jorhat SSA in case 

iii the Unit 

I Office  

of 
eng:gcment 

4uiirnritvoi 
engagement 

No. of days engaged 
year wise I month wise 

Proof of 
engagement 

documentary 

Name & Designation of 
members of verification 

committee  

Reasons in brief as 
found ineligible 

Remarks 

(B)  
Uj,to 01-08- (Year/Day Say ACG-17 Name 	SrI M. C. Modak, 

98 for s) for the . Dcsig. : Asstt. Director Teiccom 
normal cases cascs ' 	(Welfare) 
(Year/Days) because of 0/0 	: The CGMT, Guwaliati 

Stay/status 
quo/not to Name 	Sri D. Payeng, 
disengage Dcsig. : D. E. (P&A), 

order 0/0 	: The 1DM, Jorhat 
passed by 
Honble Name: Sri D. Baruah, 
Tribunal Dcsig. : A. 0. (Cash), 

0/0 	: The TDM, Jorhat 

Vj5 
 

-)-. 0 

TI
-  
- 2 (9  

y) 

.......... 

I. 	

.. 

1X 	ii'!, (ciiTtt;) 

oy. Geneva! Manager T&ecom1 (/ 

0/0 the G. M Telecom,  

r/Jorhflt— 785001 

Signature 	:- 
Designation :-
Seal Etc. 
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BIJA R/1 T £4 NC!!1 '1 R NIGA Al LIMITED 

(A GO VERJVMEJVT OF INDIA ENTERPRISI 
OFI'/cE OF TIlE ZENL7RAL MAA'A GEl? 

V 	 .IORJZA 7' 7E1. ECOMDISTJUCT 
.10/U1A T - 785 001 

- 	 at4& 	h.atli O¼1ah 2O V 
To 

Sri \\\ 

Thana 	- c.-- 

Dist.  

As you are aware that as per direction given by Hon'blc CAT Guwahati 
Bench. Guwahati ii OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98. 
136/98, 141/98, 142/98. 145/98, 192/98, 223/98, 269/98 and 293/98 the department 
constituted verification conwiitEces for different SSAs/unjts under the circle lr 
conducting detailed vcrificaon/scrutin, about the no. of (lays of engagement year-
wise in different units/offices and atsC ,  to coUect proolievidence for such casual 
labourcr including yourself. The committc.e veified all the documentaiy as well as 
other proof from the various units/offices and also personally interviewed such casual 
Jabourcr including you on 	, 	cs In our off /SSA the comniittce 
comprised 'Of three members namely, 

Sri M. C. Modak Asstt'. I)irccior Telecoiri (Welfare), 0/0 the CGMT, Guwahati. 
Sri D. Paycng, D. f. (P&A), 0/0 the 1DM, .Jorhat. 
Sri D. Baruah, A. 0. (Cash), 0/0 the 1DM, Jorhat. 

The aforesaid committee submitted its report to the department detailing 
all about their finding/proof against each casual labourer including you, the detail of 
such scrutiny report is enclosed and itirnished herewith as in Annexure for your 
information, 

Under the above circunlstances as you could not satisfy the eligibility 
criteria as laid down in the scheme for conferment of TSM/Rcgularisation. Your case 
could not be considered favourably. Please take notice that you have not been in 
engagement under the department since / you.-litve-beeit-disengaged-..s 

the (Iepal'tlflCllt is boiitid to 
consider only the cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works. 

This is done in accordance with the Hon'ble tribunals order and also the 
stay/stal-usquo that was (Itrecled to be maintained. 

Eiiclo :- AnncxurcA. 
O E. l)cp tily Gn

1
cra1 Manger 

0/0 the GM, BSNL. Jorhat 



/ 

/ 

ANNE:URE - A 
A 	 . 	 - 

- 	 Details o hndjiils by the v., rification Committee Oft Jorhat SSA fl cise 

of ShiiIpitI 	- 	K LO - 	 — in thc Uui 

/Officc 

t)iteof Authoutof No of ds engageo routLf 	-. 	 r 	nLe&Dcsgntlon of Rcasonc in bFi R.nwr 
e'igcncnt engagement year wise. / month 	isergage.rne •. 	members of s'ci-iiication found ineligitik 

 COMmitfer 

• _____ _____ __._______:.. 
(A) 

____1.__ 
:—----- 

-.----•---S.S--• --S 

Upto 01-08- (YearIDa Say ACG- Il )) Name: Sn M. C. Modak,. 
98 for 	s) for the Desig. : Assu. Director Telecom 

normal cases 	cases (Welfiwc) 
(Year/Days) because 	i 0/0 	: The CGMT, 0i.iha(i 

sta/sI,attss . 
((Ao/not 	o L'.) Name : Sri D. Payen, 
dienga,e I)esig. : D. I.  

• order ! 	00 . : The TDM, .ior,hni. 
passed by  
Hon'btc I 	) Name: Sri D. I3aruah, -; 
Tribunal i)esi. : A. 0. (Cash), 

0/0 	IhCIDM,Jo[IIal - 

Date :- 	 .() 
C \ \o\ 

('t 	
2 t... ..: 

• 	S ••-'- 	•-. 	.:. 	• 	 . 	. 	', 	. 	S 
- 	 -. 	'• 	''.\ 	' 	.. L 

5' s-•"• - 	••. 	..,. 
\ 	.\ 	• - 

Crs . rt 	ç 	ç \--•; 

vj 

•- 	-'• 

:L .  
• iI 	. 	. 	- . 

: 

Dy. Gnet1 Maiager Telecom, (Admn) 
TcTt!, 

Q/Othe G. M.. eccu, 

::H r 
	/Joiflt— £A01 

• Signature 

• 	 . -Designation 
Jf 

: a1 Eb. 

\ 	••t( 

S i1 
-\ a 	

Ck 

— 
- 	\ . c. 
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BJIA RA T SA NCUAR N1G14 2W LIMITED 
(A G0i'7RIVMffNT ()FINI)L-1 ENTERPRISE) 

OFIJCE or TilE GEA'ERAL MAP/A GE!? 
.IORJJA T 7ELECOM DISTRiCT 

JORJL4T- 785001 

- To 
Sri  

Viii. 
Thana  

Dist.  

As you are aware that as per direction givczi by I-Ion'blc CAT Guwahati 
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department 
constituted verification committees for different SSAs/units under the circle for 
conducting detailed vcrilication/scrutiiiy about the no. of days of engagement year-
wise in (hfIefcnt units/offices and also to collect proof/evidence for such casual 
labourer including yourself. The committee verified all the documentary as well as 
other proof from the various units/offices and also personally interviewed such casual 
labourer including you on '__-\& In our offlcc/SSA, the committee 
comprised of three members namely, 

Sri M C; Modak As(t. Dircctor Tciccom (Wclfarc), 0/0 the CGMT, Guwahati; 
Sri D. Payeng, 1). L. (P&A), 0/0 the 1DM, Jorhat. 
Sri D. Baruah, A. Q. (Cash), 0/0 the 1DM, Jorhat, 

The aforesaid committee submitted its report to the department detailing 
all about their flndin/pcoof against each casual labourcr including you. the detail of 
such scrutiny report is enclosed and firnished herewith as in Annexurc for your 
information. 

Under the above circumstances as you could not satisfy the eligibility 
criteria as laid down in the scheme for conferment of TSM/Rcgularisation. Your case 
could not be considered favourably. P1easetaetice that you have not been in 
engagement under the dcparirncnt since 	 you have been disengaged as 
casual labour with effect from 	 ' 'i as [he department is bound to 
consider only the cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works. 

i'li is is done in accordance wi Ui the lion' hic trib una is order and a iso the 
stay/statusquo that was directed to be maintained. 

Enclo Aunexure-A. 

Dcput' General Manger 
0/0 the GM, I3SNL, Jorhat 

or 	 * 
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ANNEXUREA 

Details of findings by the verification Committee of Jorhat SSA in case 

ofSiri/Siti'  intheUnit 

IOflico.____  

Date of 
nggcmcnt 

'Authority of 
cagagement 

No. of days engaged 
year wise / month wise 

Proof of 
engagement 
documentar 

Name & Desgnalion of 
members of verification 

tommlttcc 

Reasons in brief as 
found ineligible 

RenrtLz 

(B)  
Upto 01-08- Year/Day Say ACG-17 I) Name: Sri M. C. Modak, 

98 for s) for the Dc;ig. : Asstt. I)ircctor Telecom 
normal cases cnsc. (Welfare) 
(Year/Days) because of 0/0 	•: The CGMT, Guwahati 

stay/sta( us 
quo/not to Name : SriD. Payeng, 
disengage Desig. : D. E. (P&A), 

order 0/0 	The 1DM, Jorhat 
passed by 
Hon'blc Name: Sri D. Barüali, 
Tribunal Dcsig. : A. 0. (Cash), 

0/0 	: The 1DM, Jorhat 

'I 
ç i 

. •\f,  

..Q a 

• 	
— \ 	

,( 

r\ '•\ — 	 'I 

C\ç. 	
, 

— 

	

— 	'• 

\n \• 	C 

Dy. Geneil Manager Telecom1 (Admn) 

L4 4 . 	 • 1 

0/0 4he G.M. e!cco'n, B..N.L 

Jorht— k5Qcv 

Signature. 	:- 
Designation 
Seal E'. 
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A. 	

• 	
• 

• BIMRA TSANcJMR NI GA Al LIMI TED 
(4 ()17RN,ENT OF 1NJ)J4 E!VTET?PRJSE) 

UI'lI(.E Oi 11JK.(slA'E1?.4L AJAN,IGLR 
JORIM T 7'ELE(YThf DISTRICT 

fURl/AT - 785 001 

1) 	 •••,.• 

S ri 
hil{ 	kcJcx 	P 0_ 

Di. .•Tic(—,.4 	 . 

As you are aware that as per direction given by Hon'blc CAT Guwahati 
Bench. Guwahati in OA nos 107/98, 112/98, 114/98,118/98, 120/98, 131/98, 135/98, 
136198, 141198, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department 	t 

consffl.utcd verification committees for different SSAs/units under the circle for. 
conducting dtaiIcd vcLificationiscrutiliy about the no. of days of chgagemcnt year- 
Wise ni j•ffiftfl units/offices and also to collect proof/evidence for such casual 
labowet iiicludiog yourself. The committee verified all the. documcntaiy as well as 
other proof fron'i .th& various units/offices and also personally interviewed such casual 
labourer including you on 	:ç• 2—. t< . In our officctSSA, the, committee 
compriSed o:[  three members namely, 	• 	 .• . 	...... . 	..• 

M. C. Modak Ass((. l)ircctor Telecom (Welfare), 0/0 thcCGMT, Guwahati. 
(2) Sri U. Payen 1). E. (P&A), 0/0 the TDM, Jorhat. 	• 
(1) Sri D. i3aruah. A. 0. (Cash), 0/0 the 1DM, Jorhat. 	. 

The aforesaid committee submitted its report to the department detailing 
Al about. their findingjproof against each casual labourer including you. the detail of 
such seruiny report is enclosed and furnished herewith as in Annexure for your 

lt)1TWLUOfl 

tinder the above circumstances as you could not satisfy the eligibility 
cricria as laid down in the scheme for conferment of TSMlRegularisation. Your case 
could not b 'considered favourabi'. Please take notice that you have not been in 
cngagement under the department since C . 

Cl / yGthe-bèen-di-sengftgd-as 
the department is bound, to 

consider only (he cases of uch eligible casual laboUrers. for conferment of TSM 
suHi vacancies/works. 

This is done in accordance with the Hon'blc tribuna.ls'ordcr and also the 
stay/stawscuo that was directed to be rnaintaine. 	 .• '. 

• DepiIMangcr 
0/0 the GM, I3SNL, Jorhat 
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-53--- 
ANNEXURE-A . 

Details of flndiugs by the verification Committee of Jorhat SSA in case 

ol 	i1n1i. 	 in the Unit 

/ 	. 
	...... t::,:i..__-_____ .• 

Anth',ry.nf1r4o. 
e gag mt1ycar 

-•-.• 	-- 

of days engaged 
ws I month wise 

of 
engagement 
docuinentar 

Name & Designation of 
members of verification 

committee 

Reasons in briclas 
found ineligible 

Rcnza 

•--.------ ------ 

t.Jpto 01-08- (Year/Day Say ACG-17 1)Name: Sri M. C. Modak, 

98 for s) for the Desig. : Asstt. Director Telecom S  

normal cases cases (Welfare) 
(Ye.arfDays) because of 0/0 	: The CC)MT, Guwahati 

slay/status • 	 • 	 • • 

quo/not to Name 	Sri D. Payeng, 
• disengage Desig. : D. E. (P&A), 

order 0/0 	: The 1DM, Jorhat •. 	 • 

passed by 
Hou'bic Name 	Sri D. l3aruah, 
1iibunal Desig. : A. 0. (Cash) 

0/0 	The TOM, Jorhat 

A. 

C4 i 

c 

HI 

- 

1) 	1 

AS enk, 6Ij 	 Mc 	 rh4C 

O 

(cin 

Dy. General Manager Tecom,(Admn) 

•, 	
,:, y i , 

o/o shgG. M.. eccoir, B...N.L. 

qgiJOhat— bQQ1 

	

• Signature 	:- 
Designation :-
Seal E. 
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BHA R14 T £4 NC!! I I? NIGA M LIMITED 
(-4 GOVERNMENT )F J.\iJ)J. E7VTERPRJSJ) 

OFI1C1! 017 7ff!: '1I.fAER,IL 1L41VA GE!? 
JORHA i' 71:!. ECOMDLS'TJ?ICT 

JORJ!.! 1- 785001 

-SI-- 

To 
Ktj  Sri 3  

VilI.0 ( 	.. - P. 0. 
Ti icJ 	C(C 

—s --- 
Dist. 

As you are aware that as per direction givcn by Hoii'blc CAT C uwaliati 
Bench, Guwahali in 01k nos 107/98, 1 l/98, 114/98, 118/98, 120/98, 131/98, 135/98, 
136/98, 141/98, 1.42/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department 
constituted verification committees for different SSAs/units under the circle for 
conducting detailed verification/scrutiny about the no. of days of engagement year-
wise in different units/offices and also to collect proof/evidence for such casual 
labourer iiTcluding yourself. The ôommittcc verified all the documentary as well as 
other proof from the various units/offices and also personally interviewed such casual 
labourer including you on \ . v_. In our officc/SSA, the committee 
comprised of- threc members n nmcly, 
• (1) Sri M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 

Sri D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 
Sri D. Baruah, A. 0. (Cash), 0/0 the. TDM, Jorhat. 

The aforesaid committee submitted its report to the department detailing 
all about their finding/proof against each casual labourer including you. the detail of 
such scrutiny report is enclosed and f'urnished herevith as in Annexure for your 
Information. 

Under the above Circumstances as you cbuld not .atisfy the eligibility 
criteria as laid down in the scheme for conferment of TSM/cgularisation. Your case 
could iiof be considered favourably. l'iease take notice that you have not been in 
engagement undcr the dcpartinc.nt since 	 / you_have_bceJçiisc1gagcd - as--- 
castml - lbour itir effect- (lam - 	 . the department is bound to 
consider only the cases of such eligible casua abourers for conferment. of TS.M 
against such vacancies/works. 

Thi is done in accordance with the Hon'blc tribunals order and also thc 
stay/statusquo that was directed to be maintained. 

Enclo : Annexu,rc-A. 	
Uty  

0/0 the GM, BSNL Jorhat 

Ah 
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ANNEX.URE - A 

Details of findings by the verification Committee of Jorhat SSA in case 

of Shri/Snti 	 __________ _________ 	in the Unit 

I Office 	 . 

Bate of . 

enggemcnt 
Authorityoff 
cngàgernept 

No. of days engaged 
year wise / month wise 

Pfofl 
engagement 
documentar 

Name & Designation of 
members of verification ::. 

committee 

Reasons in brief as 
found ineligible 

RentMAN  

_____ 
(B) 

Uto 01-08- (Year/Day Say ACG-17 Name: Sri M. C. Modak, 

98 for s) for the Desig. : Asstt. Director Telecom 

normal cases 
(Year/Days) 

cases 
because 6f 

- (Welfare) 
0/0 	: The CGMT, Guwaliati 

stay/status 
quo/not to Name: Sri D. Payeng, 

disengage Desig. : D. E. (P&A), 

order . 0/0 	: The 1DM, Jorhat 

passcd.by 
Hon'blc Name : Sri D. l3aruah, 

Tribunal Desig. : A. 0. (Cash), 
0/0 	: The 1DM, Jorhat 

IA o-r 	 oJ1-( SL 

lct1_cIl 

p4 

• 2Ut.c, £-'--- 	jit-, 

c' 

- 

• 	LC"-' 	- 

- 	Dc:- tc 

(gw;) 

Dy. General Manager Telecom, (Admn) 

•.t'ti 	4,  

•O/O.the C. M.. •ccCOr•, 

'JJorhai.— ;<600i 

Signature 
Designation 
Seal. 



4,  

c' 
B1111R/1 TSIINCIIAR NJGAM,LIMITED 

(A GOJ'ERA'MENT OFIJVDJA ENTERPRISE) 
OFFIcE OF TUE GENERAL MA1VA GEl? 

.!ORIIA T IELEGOM DISTRICT 
JO/WA T - 785 001 

I ENTE 

• 	
. 	 :, 	•• 

To 
Sri,  

Viii. 	 P. O.' 

1 hana 	 00 

0 	 • 

DisL 	 0 

As you are awre that as PCI' direction given by Hon'bic CAT Guwahati 
Bench, Guwaiiati in OAnos 107/98, 112/98,114/98, 11.8/98, 120/98, 131198, 135/98, 
136/98, 141/98, 1.42/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the depattinent 
constituted vérifi cation committees for different SSAs/units under the circle for. 
conducting detailed vcrificatinJscrutiny about the no. of days of engagement year-
wise in different units/offices and. also to collect pro o'evidence. for such casual 
labourer including yourself. The committee vrified all the documentary as well as 
other proof from the various units/offices and also personally interviewed such casual 
labourer including you on In our office/SSA, the cot mittee 
comprised of three members nam1y, 	 .:.....- 

Sri M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 
Sri D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 	• 
Sri D. T3aru8.11, A, 0. (Cash), 0/0 the TDM ;  Jorhat. 	• 

The aforesaid committee submitted its report to the department detailing 
all about their finding/proof against each casual labourer including you. the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexure for your 
in lb.i'maiion.  

Under the above circumstances as you could not-satisfy the eligibility 
criteria as laid down in the scheme for conferment of TSM/Rejlarisation. Your case 
could not be considered favourably. Please take notice that you have not beer 
engagement under the department since 	- - 	/ yu havcbeen-disGngagci. -as. 

as the department is bound to 
Consider only the cases of such eligible casual labotirers for conferment of TSM 
against such vacancies/works. . . . • 

This is done in uecordance with the 1-.Ion'ble tribunals or
0
der and also the 

stay/statusquo that was directed to be maintained. 

L.i.icJo 	Aiuiexurc-A. 	 0 • 	 , 	

0 

Deputy General Manger 
0/0 the GM', 13SNL, Jorhat 

...-. 



Upto 01-08- (Year/Day Say ACG.17 Name SriMC. Modak, 
98 for s) for the Desig. : Asstt. Director Telecom 

normal cases cases (Welfare) 
(Year/Days) because of 0/0 	: The CGMT, Guwahati 

stay/status 
quo/not to Name: Sri D. Payeng, 
disengage Desig, : D. E. (P&A), 

S order,  oio 	: The 1DM, Jorhat 
passed by 

S 

Hon'blc Name: Sri D. Baruah, 
Tribunal Desig. : A. 0. (Cash), 

- 0/0 	: The TDM, Jorhat 

• 	''hc,.i 	 "I- 	k\-, 

2.L o  
\Qo11 -4L 	 OA 

\cjc_ I2L1 
	

C\S 

---- -.-'-- 

Co. 

A N NY I 

Dct,ai!s of findings by the verification Committee of Jorhat SSA in case 
of' Shri/Thu1, J-t$c 

in the Unit 
/ Office  

.L}ite of AutIiority of No. of days engaged 	Proof of 	Name & Designation of 	: Reasons in brief as n2Jgcmdnt' engagement (ycar wise / month wise engagement 	members of verification 	found ineJigible I 	 docurentar 	committee f Mks 

Date 

T 	 (cRr) 
Geneta Manage, Telecrn, (Admn) 

I .uC 	.•XM; 

e!eom, B.N.L 
't/Jbrh3t— 	5OO 

Signature 	: 
Designation 
Seal E 

. 5 

J 	 •, 
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'As:')uar 	fliataspëc' di'cciot.:;.eii 	'c("Ai 	. 
13: 	: t:•i1tt i :• •:)I\ OS 1 07/91 Fl 2I91. 11 4M S ' I I9 S I 	• : '9 	:; 

I . .!9 	42,'98, : ;.5'93, . 92/9 	:'2:). 269/9 	 th: 	.•.. •. 

l 	1L(t 	'( ifl' 4tJ(.)11 	•)flh1H1U(..,r 	)I 	(Ff 	f 	S'1 A 	; 	i ii 	Ii) 
C 	iu.' i' •' 	 d oiil 	I tirl\' 	'1 tnt. 	 I 	'd 

U!llt'>/( 1t1 c 	l i 	' 

b:vr neIudin.p 'oursef Ie camundoc vaWled a ll  
Am floof frory 	e vari 	ni,'office aid do 	sc!i 	J:i.V& 	ih 
c.)O1fl( 	i'icludjncy you on  
cot p! ottc rLJ.5  flii 	... 

1) 	C. 	 J 1' A' 	Pc ct'' Wemn (y 'dt AQ In , 	1 
)) S r i 11 payeag, {S '  

	

ii C) 13,wi-mli,ek. ( 	iO thL flA, 	r' 
I he afor csud conmAce Awiu cq 'ts ropm to w ,  itoadinuitI t 

-41 i,t.,; 1t thdi r ih1dLfl/1)jO 	.MitISt 	1(.V (ci' 	I lrt( 	C 	"LI L}l(' 
such 	rulifi' !pótt is enclosed and furnished berewith ns i.0 r\ ;ne urc fbi' pyr 
inioriitian: 	- 	 . 

	

Uhder the a)ove ciI'cumsa ce-; a. 	ccu 	111)1 	'c t 	ii 
Idid down in the schcinc br cooi'nent  

_c t1d not be N n',idei ed 	v 	fe 	r 	 I 
cLgarrr1,Tt T 1 il(IL1 tls 	c,  

aait:uch ?acareies/wcr1;:;. 

	

r 	cLJnL 	Ci( cm t'n( ( itv i,  
cas diftci:;:d to epims, d .. 	. . 	 -. 
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ANN EXURE - A. 

Details of findinjs by the venticaton Comrnitt of .orhat SSA in case 
( ' 	 I 	 •r 

of ShrL/Smtj. ______ 	 -o 	 in the Uflh 

Office 	c E(C)fT: 

Iyear wise / yoüt wise eabe 	Ôeitt foud 	ellgiWe 
coit(e 	- 

. ......... 

.LIQL 
• 

-.----- ---..- 

I Upto 01.08- (Ye.nr/Dy Say ACG-17 Na me 	Sti M. C. Modak, 
• 98 for 	s) for the Desig. 	A.sstt. Direetr 1e:co 

nonnal cases 	cases (WIfive) 
(Year/Days) because oi 1 010 	The CGMT, (Iuv,aha 

stay/status 
quo/iiot 1:0 Name:Sri D. iyw1, 
discngae Desig. 	D. E. (P&A), 

• ordcr 0/0 	The TDJ.i.. JoiThr 
• passed by 

Name 	Sri D. l3wlih 
• Tribunal Dbsig. : A. 0. (Cash), 

0/0 	The TDM, Joihat 

•-c• 	\ 	Ti 	.\\-J  

t 

. 	, 

1 	•.. 	 ._• 	••, •\ 	 '1 

:3 \\_ 	" 
• 	

C 
• 	 .- 

I ,. 	.Q 	..-. •o• 

• 

Dc:•  

	

(P 	 Y 

s 

: 

1 

• 	. 	. 	
.  

11zcom, (Adnm) 

	

( 14 	1 	•i; 

• WL 	eCCC;Ii1. 

:n 	•- 

)ct1;i, tiou :• 
r- 	f. • 	

• 	(f;c. 
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\ 	
\ 

Dit 	 - 

As you are dWdic that as pci dir.ction given by [lon'ble CAT Guwahati 
l3cnc.h Ctuwal'ati in nos 107/Y8 1 12/98 114/98 118/98 120/98, H 1/98 1 5/9$ 
136/93 l'I 1/98 I42/9$ t4/98j92/98 22198  269/98 dnd 293/98 the dcp utmcnt 
on1IlUtLd \ Ut flcrition comntiltecs foi di if cnl SSi\s/units und.r the cii cli. let 

conducting detailed vcri fic.atonYèruti:n:y ibo itt the no. of days of engagement yar-
wicc in clifIeicnt iitiits/oLficqcancl also to collect proof/evidctice for such casual 
lat)Owu mc] udmg youisclf Tlie committee vciificd dli the documcntaiy as well as 
Other pi oof fiorn the various upits/offices and also personally interviewcd such casual 
labo. urer. including YOU on In our officc/SSA, thc committee 
compii sed of three me-ni hers ainely,- 	 - 	- 

• (1) Sri M. C. Modak A sst.5..0 éc.roi.Telcc:on (Welfare). 0/0 the. cc MT. G uwahati - 
(2) Sr' 0 	0/0 lIft I  DH hnliil 
(j ,n U. 13aruali, \, 0, (( ash). ()/() inc 	i)i\i. •lIhH1. 

The aforesaid committee submitted its report to tl'ie •dcpartmënt detailing 
all about their finding/proof against each casual labourer including you. the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexure for your - 
in I orn i a tion. - 

Under the above. .circumstances as you could not satisI' the eligibility 
criici'ia as lakI down in lie scheme for conferment of 1SM/RctiiIiisat - ioti. Your case 
Cou 1(1 not be c-onsiderc.d favourably.  . Plea.se take notice that you have not been in 
Ciigageiueiit wider the department since  

sual._.-labow with eFfct__from..__::_- 	---4vs the department- is bound to 
consider only the cases of such ehgible casual laboucrs for 6011ferment of TSM 
against such vacancies/works. 	. 	. 

This is done in accordance with the l' - lon'blc tribunals order and also the 
s(ay/statusquo that was directed to be maintained. 

inck :- Anuexure-,-\. • 
	 (;ciicial -Ian,er 



ANNEXURE - A 

Detai is of lindings by the verihcation Committee of Jorhat. SSA h i ,casc 

of 	 in the Unit 

/ Oflice 	 ___ :)' 	 • 

cncmcnt 
Autliorityof 
engagement 

No.of days engaged 
year wise I month wise 

Prüof of - 
engagement 
documentar 

y 

Naine&Designationof. 
members of verification 

committee 

Reasons in brief as 
found ineligible 	- 

Rein .s 

(A) (B)  
- 

Upto 01-08- (Year/Day Say ACO-17 Name: Sri M. C. Modak, 

98 for s) for the Desig. :Asstt. Director Telecom 
normal cases cases (WelJire) 
(Year/Days) because of 0/0 	: The CGMT, Guwahali 

stay/stafus 
quo/not to Name: Sri D. Payeng, 
disengage Desig. : D. E. (P&A), 

order 0/0 	The TDM, Jorhat 

passed by : 
Hon'blc Name: Sri D. J3aruah, 

Tribunal Desig. : A. 0. (Cash), 
0/0 	: The 1DM, Jorhat 

\\' 

\ e\ 

C\ç-_ 

— v:\  
.'-.-- 

\•..; 	*' - \(.. 	•\ 	 •< L\5, . c 
':). '.'. 	 • 	 % '-1 

- 	 r\-..,.... 

• C 

J)te \ (\ 	\. 'D cn'. 

Dy. G'nrt M'anager re1econ; (Admn) 

• 

M . 	CCUui, 

Jolt— ',UOl 

Signature 
Designation 
Seal E& 	- 

-r 	- 	 • 	. 
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Sri 

• 	 . 

Dist.cL  

As you arc aware that as per dircctiou given by 1-ion' bic CAl' Guwahati 
I3ench, Guwaliati in OA nos 107/98, 112/98, 1 l4/98, ii 8/98, 120/98, 13 1/98, 135/98, 
136/98, 	141/98, 142/98, 	145/98, 192/98, 223/98, 269/98 and 293/98 the department 
constituted 	vcriflcaiion 	coiiimillccs 	for 	different 	SSAs/tinits 	under 	the 	circle 	for 
conducting dctailcd vcuification/scrutiny about the no. of days of engagement year- 
wise in diffcrcnt units/offices and also to collcct proof/evidence for such 	casual 
labourer including yourself. The committee verified all the doc.urncntaiy as well as 
other pioof from the various units/offices and also personally interviewed such caSual 
labourer includinj you on 	t.i\-  ç.. ç, 	. 	in ouroff 

iiaiiiely. 
Sri M. C. Molak i\sstl, l)ircclor ieleeoiii (Wel (irc), 0/0 the CGMT, Guwahati, 

Sri D. Paycn, D. F. (P&A), 0/0 the 1DM, Jorhat. 
Sri D. I3aruah, A. 0. (Cash). 0/0 the '['PM. Jorhat. 

The aforesaid committee submitted i Es report to the (lCj)artIflCnt detailing 
all about their finding/proof against each, casual labourer including you. the detail of 
such scrutiny report is enclosed and firnishcd herewith as in Annexure for your 
in formation. 

Undcr the above circumstances as you could not satisfy the eligibility 
criteria as laid down in the scheme br conferment of TSM/Regularisation. Your case 
could not be considered favourably. Please take notice that you have not been in 
engagement under the dcpa rlmcnt sii icc. / you-havbccdisengttged-- 

casual 	 the department is bound to 
consider only the casc.s of such eligible casual labourers for conferment of TSM 
against such vacancies/works. 

lb is is (lone iii accordance with the lion' bic tribunals order and also the 
stnylstat tisqtio mhit was; di recled to he ulaini a med. 

Enclo :- Aiincxurc-A. 	
Manger Dcputy 

0/0 the GM, I3SNL, .Jozhat 



2 

ANNEXUREA 

Details of lindings by the Vciihcatjon Committee of Jorhat SSA in case 
of Shri/Smtj. 

iii the Unit 
/ Office 

thority of 	No. of days egac(I flrooroi 	aiue &csinajon of gagement year wise / month wise Cilgagement Reasons in brief as 	Rt 
memliers of vcrlflcnth)n found Ineligible ....... FT _ 

Upto 01-08- (Ye 	/Liy Say ACG. 17 I) Name : Sri M. C. Modak, 
98 ftr 	.c) Ibr Ilic 	 Desig. : As.sU. I)irccor leicconi normal cases 	cases 	 (Well3irc) • 	 (Year/Days) because of 0/0 	: The CGMT, Guwahati 

Stay/status 
quo/not 10 	 2) Name: Sri D. Pyeag, 
(hscngagc 	 Desig. : D. 13. (P&A), 

oidcr 	 Oft) 	: The Tf)M Jorhat 
PSCd by 

I Ion 'bic 	 1) Name : Sri D. flarucih, 
lribunnl 	 Desig. : A. 0. (Cash), 

0/0 	: The T1)M, JOrhilt 

01  

I 	/ 

\; 	 CC -~ IA. . I .(.. 	£ 

CA 

	

• 	 \Ct 

-. 

- 	-. 

	

• 	
•' 

• 

• 	 (cxrn) 

Dy. Gonecl Mnger Tolecom, (.Admn) 

	

)1'4I.
7 
	i. IJ'1 	 'tt,. \;,.yi, ((• Y 

-- 0/0 The  

• 	ti1Joiht— ,e66001 

Signature 	:- 

• Designation 
SealE. 
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To • 	
0 	 ............................... . 

' 	 . -_--i .......... -  .- 
Sri  
Viii c p a 
Thaiia 	. 	 ., 

sk Dist. 	. 	 . 

As you are aware that as per direction given by Hon'bie CAT Guwahati 
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department 
constituted 'veitfication committees for different SSAs/units undei 	the ciick for 
conducting detailed vcrificationlscrutiny about the no. of, days .f engagement year- 
wise in diff.ient units/offices and also to collect proof/evidence for, such casual 
labourer including yourself. The coinmitcc verified all the d'ocumcntaiy. as well as 
other proof from the various units/offices 	 interviewed and also personally 	such casual 
labourer including you on 	L\ . 	. 	 In our officc/SSA, the committee 
comprised ofthreemembersname1y;--- 	 i. 

Sri. M. C. Modak Asstt. Director Teleconi (Welfare), 0/0 theCGMT,Guwahati. 
Sri D, Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 
Sri D. Baruah, A. 0. (Cash), 0/0 the TDM, Jorhat, 	

0, 

The aforesaid committee submitted its. report to the department detailing 
all about their findi ng/p roof against each casual labourer' including you. the detail of 
such sciutiny report is enclosed ard furnished herewith as in Annexure for your 
information. 	. 

Under the above circumstances. as you could not .satis' the eligibility 
criteria as laid down in the scheme for conferment of TSMlRcgularisation.. Your case 
could not be considered favourably. Please take notice that you have not been in 
engagement under the department since . I y4ne-bccn-disenage4-as 
csuftHtbutrr-with---effect--fr---..L . .. s 'the department is boUnd to 
consider only the cases of such .eligibl&' casual labourers for. 'conferment of TSM 
against such vacancies/works. 0 

This.is done in accordance with the Hon'blc tribunals order and also the 
stay/statusquo that was directed to be maintained. 

Enclo :- Ainiexure-A, 
Deputy General Manger 

0/0 the GM, BSNL, Jorhat 

-.._ 	 0_0_ •0_00__ 



ANNEXURE-A 

• 	 j)etails of lindings by the verification Committee• of Jorhat SSA in ease 

of Shn/5rnti. 	. 	 . . 	.. 	in the Unit 

• 	/Offlcc 	
•t- 

Date of 
gcnent 

Authority of ,  
engagement 

I No, of days engaged 
year wise / month wise 

Proof of 
engagement 
documentar 

Name & Designation of 
members ofycrificatlon 

- .committce 

•E.easons in brief as 
• 	found ineligible 

Rem=rft  

(A) (B) ___  
Upto 01-08-- (Year/Day Say ACG-1 7 Name: Sri M. C. Modak, 

98 for s).fbr the Desig. : ASStt. Director Telecom 
normal cases cases (Welfare) 
(Year/Days) because of 0/0 	: The CGMT, Guwahati 

stay/status 
quo/not to Name: Sri D. Payeng, 
disengage Desig. : D. E. (P&A), 

order 0/0 	The 1DM., Jorhat 
passed by 
Hori'blc . Name: Sri l)Baruah, • 1 

Tribunal • Dcsig: A. 0. (Cash), 
0/0 	The TFThA Lrr1,cit 

61 
c, 	 ••• • 	• 	

'<—c. 	-. 	 - 	

c) 

H 	°V 

'\ - 	\\ - ' 	. 	 . 	. 	... 	• 
—  

— 	 'I 	 .. 	. 	 . 	

. : 	• 

' 

(cxwr) 
Dy. GenerI Manaer Telecom, (Mmn) 

'.)'4 i
.  

Q/o .tieG. M.. e!ecorn, B..bLL 
Date 	

0 	 C: 	 . 	

. 	 /Jorhat— 5001 
Signature 
Designation 
Seal 
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TV iE 
41 

To 
Sri 
Viii. 	&pP.O. 
Tb aria 	S e 

Dist.  

As you are aware that as per direction given by Hon'ble CAT Guwaliati 
l3encli, Guwa.hati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98,. 131/98, 135/98 1  
136/98, 141/98; 142/98,, 145/98, 192/98, 223/98,' 269/98 and 293/98 the department 
constituted veriflcation committees for different SSAs/units under the circle for 
conducting detailed vcrificationlscruthiy about the no. of days of engagement year-
wise in different units/offices and also to collect proof/evidence for such casual 
labourer including yourself. The committee verified all the documentary as well, as 
other proof from the various units/offices and also personally interviewed such casual 
,laboer,, ;  
comprised of three members namely;  

Sri M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 
Sri D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 
Sri D. Baruah, A. 0. (Cash), 0/0 the TDM, Jorhat. 

The aforesaid committee submitted its report to the department detailing 
all about their finding/proof against each casual labourer including you. the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexure for your 
iii formation. . 

Under the above circumstances as you could not satis' the eligibility 
criteria as laid down in the scheme for conferment of TSMIRegularisation Your case 
could not be Qonsidered favourably. Please take notice that you have not been in 
engagement under (lie department since S7 -  - ' iS / you_have_bccn-diHenguged-ti 

department is bound to 
consider only the cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works. . . 

This is done in accordance with the Hon'ble tribunals order and also the 
stay/statusquo that was directed to be maintained. 

Enclo :- Annexure-A, 	
Deputy ciieral Manger 

0/0 the GM, I3SNL, Jorhat 



ANNEXURE-A 

Details of liiidiiigs by the verilication• Committee of Jorhat SSA in case 

of Shrifuitd. 	 in the Unit 

/ Officc 	T- Co 	•Sc.5i\- 

ite of 
gemeni 

Authority of 
cngagcnientycar 

No. of days engaged 
wise / month wise 

Proof of 
engagement 
docurnentar 

Name & Designation of 
members of verification : 

committee 

Reasons in brief as 
- 	found ineligible 

Rei'k 

(B)  
UptoOl-08- (Year/Day SayACO-17 1)Name:SriM. C. Modak, 

98 for s) for the Desig. : Asstt. Director Telecom 
normal cases cascs (Welfare) 
(Year/Days) because of 0/0 	: The CGMT, Ouwahati 

stay/status 
quo/not to 2) Name: Sri D. Payeng, 
disengage Desig. 	D. B. (P&A), 

order 0/0 	: The TDM, Jorhat 	- 

passed by . 

Hon'ble 3)Naine: Sri D. Baruah, 
Tribunal Dcsig. : A. 0. (Cash), 

• 0/0 	The TDM, Jorhat 

c11 	CiL 	 C—(- 	-r 
:3 	 >iycS

r.--c 

c 

CL 
I. 

-----  - ------- 

 

- 	
c-'--• c:c 

H 

Dy. Genual Mnager tJtcorn, (Admn) 

0/0 	e .G, M.. ekcom, C..N.L, 1 	
g/Jorhat— 	5001 • 	Date 	1 \ •\ 	 . 	

Signature 
Designation 
Seal 

.- 	
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fOR/iA 1 TELECOM DISTRICT 
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D 	1th&j 2QQ 

To Sri Vo 	
c 

1 hana 	 --,•-..• 

Dist. 
	

—.s ,- - 	- 

As you are aare that as per direction givn by Hon'blc CAT Guwahati 
Bench. Guwhati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 1311 198, 135/98, 
136/98. 41/98, 142/98. 145/98. 192/98, 223/98. 269/98 and 293/98 the departmcnt 
constituted verification committees for different SSAs/units under the circle for 
conducting detailed vcri flc.ationiscrutiny about the no. of days of cngagcmcnt year-
wise in different uiiits/officea rind also to collect proo'evidence for such casua 
labourer including yoursc]f. The coniinittcc verified all the documentary as well aS 
other proof from the various its/offices and also personally interviewed such casua 
labourer inc]uding you on in our officc./SSA, the committee. 
comprised of three membcis n.tnely. 	 • 	 . 

Sri M. C. Modak Asstt. Drictor Telecom (Welfare), 0/0 the CGMT, Guwa1iati. 
Sri D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 
Sri D. Baruah, A. 0. (Cash). 0/0 the TDM. Jorhat 

The aforesaid committee submitted its report to, the department detailing 
all about their finding/proof against each casual labourer including you.. the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexuré for your 
in formation. 

Under the above circumstances as you could not satisfy the eligibility 
criteria as laid down in the scheme for conferment of TSMlRcgularisation. Your case 
could not be considered favourably. Please take notice that you have not been in 
engagement under the department since .''/ 

the department is boin4 to  
consider. only the cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works. 

This is done in accordance with the Hon blc tribunals order and also the 
stay/statusquo that was directed to be maintained. 

Enclo :- Aminexur-A,. 	
Dcput1MLnger 

0/0 the GM, I3SNL, Jorliat 
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ANNEXURE-A 

Details of findings by the verification Committee lof Jorhat SSA in case 

of Shri/Spt'  in the Unit 

/Officc________________ 

Jte of 
e.ngcmcnt 

Authority of 
cngagcmcnt 

No. of days engaged 
year wisc / month wise 

Proof of 
engagement 
documcntar 

Name & Designation of 
members ofvcrification 

committee 

Reasons in brief as 
found ineligible 

Rerts - 

(A) (B)  
Upto 01-08- (Year/Day Say ACG-17 Name: Sii M. C. Modak, 

98 for s) for the Desig. : Asstt. Director Telecom 
normal cases cases (Welfare) V  

(YearIDays) because of (j/0 	: The CGMT, Guwahati 
stay/status 
quo/not to Name: Sri D. Payeng, 
disengage Desig. : D. E. (P&A), 

order 0/0 	: The TDM Jorhat 
passed by 
Hon'blc Name: Sri D. Baruah 
Tribunal Desig. : A. 0. (Cash), 

0/0 	: The TDM, Jorhat 

çcc - . 

- 	 \ç)  

V  

V 	

V 

c_ v-' '• 

• 'c\- C•r--çQ.Q - 	LoK 

2.AO  

O4- 
Ce & 

cc 

D:- 

(thu) 

D'y. 
€ett Manager Tek4rl1 (Admn) 

cX4; 

oJo lb& . M  

LCO1 

Signature 	:- 
Designation 
Seal VEi 

- 	 V 	

, 	 V 	

• 



13114 /?4 T SA NCIJA R IVJGA M LIMITED 
(,'I (,VJi'RiVi3JENT OF/ND/A ENTERPRISE) 

(IF//CE 01' TilE (,'EJYL'R,IL MANAGER 
JORIJA 1' TELECOM DISTRICT 

.JORIIA 1'- 785 011)1 

To  
Sri__________ 
Vii!. 	 0.' 
Thana  

Dist. 	--- 

As you ar aware that as per direction given by Hon'ble CAT Guwahat -i 
L3ench. Guwahati in OA nos 107/98, 112/98, 1 14/98, 118/98, 120/98, 131/98, 135/98, 
136/98, 141/98. 142/98., 115/98, 192/98, 223/98, 269/98 and 93/98 the department 
constitutcd vciiI'ication onimiuecS for c1iffernt SSAs/units under the circle for 
conducting detailed vcrificaiioiIscrutiny about the no. of days of engageincnt year-
wise in diflerent units/offices and also to collect proof/evidence for such casual 
labourer including yourself. The committee verified all the documentary as well as 
other proof from the various unit/offices and also personally interviewed such casual 
labourer including you on _ . in our officc/SSA, the committee 
comprised of three members nainely 

Sri M. C. Modak Asstt. 1)irector Telecom (Welfare), 010 the CGMT, Guwahati. 
Sri D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 
Sri D. Baruah, A. 0, (Cash), 0/0 the TDM, Jorhat. 

The aforesaid committee submitted is report to the department detailing 
all about their finding/proof against each casual labourer including you, the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexire for your 
i nfortnation. 

tinder the above cir'cumstances as you could not satisfy the eligibility 
criteria as laid down in the scheme for confenuent of TSMlReguiarisation. Your case 
could not be considered favourably. Please take notice that you have not been in 
engagement undci: the d(:partincnt since \ ' - / yu have been discngaged-fts--- 

the department is bound to 
consider only the cases of' such eligible casual labourers for 'conferment of TSM 
against such vacancies/works.  

i'hiis is done' iii acco'dancc with the Hon'b]e tribunalsordcrland also the 
siay/statuscluo that was directed to be maintained. 

Niicft, :- A'nnexurc-A. 

0/0 the GM, J3SNL, Jorhat 

I 



/ 	
f 

ANNEXUREA 

Details of finch ngs by the verification Committee of Jorhat SSA in case 

of ShriiSii 	 -' 	 - 	in the Unit 

/ Office  

engerntn1 
[Ti;I'uthorityof 

engagement 
No. otdnysengnged 

year wise / month wise 
Proof of 

engagement 
documentar 

- 	Name & Designation of 
members of verification 

committee 

Reasons in brief as 
found Ineligible 

Re 

Upto 01-08- (Year/l)ay Say ACO- 7 I) Name: Sri M. C. Modak, 
98 for s) for the Desig. : Asstt. Director Telecom 

iormni cases c.use.s (Welfare) 
(Year/Days) because (Ii 0/C) 	: The CGMT, Guwahati 

stay/status 
quo/not to Name : Sri D. Payeng, 
disengage Desig. : D. E. (P&A), 

order 0/0 	: The TDM. Jorhat 
passed by 
Hon'blc Name: Sri D. Baruah, 
Tribunal Desig. 	A. 0. (Cash), 

0/0 	: The TDM, Jorhat 

- 	L 	 Wk 

-. 

- 	 -. 

SooItI 

D:- 

1trc ¶rnc zwYc) 
Dy. Gn'e81 Manager T&eom(*mn) 

O/othe'G. -M.. e1ecorn, 
tgjJochat— ?65OO1. 

Signature 
Designation 
Seal 
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4' 	 . 	 .. 	 . 

Ch- 

BIJARA TS4Nc1JAR NYGAM LiMITED' 
• 	 (A GOVER)VMENT OF IA'i)JA'ENTERPRJSE,) 

OFFICE OF THE GENERAL MANA (hER 
JORIIA T TELECOM DISTRICT • 	

. 	 JORIJA T- 785 001 

..'-.'-. 	 -. 

- Da thJn0Di 
To  

Sri 	 '- 	 - 
Viii. 

Thana 	 . 

Dist. 

As you are aware that as.per direction given by Hôn'bk CAT Guwahati 
Bench. Guwahati in OA nos 107/98, 112/98, 114/98, .118/98, 120/98, 131/98, 135/98. 
136/98, 141/98, 142/98, 145/98, 192/98 5  223/98, 269/98 and 293/98 the department 
constituted verification committees for different SSAs/units under the circle for 
conducting dc;ailcd.vcrificatonIscrutiny. about the no. of days of eigagemcnt year-
wise in diffent units/offices and also to collect proof/evidence br such casual 
labourer including yourself. The committee verified all the documetitary as well as 
othei proof fiom the various units/offices and also personally intervieed such casual 
labourer including you on S .D \& _ . In our officc/SSA; the committee 
comprised of three members namely, 	. . 	. .. 

Sri M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 
Sri D. Payeng, ;.D. E. (P&A), 0/0 the TDM, Jorhat. :' 
Sri D. Baruah;'A. 0. (Cash), 0/0 the TDM., Jorhat. 

The afOresaid cothrnittee submitted its report.to the department detailing 
all about their findiiig/proof against each casual iabourer'inc1uding you. the detail of 
such scrutiny report is enclosed and furnished herewith as in Annexure fat your 
information. 	

,: •' 	 -. 
Underthe above circumstances as you could not satisfy the eligibility 

criteria as laid dowii in the scheme for conferment of TSMlRègularisation.  Your case 
could not be considered favourably. Please take notice that you have not been in 
engagement widc the department since _ . I u-hac—hc-1isengag4-s 

department is bound to 
conidcr only the cases of such eligible casual labourers for cnfcrmcnt of TSM 
against such vacancies/works. . 

This is done in accordance with the Hon'blc tribunals order and also the 
staylstatusquo that was directed to be maintained. 

Enclo':- AnnCXUIC-A. 	 JN- 

Deputy General Manger 
0/0 the GM, I3SNL, Jorhat t. 



ANNEXUREA 	
-73- 

1)ela]ls of findings by th vet ification Committee of Joihat SSA in case 

of Shri/Smt( in the Unit 

/Office SE(CyI 

flate of 
encmcnt 

Authority of 
engagement 

No. of days engaged 
year wise / month wise 

Proof of 
engagement 
documcntar 

Name & Designation of 
members of verification 

committee 

Reasons in brief as 
found ineligible 

Remwk 

(A) (B)  
Upto 01-08- (YearfDa' Say ACG-17 Name: Sri M. C. Modak, 

98 for s) for the Desig. : Asstt. Director Telecom 
normal cases cases (Welfare) 
(Year/Days) because of 0/0 	: The CGMT, Guwahati 

- slay/status 
• quo/not to Name : Sri D,. Payeng, 

disengage Desig. : D. E. (P&A), 
order 0/0 	: The TDM Jorhat 

passed by 
Hon'blc Name: Sri D. Baruah, 
Tribunal Desig. : A. 0. (Cash), 

0/0 	: The TDM, Jorhat 

ra 
ej  -1 

C-Nc t2 

'I 

1% 

De:-  

Dy, General Manager Telecom, (Admn) 
, 	l'4(, 	 p1 	,• 

o/o theG. 'M.. eccom, 

ti/JohL— A001 

• Signature 
Designation 
Seal EE. 



C- -  . 
. .,._ 

• 	 BLIA I?A T S,4NCJ(AR NIGAM .L.IMIIEJ) 
(4 GOVERPMENT OF INI)JA EWTERPRJSE) 

OFFICE OF TIlE G)iNERAL ftiA]v4 (iiR 
fOR//Al JELECOM DLS1RlC"!' 

.10131A T - 785 001 

1() 
Sri 	

' L-J 
Vill. 	 P. 
Than a T3 C) ltJy 

Dist.  

Asyou are aware that as per direction given by H.on'blc CAT Guwahati 
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98,, 120/98, 131/8, 135/98, 
136198, 141/98, 1.42/98 3  145/98; 192/93, 223/98, 269/98 and 293/98 the department 
constituted verification commitl:ecs for different SSAs/iinits under the, circle for 
conducting detailed verification/scrutiny about the no. of days of engagement year-
wise in different units/offices and also to collect proof/evidence for such casual 
labourer including yourself. The committee verified all the documentary as well as 
other proof from the various units/offices and also personally interviewed such casual 
labourer including you on j- - . In our ofuicc/SSA, the committee 
comprised of three members namely, . 

Sri M. C. Modak Assu. Director Tchcom (Welfare), 0/0 the CGMT, Guwahati. 
Sri D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 
Sri D. Baruah, A. 0. (Cash), 0/0 the TDM, Jôrhat. 

The aforesaid committee submitted its report to the department detailing 
all about their finding/proof against each casual labourer including you. the detail of 
such scrutiny report is enclosed and furnished herewith as in A.n.nexure for your 
mformati on. 

Under the above circumstances as you could not satisfy the eligibility 
criteria as laid down in the scheme for conferment of TSM/Rcguhirisation. Your case 
could not be considered favourably. Please take notice that you have not been in 
cnagemeiit under the department since / 'ou-have-ben-disGngaged-as 

as the department is bound to 
consider only the cases of such eligible casual labourers for conferment of TSM 
igainst such vacancies/works. 

This is done in accordance with the IIon'blc,tribunals order and also the 
stay/statusquo that was directed to be maintained. 

Enclo :- A.nnexure-A. 	
Deput~T_ ic,\,_,,cral  Manger 

0/0 the GM, J3SNJJ, Jorhat 



4' 

ANNEXURE-A 
7z~ 

Details of findings by the verification Committee of Jorhat SSA in case 

in the Unit 

[Office  

Lbte of 
cngcment 

Authority of 
engagement 

No of days engaged 
year wise I month wise 

Proof of 
engagement 
documentar 

— Name & Designation of 
members of verification 

committee 

Reasons in brief as 
found ineligible 

Rcnr 

A) (B)  

Upto 01-08- Year/Day Say ACG-1 7 Name: Sri M. C. Modak, 
98 for s) for the Dcsig. : Asstt. l)irector Telecom 

normal cases cases (Welthre) 
(Year/Days) because of 0/0 	: The CGMT, Ouwahati 

stay/status 
quo/not to Name: Sri D. Payeng, 
disengage Desig. : D. E. (P&A), 

order 0I0:Thc TDM, Jorhat 
passed by 
1Ion'ble Name : Sri D. l3aruah, 
Tribunal l)esig. : A. 0. (Cash), 

0/0 	: The TDM, Jorhat 

:7/ui S 	 1\(f4. I 
1' 	1 

' 

\- 

3' 
cc_ fti 
eC1(f_ t\L 
\C1;ç_ 

Nk 

Pc 	 N CA,  C. 

2 L C5  
c:i.- 	\Yc. 

c 	.. 

. c 

-' 

De:- 	c'k 

1tt 	9ft 

Dy. GenTI Manager T&eccm, (Admn) 
'rtT, 

O/OUeG M 	e!ccorn E3..N.L. 
1j,Jcjih8j_ 7UO1 

Signature 	:- 

Designation 
Seal Ec. 



BHPIRA T SANcJIAR MGA M LIMITED 
(A GO VERNMENT OF INDiA ENTERPRJS1) 

OFFICEOF ThE GEA'EI&IL MAIVA GER 
JORHAT TELECOM I)Lc TRICT 

JOI?IL'l T - 785 1)1)1 

To 

Sri 	cNo 	-,-i 	cr 

ViIL 	 0.___ 
Thana  
Dist:.___________ 

As you are aware that as per direction given by Hon'ble CAT Guwahati 
Bench, Guwaiiati in OA nos 107/98, 112/98, 1.14/98, 118/98, 120/98, 131/98, 135/98, 
1.36/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department 
constituted verification committees for ci ifferen t SSAs/units under the circle for 
conducting detailed vcrificatióniscrutiny about the no. of days of engagement year-
wise in different units/offices and also to collect proof/evidence for such casual 
labourer including yourself. The committee verified all the documentary as well as 
other proof from the various units/offices and also personally interviewed such casual 
labourer including you on t. c. .. VJT In our officclSSA, the committee 
conprsed of three members namely, 	 . 

Sri M. C. Modak Asstt. Director Telecom (Welfare), 0/0 the CGMT, Guwahati. 
SrI D. Payeng, D. E. (P&A), 0/0 the TDM, Jorhat. 
Sri D. Baruah, A. 0. (Cash), 0/0 the TDM, Jorhat. 

The aforesaid committee submitted its report to the dejDartthent detailing 
all about their finding/proof against each casual labourer including you. the detail of 
such scrutiny repOrt is enclosed and furnished herewith as in Aiinexure for your 
information, . . . . 

Under the above, circumstances as you could not satisfy the eligibility, 
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case 
could not be considered favourably. Please take notice that you have not been in 

idl engagement under the ,dcparttnent since .\.. 	'.. 	 / you4e-been-dtseiiagcas 
cl]aho'u,ih.effect from as the department is bound to 
cOnsider only the cases of such eligible casual labourers, for conferment of TS.M 
against such vacancies/works. 

This is done in accordance with the Hon'ble tribunals order and also the 
stay/statusquo that was directed to be maintained. 

Encio :- Aimexuie-A. 
DcpuyeiiM anger 

0/0 the GM, BSNL, Jorhat 



ANNEXURE-A 

Details of findings by  the verificatioii Committee of Jorhat SSA in case 

ofShri/S 	cz OD 	" 	 in the Unit 

/Officc  

Date of 
engernent 

Authority of 
engagement 

NO. of days engaged 
year wise / month wise 

Proof of 
engagement 
docurnentar 

Name & Designation of 
members of verification 

committee 

Reasons in brief as 
found ineligible 

Remrk 

(A) (B)  
Upto 01-08- .  Year/Day Say ACG-17 Name : SriM. C. Modak, 

98 for s) for the Desig. : Asstt. Director Telecom 
normal cases cases (Welfare) 
(Year/Days) because of 0/0 	: The'CGMT, Guwahati 

slay/status S  

quo/not to Name: Sri D. Payeng, 
disengage Desig. : a E. (P&A), 

order 0/0 	The 1DM, Jorhat 

passed by 
Hon'ble Maine,: Sri D. Baruah, 

'l'ribunal Desig. 	A. 0. (Cash), 
0/0 	The 1DM, Jorhat 

'- 	 —: 
*:• 

- 	
- 

,-\ 

- S '\ 

k 	
(L 

C\ 5-  - 	
C 

\\\ 	It 

- - 

Date: - 

(cru) 
Dy. Gepe, r .il Manager Ielecorn; (Adnin) 

0/0 the*3. M.. e!ecorn, B.JLL. 
t/Jorht_ '5OO1 

Signature 	:- 
Designation 
Seal E. 

S-I 
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(' 	
(:/, 	': 	 :/[tj'ff" 	Zi.i 

;;f 	 IY•/L' jr/iY 
T t 

-17
91---~ 

k 

,.... 	 .,.' 	 i r 	, • 	t 	J 

To 

\Iill. 

ihana  

I)ist. .LL_ 

í\s you ai•c aware that as pci dircc1on givcn by I Jon'Ue CAT  

Bench, Guwahat in OAnos 1 0708 , 112/98, 14/98, I 18I, ii 20/9, 3 .t/9:, 

136/98,11 1/98, 1'2/9S, 
 

145198, 192/98, 223198, 269193 and. 

nSt 	

2931) 

CCIEUICCI vCr.(fCnJon coniuittccs for dif cnL SAs1ws Uphr ic c:c 
conducting detailed vcrificationIscrutny about the no. of days of 	gcncnt 
wise in diTcrcnt uuis/ofces nd a'so to coUcct proof/evidc 	such c': 

labourer including yourscf. TH cow ;rtcc v:.rici all the  
other proof from the various units/offices aid c i ao personay i. ervi ICuCh 

'''" 

labourer including you 011 	 . hi our of,(icc/83i\, 	c 
con Ipri scd of (t: rcc mcmcrs namely, 

Sri ,M. C. Modak AsstL Dircr Tciccon (Wc1fcc), 0/0 the CGMU, Gu:'.. 
Sri D. Payeng, D. E. (&A), 0/0 the TDM, Jorhat. 
Sri ft I arwdi. A. 0, (Cash). 0/0 I hc 1DM, JOFhflI 

the a ('oresaid committee subini 1.ed its report to the dea (1:CLtt (C 

all about their finding/proof against each casual labourer inludi:g yc. 
such scrutiny report is cncosed and furnished lcrcwi.th as in Annex'rc 

it iiornialion. 
• Undcr the above circumstances as you could act scisy t.'.0 

culci a as laid down in the scheme for coafcrmcn :k I SM/Rcgulrnse  

cpuld not be considered favourably. Please We ;oticc that ye.i k.'e not bc . 

engagement under the department since. _f_ / u vbc;c[5c • " 

c.asuaL_la.bour—wjtircficttfcoaf 	as the dpa:'.;ncn is  

consider only the cases of such eflgiblc casual labourers for confcrinc!It of 'IM 
ap,ainst such vacanc.ics/woi ks. 

Hiis is (lonc in accordance with the 1 junTIC 1ribw'as order :wd also  ia 

stay/stn(usquo I hat was di reeled to I.)C niaintaired 

t•:uek) :- Auucxui e-\, 	 • 	(1 . • 
Dc''.y (CI 	H i 

0/0 Ih (M 



F A1Ji 

J)etail.s of findings by the vouiiicatiou Comm1tee of Jcht 	n 

ol , hy   in the UTt 

/O1flL 

r 
cggrn ycu w1'e I 

AiT 

Upto 01-08- (Y(/I)3)'Sy t.CO17 1)N 	i r: C. Modak; 	I 
98 for s) for the Desig. 	Ast. Director Telecom 

'iorwal cae cases (Wciflrc) I.,. 
(Yc.rrlDays) because of 0/0 	: iiic COIVIJ'. Guwohnti 

s'/sttu 
qnOJr.0 to Thrnc : Sri D. Payetg, 
d iseng" "gs Desig. 	D. E. (P&A), 

oidr 0/0 	LiC 1 D 	, Jc 	t 
po;c.d by 

S 

Nmc : Sri D. lacvab, 
Tri1nji1 DcsiQ. : A. 0. (Cash), 

. 0/0 	TDIvI, .Tcliat 

or 

i)cr 	A)Lc,s 	(\c_. -:- 

c LCL.). 

\Cc. 

!.(. cl  

-..- 	 (. 

ct5 L% 

q 	Tfirc, (x;i 

Dy. Gone;1 M&mcgcr Telecom, 

• -010  

iijJoiLiat-- 	C0Q 

• 	)c'ciion :- 

Seai F'4/.. 
ig 
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13I14 IM T SANJI4 R NIGA M LIMITED 

('1 GO I'7iRNMEIVT OF INDIA ENTERPR1SE 
0II1cIf0I"17IE GI'A'ERAL MANAGE!? 

JORJIA T TELEcO24.J DISTRICT 
JOIWA T - 785 001 

To 

ViU. J 	P. O. •  
TI 

L)ist. 	 4\ 

As you are aware that as per direction given by Hon'ble CAT Guwahati 
l3eiich, Guwa.hati in OA nos 107/98,112/98, 114/98, 118/98, 120/98, 13 1/98, 135/98, 
136/98, 141/98, 142/98, 145/98, 192/98 1  223/98, 269/98 and 293/98 the department 
constituted verification committees for different SSAs/units under the circle for 
ccuiducting detailed vcuificaionlscrutiny about the no. of days of engagement year-
wise in different units/offices and also to collect prooflevidence for such casi.al 
labourer includuig yoursclf. The committee verified all the documentary as well as 
other prool' from the various units/offices and also personally interviewed such casual 
lahourcr including you on - . In our officc/SSA, the committee 

(I) Sri M. C, Modak Asstt. Director Telecom (Welfare), Q/0 the CGMT, Guwahati. 
Sii U). Paycug, D. E. (P&A), 0/0 the TDM, Jorliat. 
Sri D. 13aruaii, A. 0. (Cash), 0/0 the TDM, Jorhat. 

flie aforcsaid committee submitted its report to tile department detailing 
all about their finding/proof against -  each casual labourer including you, the detail of 

ich scrutiny report is enclosed and furnished herewith as in An.nexure for your 

Under the above circumstances as you could not satisfy the e1igibi1it' 
criteria as laid dowiu in the scheme for confennent of TSM/Rcgularisation. Your case 
could not he considered favourably. Please take notice that you have not been in 
cngagcine.nt wider the depaarncnt since S - - 9 / you-have-been-disengaged-as 

as the deparent is bound to 
eonsdcr only the cases of such eligible casual labourers for conferment of TS.M 
against such vacancies/works. 

This is done in accordance with the 1-lon'blc tribunals order and also the 
stuyLsta tusq no i hat was directed to be maintained. 

Unctu :- A.nnexure-A. 	 • 	--.-- 

DcIáf4angcr 
0/0 the GM, J3SNL, Jorhat 



ANNEXURE-A 

Details of flndngs by the vcuification Committee of J rhat SSA in case 

in the Unit 

/Office  C. 

rner( 
whtwity of 

etgagcmei 

-,--.------..--.-.. 

No of days cngcd 
ycir wise / moilth wise 

--.-----___ 

Pr-oof of 
engagement 
docurnéntar 

y 

Name & Designatwn of 
members of verification 

committee 	. . 

Reasons in brief as 
found ineligible 

Rcnm'lkE 

... 

Upto 01-08- Ycar/Day Say.ACG-17 l)Naine: Sri M. C. Modak, 
98 for s) for the . Desig. : Asstt. Director Telecom 

tormaI cases cases . (W'8re) 
(Year/Days) because Of 0/0 	: The CC3MT, Guwahati 

stay/status . 

quo/not to Name: Sri D. Payeng, 
disengage Desig. 	D. E. (P&A), 	. 

order 0/0 	: The TDM Jorhat 
passed by 
11on'ble Name : Sri D. l3aruah, 
Tribunal Dcsig. : A. 0. (Cash), 

0/0 	: The TDM, Jorhat 

H 

ccc/..l:r 	
: 

2-ô 

Dy. Generj Manager Teieom (Mmn) 

0/0 
the 
	eecorn'.  

"I41;jOrhat._ (5001 
Signature 1 . 
Designation 
Seal E61 
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0f 

A 
RI 1,1 NA 7' SA JVC hA I? NIGA 1W LIMITED 

(A GOvEmvfE/vT OFJjVJ)JA ENTERPRISE) 
UFFIL'E OF TIlE GL'A'Ef?AL MANA GEl? 

•IORIIA I TELECQjf 1)/STRiC7' 
JO/U/AT - 785 001 	 -. 

00 
ke ipi 

Sii  
VilL0.t 0  

J'haiia 
Dist. 	 P. 

As you are aware that as per direction given by Hon'ble CAT Guwahati 
L3enc11. Guwatj in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, 
136/93, 141/98 142/98, 145/98, 192/98, 223/93, 269/93 and 293/98 the department 
Cuistjttjtccl vcrifcatjo11 

committees for different SSAs/unjts under the circle for conducting detailed vcrificationJscnitiiy about the no. of days of engagement year-
WiSe 

in difjit units/offices arid also to collect proof/evidence for such casual 
hbourer including yourself. The committee verified all the documentary as well as 
other pioof frola the various units/offices and also .prsonally interviewed such casual 

7n .OuL(OffiCC/SSA;..thC committee comprised of three members namely, 

Sri M. C. Modak Asstt. Djtetoi Telecom (Welfare), 0/0 the CGMT, Guwahatj. 
Sri D. 

:SiDB;Ja1I A. 0. (Cash), 0/0 the 1DM, Jorhat. 

The aforesaid committee submitted its report to the department detailing 
all about their finding/pm-oof against each casual labourer including you. the detail of 
such Scrutiny report is enclosed and furnished herewith as in Annexure for your 
in lb ima (ion, 

Under the above circunistatices as you could not satis' the eligibility 
criteria as laid dowii in the schcnie for confernient of TSWRegularisation. Your case 
could not be considere(1 favourably. Please take notice that you have not been in 
cngagctnejit under the department since / tt-lwe1 senagcd as 

as the deparnezit i bound to 
consider only the cases of such eligible casual labourers for conferment of TSM 
against such vacancies/works 

W accordancc vith thc Hon 'bic tribunals odcr and also the Stay/statusqiio that was directed to be maintained 

Lnclo - AJmexuicA 

TDepüty General Manger. 
0/0 the GM, I3SNL, Jorhat 

To 

.1 



4 

/ 
ANNEXURE - A 	 -g3 - 

Details of findings by the verification Committee of Jorhat SSA in case 

orShiilctntc 	 ______________ in the Urnt 

/ OUhec  

i)ate of 	Autiiorilyof 

iggcmcffl engngcmcn 

. 

No.of days cngagcd 
year wise / month wise 

Proof of 
engagement 
documcntar 

Name & Designation of 
members of verification 

committee 

Reasons in brief as 
found Ineligible 

1thk. 

Upto OI-08.kYear/Day Say ACG-17 Name: Sri M. C. Modak, 
98 for s) for the Desig. 	Asstt, Director Telecom 

normal cases cases (Welfare) 
(Year/Days) because a! 0/0 	The CGMT, Otiwaiiati 

stay/status 
quo/not to Name : Sri D. Payng, 
disengage Desig. : D. E. (P&A), 

order 0/0 	The TDM, Jorhat 
passed by 
Hon'bte Name: Sri D. Baruah, 
Tribunal Desig. : A. 0. (Cash), 

0/0 	: The TDM, Jorhat 

	

- 	 -- 	
- 

II 	
-- 

	

___ 	

0• 

- 

7 J7 (Cm) 

Dy. G 6 nerMnager Teloom, (Admn) 
0, • 	J%4 ¶(rIi, 

• 	0/0 LhG. M,. dccc,a,, 

jJorh-.- XOOi 
Signature 	:- 
Designation 
Seal Ed. 

I 

-. 	 I 
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A-'-- 
CEWFR&L M*tXNIsTu,vrXVk 'rRIkIUNAL 

OUWABTI BWCH 

Original Application No.427 of 2001 

Date of Order3 This the 11th Day of April 2002 

HON'B1k HR.D.N.CHOWD1LVR,VIC ChAIRMAN Hf 

RQM 1 BL. }4i.K.g,sI-uuj(A, ADMINISTRATIVE )4.)M13kR 

	

1, 	Sbrj Nirmal Charidrii 'atu. &(t 22 '?oers). 

S/O.Sr.i Rasesuar Ba'uah 	 H 
Resident of Village 3utoragaon 

P.O. Takelagaon. 
Diat.Joprhar, Azsarn 	. 

(The applicants are: all casual employees of the 

Bharat Sanchar Nicj.ta Lti (in øct,,BSNL), Jorhat' 
(3SA) 

By Advocate t4r.N.Sjngh, Mr.S.K.Ghoah 

-'Is- 

	

3. 	The Union of Indja, 
Through the Secretary to the 	.. 

Cc-t. cf Irdi. 

Ministry of Ctnmun.icatjon 

Department of Teloccrnxnunication 

New Delhi. 

20 The Chief General Hanager 

Asaam Circle, 	 . 	. 

Govt. of India . 
Departnient of Tel econununi cation 
Ulubari. Guwahatj 

	

3. 	The General Managei 

harat Sarichar Nigam Ldrnited . 
Jo'at Telecota, Diitrict 	- 
Ilorhat-785001 

The Deputy Gioncra..jantiger(Adnin) . 

Bharat Sanch.ar NigLimited 

Jorhat Telecoi Di8tvct 

Jorhat-785001. 	 . 

By Advocate Mr.B.C.Path3k, Addl.C.G.S.C. 

0 R 1) ' R. 	. 

CHOWHDURY J.(V.C.)z 

Heard Mro, 5i,righ learned counsel appearing on 

behalf of the' applicant and also Kr.B.C.Pathak,learned 

contd/- 



Addl.C.C.S.C. 

>j 

 for 	the 	RQ.Spondents. 	Upon he.irin q  th 	earrIecI 

coun 	1 for tht 	pirtjn 	and on conjderj11 	of mjtirj,1 I 

on record we ae of,  the opitjn that 	(/Lurthc probe 	mt C 

the claim of the applicants itt required to be undergone. 

2. 	This order we have passed in view of the forwarding 

• 	 (Anriexure 
3) Memo 0.X-5/C/flR,'98_99/101 Jorhat dated till 

sic,necl by Sr.olec 	District tnager. Jorat whereby the 

1it of the Casual Labourers/Full Time/part Time with rJetls 

partjcul 3 rs wac forwarded. The aforesaid COunicatjon also 

indicated the detailed particulars of their services duly 

endorsed and certified the authenticity of the fact8k e d 

with available in record. Xn view of the facts cited above we 

feel that the ase 	thp applicants are required to be 

re-checked by taking into con8ldertjon the dozurnents and 

giv.ing.the Opportunity to the 1applicant to Justify their 

Iith the obervation3 

ade above )  the aDpli.catic--j 	i&pc5ed Cwithdjrcctjons to 

the roepd]entn to verify th 1laim Ot the npplicants. The 

applicants may also personally Inove the department with 

representation in writting narrating all facts within one 

month. The responcients may examine the represent<.ttjons a n  

early an poSjhl preferably within one month from 
tim dale I' 

of receipt of the repescntatjc.n and pass a rasonedor'Jr 

and coJnmu)jcatc the Dame to thà applicants. 

3 • 	Ihci 	Icat. loll is accord,tnly, dipcicd of. 	•?'.' , h.i 1 

no ('L (h'r a: to  L - 0 ~; t j, . 

11UE COPY 	 'S(t/ VICt. uiiir's;. 

(. 	 . 

.11 

J 



I, 

T 	 AWPIOI( -4   AZ,4.  
3HARAT SANCHAR NIGAM LTD 

(1 GOl I RA,(I iV7 OF lAD/A rr\ 7FR1'RJS() 
OFFICE OF TIlE GENERAL IIANAGER 

fOR/IA T TEL ECO( DISTRICT 
fOR/IA T— 785001 	 I  

	

V/2002_ 2 0031 ? 	 Dated atJorhat thc. 06-08-2002 

I 	

Jiti 	/ 

\/ifl 	cJi/) 	(fl1 

U P () 	- 

I)ist 	 \JQ'( 
\flL 	 r 

AS von are awai•c that as per (lirection ivcn by Hon 'bk CAT Guwahati Branch Guwahati in 
('A No,: 427/200 1. 

the department consiwcd he re-verification COmnittcc for this SSA for 
:onduci i i clelni led ft-\'eriicatR)fl / scrutiny about the no. of da's of nagcmcnt ycr wise in 
(hiterelit offices and also ((I collect proof! evidence for such csuaI Jabcrer including ydurscl F. The 
('omniuce rC-vcrificd all the documentary as vcli as other proof from ffic various unit / oIflcc and 
' ot i:itid ow A PPliciltioll & otlicr documents as submitted by you I he re-verification Commicc 
& Ulllf)I I( if of 1011O\\ ing  tliftL IllLlnbçrs namci) 

Sri M. C. Mdak. AssjstlIi( [)irCc(Or telecom (Wellare), 0/0 thc COMI, Assani' Circle, 

Sri 1). Payeng, i)E (PIg.), 0/0 the GMTD, J3SNL iorlmt. 1 	u D. Ithru Ii Sr.AO(Si3l) o/o Ili (iM ID, 13SNL Jorhat 

I IlL dIw L 
iid ( OI11l11l(t(c IMS SUbnlit(cd its report to the department detailing all about (heir 

hndinL / p1001 
against each casual 1aboucr includiig you. The detail of such re-examina(jj7 rc-

yen heat on! se:'utiiiy rpoi'( is enclosed and iuniishcd herewith as in AiThexure - A foryr 
flhlOUlii:ition, 

mdci' (he d)OVC Ci rctlIliStaliccs as )'OU could not satisfy the ci igibiIitcrjcrj as laid down in 	- I 
he scheme Iiu cull kiiiieiit of IS M / Rcgulnrittiori Your casc could not be considctcd favorably. I ; 9 &' 	al<e nnt ice (hat you have no 	I)CCll in engagement under : the (lcpurtmcnt ,SiI1CC 

I 	 I" 

Di puft (cñ i iii Mnniigt' 
Q/q flit' M'FI USNI, 

- 785 OP I, 
() 

Dy, 15oner2f Manaqor Telcom,(Admii) 

o/o thà GMTelccuni 04S.NL, 

Omdup A-9 

j 



/ 

0 

hkQZe_ 

ANNEX URE-A 

0• t )eii 	
inWns hy Re-vcrjficatwn Coninijitc in respect 

of Jorha SSA which wa,s held on 

Nl!e: hui / Z1j 	. N 	
Son of' i 	. 	tile u 	/ Office ... . 

0 	

. r.• 

/'U(Ilojj' 

- 	ui0  

!1Il 

tfr 

() 01 (1I\ 

\ca r 

(A) 

t Jf)1() (II - 

()-l)98 
I)I I1crji1(IlJ 

C SC S 
(Year / 

I )ys) 

s 
' , isc / 
iwise 

(Ii) 

(Year.! 
Days) for 

the ca.ccs 

because 

OIS(.ay / 
stat us 

(]L1() / not 
to 

discilgag 

C order 

pa.s sed 

liv 
I I1)111111C 
Irihu,ial 

Proolof I Name & desigriaiioh RCZSOS II) 

	

cnngcmcjit of the oflicc who ic- 	brief as 

	

(JOCtIIlleIItiiry vcrificd / rc-cxn in i nd 	found 
the records. 	. 	ineligiblc 

aVACG-17 1. Sri M. C. Modal< 

Assislaffi Direclo] 
ccolli  

(\Vclflirc) 0/0 thc 
CGM1', Assarii 
Circle, Guwahati; 

. Sri D. Paycng, 

i)i (PIg,), 0/0 ih 
GMit), 	13SN11. 
Jorhat. 
Sri D. 13a•ruah, Sr. 
AO(SflP), 0/0 the 
GM11), 138NL, 
Jorhat, 	. 

1 

1'l b.f7 

t9 	) 

•°r' 	1L(U$LJ 

I0 c7h  

f.. 	... 

C t.) 2... 

	

.t\ 	I 

	

't 	/ 
. 	

0 

0/0 (lie (;MTh, ILSNI,J 

4U3(1(k ,  (rii) 

Dy, GneraIManacje' T&com, (Adrnn,) 
qrzf 	 , 	T, rn 

o/o the G,. M. Telocurn e4S,N,L. 

tiI/Jorhai.._785OO1, 

• 	 .- 	-r 



40. 	 A-NJi Ua_ — 
E3HARATSANCHARNIGAMLTD. 

4 	 (.l GOERiVS(EIVTOF1A'DI,lEATERPI?/SE) 	
' I5 

OFF/CE Ol TIlE GEAER4l. MAA',IGER 
JORIIAT 7ELEC').'I DISTRICT 

JORIJ4T- 785001 

No,: X- I /Coii/Pt.-I V/2002-2003/,. ..... 	 I )a ted at .1 orha t (I ic 06-() -2002 

T 	
Shri 	 Kww 

	

Viii 	ASrnbai 

	

P.O 	
•.\. 

Disi  

As you arc aware that as per direction giycn by Honblc CAT Guwahati Branch Guwahati in 

OA No.: 427/2001 . the dcpartmcrit consitued the re-yen lication Committee for this SSA For 
conducting detailed re-veriflcation I scrutiny about the no.of days of engagement ycar Wise in 
d (lerelit o'Ihccs mid rISC) (0 collect ()rO() F / evidence for such casual lnboticrcr md udi rig yotirsel 1 ,. The 
(2onim ( lied all (lie documentary as yc 1.1 as other proof from the various unit / oH ice and 
scrutinized your application & other (locunients' as sumnittedbyyou. The rc-vcrifica1ion ('omnuuil(cc 
comprised Hlowin three immeimnher unmnelv ... .- 

I. Sri M. C. Modak, Assistant I)irector Telcom. (Wc!fare), do the CQMT. Assam Circle, 
Guwahati. 	 .. 

Sri D. Payeng. 1)ii (I)Ig.), 0/0 the GMTD. 13SNL, Jorhat. 
Sri I). l3aruah, Sr. AO(SI3P), 0/0 the (IMTD,. !3SNI.. Jorhat. 

The a Foreiiid Conini i itec. lasub.mitted its report to the department detailing all about (heir 

flndiing / prool' against eah cauaI labourer including you. The detail of such re-examination / rc-
Veil hcitioii/ Scrutiny report is enclosed arid furnished herewith as in AnlncxLmn'c - A ror your 
ill Ioriiintion. 

Under the above circunistanccs as you could nt satisfy the eligibility criteria as laid down in 
(lie scheme For ccnfermcnt of '[SM I RetuIarization. Your case could not be considered lavorabiy. 
Please Unke notice that you have not been in engagement under the depnrtnicnt since 

l)cni' 
0/ (hc (Mll), IINIJ 

j_9t) 
krrrr) 

• 	 Dy. Gioral f nna' . & n T'!,'cOIu, (.Adrnrr. 
'11r7T 	jr.. 	_ -?ct 

o/o the G. M.  

0 (Ila t -78 5001 



1*.f.  
1• ANNEXURE - A 

F 4wils ol Iiinliiigshv Re-vcriflcatioii (.'omiuittce in respect or .Iorliat SSA which \ns ,hcld on 
03 -0-2002 	 S  

	

Name: Sun / SI/li 	fr .. 	cU 	
on of 

ill the (init/Ofl'jcc 	. 

No of du\ 	u 	Ld 
l)IlL of 	Autho, %I\ 	veirvise / 10(1 	(1 

Nm1L & dtIgJhI(IOfl 	RLdsons Ill 
- 	. I 	ngigL 	Of 	 flffll 	j - Cog 1'CI11CnI 

of the 0 (Ii ccr who re- 	brie I as 
H 

Ineol 	eligagenleni 	(A) 	i ) docunictitary 
\ lrllftcj / IC 	C\IflhIflL(I 	iouiicl 

IJIC records, 	I nd igi bic 
I 1,11(1 UI - 	(Year / Say AC( 	-17 I. 	Sri M. C. Modak. 
0$- I 9o)$ 	I )ays) tr Assistant Director 

fm 	Ilonlilal 	(lie cases . Telecom 
cases 	because (\Vellarc), ofo the 

(Year / 	ol slav / CGMT. 	Assam 
I )ys) 	saWs Circle. Guwahati. 

quo / tiot Sri 	I?. 	Payeiig. 
l)l 	(PIg.). 0/0 the 

discriig (Jbi1I). 	I3SN L, 
c order Jorhat, 
paSSC(l Sri F). !3aruah, Sr. 

by. A0(Sfl1 1 ). 0/0 IRe 
lion ahle (iN'lJI), 	I3SNL. 
fri hnial Jorhat. 

A 
S.,  

oc 	C4 

daD .I.94.IS1 
a.,Zj 

• 	r . 	u . 

I7 	173 	01 

Dcpiity 
O/o the (;M'rD, USNI , . 

• 	 . _rJi1 	
d mn,) 0-iciC 

tYy 	G 	
?./l 

cflCrt 	i. 	-I 	 .•. 	
TI 	:9 

0/C) thc 



1 

BHARAT SANCHAR NIGAM LTD. 
(.1 GO JER,v,S1F1\'T OF INDIA 

OFF/CE OF 711F GENERA I. M,J,VAGER 
JO/?//4 T TELECO,i DISTRICT 

fOR//AT— 785001 

AAWEX09 - -J  
vp 

No.: X- I /C it/Pt-I V/700720Q3/ 	 Dated at Jorhat the 06-08-2002 

• I() 	
V'f 	OJv'4A. 

A .......................... 

V  

As you are a\vare that as per direction given by I lon'blc CAT Guwahat i 13ranch Gir vahai ii 
OA No.: 427/20() I. the department consitued the re-yen flcation Comiiiit 

(CC for (his SSA for tie deut i led rC-vcri 
I ication / scrutiny about the no. of days of cngagcmji( year wise in (li(Ie:eIi( HR:es and alSo in Collect proof/ cvidcncc for suCh casual laboucrer including )' urscl( The (anuili I 

Lee re- vcri Icd all We documentary as well, at other proof from (Ile various unit 
/ OI(JCC and Seitit 

tiied ),our aj)plieatioii & other dpcunicnts as submitted by you. The rcveri catioii Committee 
comprised ol lolluwing We members nartcly 

1, Sri M. C. Modak. Assistjtt [)ircc(or TeleCom (Wellarc), 
0/0 the CGMI'. Assaiii Circle, (.;uwaliaii. 	 V 	 . 	 V  

2. St i j) Payeng. I ) (19g.), 0/0 the GMTD, BSN L, Jorhat. 	V 	

V 

3 	Sr I D. IJaruali, Sr: AQ(SRP), 0/0 the GMTD. I3SNL, Jorhat. 

The aforesaid 
Committee, has SuhitlIt(C(i its rcparl to the dePrt . rnent dclailingall ahout tia'ir 

I(fl•.L: / 	1 HiLiiiSt each etu:;l iah.ur 	,ii' Th 	dctaI ciFstici? tCVC'VTh 	: 	' V sertillay 	"'J'•; 	
;:,m::.V 	 •.,;;:, 	: 	I: 	I.: 

Under (lie above circumstances as you could not satisfy the eligibility crieia as laid down in 
lìe scheme Ir con trnicnt of TSM / Rcgulanization. Youi ease could not be considcrcd (i vora bly, 

I 	rL 	tottc 	Wit YnU hai not been in cngagc:neiil under thc dcptrrtinuit situ c 

	

•Jorinii 	Wis do I. 
- 	

. 
Dy4 Gcni Manaq r Te:cr)r 

V. -V 
V 	 4•  

0/0 
	, Sc. L ) 



tite ni 	i\iithoritv 

I .  
c 1 i ;., i 	(.- ii) cut 

No OI(Ia\' 
year \ 
ii 11) Ii t I) 

(/\) 

.1 J1)I0 01 
408-1998 

for noriiìal 

case 71 

()"ear / 

Ds) 

ANNEXURE - A 

.I)iiIs 'of Ii1(hi1gs by Re-vcriflcation Commiuce in res)cet oi.IorImi SSi\ which wis held ni 
• 03-0-2ui)2 

Naiiic: Shi'i I S/fli 	 1)11 
Y.. in the Unit / Oflcc 	 JiT . 

engaged 
Name & designation 

Proof o F 
ol the oIhccr who cc- 

WIse 

((3'I 

engagement 

(IpCLiiiiCii(ary 
\'Cil (lCd / re-cx;llninc(l 

/ the records. 

(/c.li:/ Say °A(G d7 I. 	Sri M 	C. Modak. 
I )ays) (or Assistant I)irccr 
the cases lelcconi 
hccause . (Welfare). 0/u the 
ol stay / C( iMI. 	Assain 

status. Circle. (luwahali 
quo / not Sri 	I). 	Payeng, 

to I)J 	(Ilg.). 0/0 	the 
disengag . 	. GM'II) 	I)SNL. 
e order . Jorhat. 
passed 

•' Sri 	1). 'I3aruah. 	Sr., 
by AQ(Sh)P), o!o the 

I Ion able . - 	(3 MID. 	!SN L. 
1ribtnah ,Iorhat, 

l.CflS0Hs in 
hi Ic I 

found 

I igi I fle 

Rcnnir:s 

, 

.- ;'•. I 

1c;t9I. 	odcT 

9C3 	:.) 

1991  
lAS " 

I)i(c: 	
(, 

!rKJ 

\/ 

S'. 

(.. 0 (.4 L d 

Deputy ;cricrnt131 nuer 
()/o (he (MiI) ILSNt , 

0 	

r,p,.,,. 	, •,._ 	.: ''.: n, 

•,. 	
i•';•" 	

: 	. 	. 	s:;. 



•0 

3U/U1AT 8ANCHM. 	AM LTL 
OH/cl. 0/ 7/li: (,bvI.R,f1. A1AA1U,,R 

fOR//A T TELE(y)%f D1,S7'1?ICT 
JORIIA 7 - 785001 

No.; 	
Dated nl'Jorhat the OG-O8-22 

	

Sirri 	.U:'Y o 
1cVKçJJ2 J 

............................................. 

von are aware tha as per dircc(ion given by 1 lonble CA' Guwhhtj l3rnnch Guwnhi 
in .'\ No.: t 2 7/2nD I. I 

he cicpaIi,ncn( consitucd the rc-vcrjflcatmn Commiice for this SSA (r 
coirtiuci rr iteraited re-vcriflcuij / Scrutiny nbuut, the no, of days of àng1gcnicnt year 

WSC in d ttr'e u IIccs arid iso Ic culicci proof / 
evidence for such casual iaboercr including yourscl The 

ittee Fe-yen lied all the documentary as well as other poof from th various unit / offlcc and 
surrit ic'd Von :rppi icat ion & othcr docu111ct5 as submitted by you. The re-yen flcation Conmittcc 
corn irkcd c l ng ii irce members namely : . 

Sri M. C. Modak, AssIstrit I)jrcc(or Tel 	(\Vcifarc) 0/0 the CGMT, Assam Circle, 

Sri I). Paycug: I)l (Pig.), 0/0 (hc GMTD. USNL, Jorhat.. 
Sri I). I mc i:ch, Sr, A( )(S II P). 0/0 the (MJD, I3SNL Jorhat. 

a lrcsrid (:0mm i ttce, has subnij(tc(l its rcpoil to the department detailing all about hir flirdi rig / 	out aairis( 
cacTi casual labourer including you. The dctal of such re-cani inatidn / re- Cr i heat ifl! cc at ny 

report is ciicIoed and l\rrnishcd herewith as ill Annxurc. - 
A for ybur rat iu:r 

()cr(Ier 
tiic above cirelrnstarices as you could not satisfy tire eligibility criteria as laid down 

in I Ire 	cr 	l cr 
ucr lnIncn( of 1SM / Rcgulanzntion, Your case could not be considered iavcrubty. PIa 	t;ik 	not ice that you have not been in 

. U) 	
engagement under thc dcparinicnt sncc 

	

/ 	Cç2 

pu(Gcir er 

	

O/o fire GMTfl, 	NL 
Jorhrr 	7'35 	' 

_TrsrJl: 	(nhr'r'r) 

Dy. G'nera$ M arraC T d?Coiic, ( f drnn.) 

irih'.r iirr; 	
, 

O/() in G. (.1. 1&:e.....  

re!,Joha t-7 a5001 



( 	 . N1 	ldi\ecng.Ici I)uc ol 	/\iiIlini'jft ve:ir \visc/ 

t cii mciii 	 Clfl('lIi 

111)1(1 (H- (Ycar/ 
II)II),S) I 99 

 

br 
or nolnial the CaseS 

cases heca use 
(Yc;ii/ OIstay/ 

518(11.5 

I ( 1 (10  / 1)01 

(C) 

I . (l i SCilgag 

e order 

Passed 

I h 
I Ion 	iI 
Tribunal 

I roolol Name . 

engagement of tile ofl I cer who rc- . . 	. hi I ci us 
documentary 

. verified / re-examined Ream rk found 
• 	lhc records. ineligible 

Say ACG - I,? 1. 	Sri M. C. Modak. 

Assjstaiit Directoj 
ICICCOm 

(\Vcilarc) 	0/0 (he 
CCMT, 	Assa,ii 
Ci rc k. (3 uwahat 1. 
Sri 	I.).. 	Pnyeng, 
I)J 	(Pig,), 0/0 (he 
GM1:D. 	I3SNL, 
Jorhat. . 

Sri I). l3aruah. Sr: 
• 	 AO(5l)P) 0/0 the 

• 	GM11). 	4NJl . 
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B HARAT SAN CHAR N IGAM LTD 

A 	(A GOJ'ERIY,SIEIVTOFI1\'Di4 EATERP/USE) 
- 	 OFFICE OF TIlE GE(VER.4L ifAA'AGER 

JOR1I.-i T TEI.ECQ,f DISTRICT 
JORI11 4 7'.-. 785001 

No.: X - /Con/Pt .- I V/2 002 -2003/.O 	 Dfcd at .IOrliat I lie 06-0- 2002 

Slìri 	. /(!?. . 	 ....... 

Viii 

P.O 

............................ 

As you are aware that as per direction given by Hon'bic CAIGuwahatj Brand) Guwahati in 
OA No.: 427/2001, the department consiRicd the re-verificatioti Committee for this SSA for 
conducting dcaiIcd re-verification / scnninv about the no. of days of cngagcmcn( year wise in 
diIIcieit oJl,ces and also to collcc prooC/ eVidence for such casual laboucrcr 

including yoursel 11 1lic 
Conniii i (tee rc-vcli fled all tIte documentary' as well as oti)crproof from the various unit / oflicc and 
scrulitiized your application & other docunlenLs as submitted by you. The re-verification Comtniit( , c coin prised of 	owing (ii ti 	II1C iii t)ers i)lI11C I)' : 

Sri M, C. Modak, /\ssjstaii( l)ircc(or lclecom (Welfare). o/o.(heCGM'F Assani Circle, 
Guwahati. 

Sri D. Payeng. D[ (Pig.), o!o the (3MTD, I3SNL, Jorhat. 
Sri 1). I3aruah, Sr. A0(SI3P), 0/0 the GMT[), E3SNL, Jorhat, 

'Ihe aforesaid Coininiuce has suhnijucd u.s report to the department detailing all about their 
Ii ndiiig / proof against cacti ca.stla I labourer including you. The detail of such re-exam mat ion / 'ic- 

yen flcut lout scrut in)' report is enclosed and iurnishcd hcrcvi tli as in Annexure - A for your 
iii(orniation 

Uiidcr the above circumstances as you could not satisfy the eligibility criteria as laid down in 
he scheme br conferment of TSM / Rcgu1ari7Ition YOur case could not be considered flnvorabiy, 
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(. I (/01 W11A 	 NIQAM LTDI 

	

' 	0/' /t/)/;.4 
0/[7(/. 0l.7/// EiVE1?41. Af4,v4(;,R 

JORii, r. TEL FCOI DIST)?ICT 
JOR/f4 T.- 785ooi, 

No.: X-J/Con/ptjv,200220 

.. 	
. 

vill 

. 

(3- 
I)ist 

..................... 

Dated atJorjia( the 06-08.2002 

P4.  

As you arc 1\va (hat as per direction given by Hon'ble CAT GuwaJati Branch Gliwaliati 

in 

QA No.: 42 7/2O I, tl 	( lcpa ,
•U)icnt con.sj (he - re.vcriflcatjoii Comj 

	
for this SSA for 

Coliduet jug delaile(l rc
- verjflCii(io,1 •1 

Seru(ry about the no. of days of cngoge,i year 'vise 
il 

(IiHrcii( OIiCC 

and also t ColIct prool/ cvidenc for such casual laboucrcr Including Yoursclf. The 
(onnnlltftc I C \'C IfILd jll (lic (

loCumcnhir) as \ cl as othcr proof Iron) the vario unit / office 
and 

SCIUI ntZcd )'O 	iIpplkji(j0 & 
Other (lOcw)ieiitç as subijtt 	

by you. The re-v- ficatio0 
Co111 ((cc 

on ipuIsed 01I() I lO\V Jig li ICC 01C 111 bcr.s an mci)' : 

I. Sri 	Modak Assisi,,,g I)irector 
Iciccoii1 (WcfIurc) 0/0 the CGMT ASSnII1 Circle, 

(iuvaji 	, 	 .. 	S  
2 	Sri 1). Payen 1) 	 , O/() 
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is CI1CI5Cd and furnished herewith 	in Annexurc 	A for ,  your 
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BHARAT SAN CHAR NGAM LTD. 
(t GOt ER,V,fE,VT Op I,VDM 

101//itT 7TLECasJ DIS7'RI(r 
JOR/Pi T— 785001 

No.:' X- I /Con/I't.-J V/2002-2003/ .3/.. 

TO 

Shri 

Viii..... 

Y.i(LJ 

Daled al .Jorhat I he 06-O8-202 

As VOtI 
We a\VarC that as per direction given b I Iori'bie ('Al' Guwahutj J3ranch Guwahffli in 

O\ No.: '127/20() I, he department Consi'(uc(l the re-\'criflcaiio,i Committee for this SSA (or 
ct)Il(lrIc'ling (IC(;jifed re-ver'jl((jI)fl / scrutiny abozt the no. of days of engagement year wi,sc in 
(I Hcrn 0 I Ices ind al SO to Co I CCI proo I / Cvidencc for such castaJ 

-Cl' inciud lag yorirsclf The (olumitice re-verifled all (lie documentary as \vcfl as Other prool 'from the various unit / olflcc and 
scrutul ie(l your appi icat ion & other docunients as Submitted by you. The rc-vri flcatiori Comm i Ucc 
corn pr sed of Jo I owi rig three members namely 	-. 

I. 	
Sri M, C, Modak, Assistant Director I( , lc 	(Welliuc) o/o'tl 	('(tM' I, 	Civcic, 

2 	Sri 1). Payent I )! (Pig.), o/o the 	I3SNL Jorhat 3. Sri 1), !3arnah Sr. A ( )(S 13 P); o/o the C MTD, I3SN L, Jorhat, 

'I he a foresaid Conirri it lee, has submit ted its reporl to the dc,parnrit dclaiUng all abou (heir fl 
rid i rg / proof' against, each casual labourer including you. 'I'hc detail 

of sUch rc-exanij,ia lion / re- \'erl (lent 1011/ Scrulin 	
report is Ciicloscd and tI'nikhed herewith as in 'Anncxurc - A for your iii formal On. 

(hider tire abve circul1)s1:11 ,
11ccs as iou could not saiisf' the eligibility criteria as mid down in lie sclieruie i'oi' con Ifl11eii I 

of' f5 M / Rcgulari,at ion, Your case could not be considered favorably. 
 Please lake not ice that von - 

 have riot been in engagc,iiejrt under the depar
- (oicir I since ...... 

t)/i th: (MIf), UNNI, 
74T1U'i (.,TT) 

Oy. GnPrI MAnacet 	
com., (A dmn.) 

p. - 
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BHARAT SANCHAR NGAM LTD. 
(1 (()l ERA',!EA'T OF I,VDf ,j 

OFF/CE OF TI/F GEA'ERAL Af,IA'AGER 
JORII.f r TEI.ECO,sf DISTRICT 

JORF/,f T— 78.500i 

No.: X- I ICon/Pt,-! V/2002-2003/ 	
Dated at .iorhat the 06-08-2002 

- 

OTOJ 

Dis 

As you are aware that a,s per direction given by 1 lon bic CAT Guwahaij I3ranch Guwahaj in 

OA No.: 427/20() I, the departinciit consitucd [he re-verification Committee for this SSA for 
conducting detailed rc-vcri Fication / Scrutiny about the no, of days of engagnicn[ car 

\ViSC in diffel -clit oulccs and also (C) 
collect prool/ Cvidcnce for such casual laboucrer including yourclf, The 

Committee re-yen fled all the documcntary as well as other proof from the various unit / office 
and 

scrti(inicd your application & o(lier (JoCunlcnLs a.s uh:iiittcd by you. The re-vcri fication Committee 
corn pniscd o I' following ili nec Inc ii hers nfl net)' 

I. Sri M. C. Modak. Assistant t)ircclor Telecom  
( 	

Wclfare) 0/0 the CGMT. Assan Circic iuwahati,  
2. Sri 1). Pnycng. Dl (Pig.), oo the ( ,

M1l), IISN L. Jorhat, 
, 	Sri I), l)urunh, Sr. AO(SIU), nb the (JM'[D, I3SNL, Joihat, 

the alncsai(l ('nanilliltee, has .submittcd its report to the department detailing all about their 
11 nding / p:oo f against each casual labourer including you. ]]ie detail of such re-exam i nation / re-

'cni hea( on! scnu ny rep )rt is enclosed and furnished hercwittì as iii Anncxurc - A for 'our 
ill loiii'ia tioii. 

linden (lie ah)\'c Cncrliiistanccs as you could not satisfy the eligibility criteria as laid down in 
the scheme tin' con Ieniiici .1 

of ISM / Rcgu larizauon. Your case could not be considered favdcnbly. 
Please take notice that you have not hccn in engagement tinder the dcpartinciit since 

r j 

I 



i 

I)LJm( 1iiichtit.t' H' 	ritiuition 
(' 0111111 iUce in Rcpcl o F. . 1 oninifi SA 'hidi wils I.Id oil 

01-08-2002 • 	••. 	•., •• 

N1n1L 	hn I / /1tl 	ji so 
Toya41 	tAi 	ni I lie )niit!Qfficç 

	

I No Old 	 - 	
- ftue of 	t1ItY 	'cnr wis' / 	Proolof 	. 

of the oIIcer who rc- 	hriclns I 	 u I 	 ISL 	en' ngcmcil 	
ri lied / icnii ind 	fbuind 	

R 
•. 	fliCii( 	 iicnI 	,\) 	1()3) 	docUIllCnhnlr)' 	. 	 •• 	. . 

I 	 .. the records. 	ineligible 

()'ear! Say ACG -17 1. Sri M C. Modnk, 
l)ays) for 	: 	 Assistant Director 
the cuses 	• 	 •. . 	. ccoiii 	• :" 	• 	: 	•, • 

.ds..scflls_ 	 (\Vclfuic), 0/0 thc 
. ir / 	of suy / 	 C GM I, 	Asim 

status 	 Ciicft Gu ahati 
quo / non. 	 2 	Si i 	I) 	I'a eng, 

to 	 1)1 (Pftz ), o/o the 
disc n'i 	 (M I D, 	BSNL, 
c. ordcr 	 Jorliat 

iscd 	 3 	Sn I) l3aruah, Sr 
h) 	 AO(SBP), 0/0 [he 

I Ion lt)IC 	 (it\1 E), 	I3SNL, 
I ribnin ii 	 * 	Joririt 	

I' 

( 

a 1 
n- C//AflhYX- 

V 	 • 	- 	 . 
l))oci4kAr 	 ai' c;..:) ipv 

S 	 LQ & 

41i) b- CW- 

178 

	

.iDy
•: 	N 

	

qIhT, 	iV!1 	
- B S. N. L.  

•
G M. 1CIEC'.' 

0/C) 1 

t..Jp(() (U - 

08-I 998 
, 



• 	. 	. .-_7 	. 	
S 

/4IVMOI3?. 
LTD.  • 	

(,.( (,Qj ERN,1(/A'r OP /ND/4 IfA'77fR1,10,Vp 
Oil/CE OP THE GIfiVffR4I AI4AfGER 

T T/fLECO,( DISTRICT 
JO/?/14 T— 785001 

No,: X- I /Con/Pt,j V/20022003/ , 	, 	
Da ted a( Jorh(l (he 06-() -2OQ2 

10 	

Shri HCY 
vii, 	c4Q4lA 	 . 	

n 

Dist
.......... .......................... 

As you arc 	
that as per dircction given by FIon'ble CAT Guwahati Branch Guwahati in Oi\ No.: 427/2001 th departme 	

consitued the re-verjfla(jon Conimjee for this SSA for C)llduC(iiig 

detailed re-verification / scrutiny about the no. of days of engage,llej)( year Wise 
in 

di tiereIl( oiiecs nod fl 

Is collect proof! evidejice for such casual lnbouercr including yoursci ( ihe Co nil tee e-'j fled nil 
the docuincf)(Qr). as weIJ as other proof from the various unit / a fllcc mid scrutinized your application & othicr documents as 

submitted by you. The re-yen ficatioji. Comm ittcc Con)prise(l of lot JOWl ng Lb tee mcni hers namely : . - 

Sri M, C. Modik ASjhiiit Director cIccm 
(Welfare) do the CGMT Assam Circle, 

Guwuhati 

Sri 1). Payeng, l')l (P.), o/o the GMTD, BSNL, Jorhat. 
3, Sri D. l)arwih, Sr. AO(S131)) 0/0 the MTD, I3SNL iorhat, 

'Fhie aiorcsajI Coiiimjttee has submittcd its rcpo to thc departmjii detailing all about their 
flndiiig / proof against each casual labourer includinig you. The detail of such rc-cxaflhjiat ion / rc-vcIiljca(jon/ Scrutiny. report IS enclosed and furnished l)erewi(h as in Annexuje — A for your 

Under die a hov Circumstances as you could not satisfy the eligibility cri (eria as In RI ('Own in he SCIICI11C (or Coil 
(ri11c,it of 'ISM / Regtibariiit ion. Your case could not b Considered 

fit V0r hi)'. 
Plcasc luke notice (hut you htive 

no 	
been in ctlgagcliieii( under (he dcpurtnic:it Since ...... ...ii..Gg .......... 

I)t.'JhIhfj' mill III II 	

S 

(11. ' 	. 
II I I), USN!, 

tIJ4'lTh?{fl, (.) 

Dy5 Grier)1 Manager TcCOm,(t'.) 

o/O the G. M. Tcicc, B,S.N.L. 

-. 	t/JOth1it 	75001 



.ay  AL( -17 I. Sr[CT4ok" 

Assjtiigit Director 
telecom 
(Welfare) 0/0 Ilic 
CGMT, Ass.a iii 
Circle. Guwahati 

Sri D. Payeng, 
DE.(PIg.), 0/0 thc 
GtvljD, 	I3SNI,, 
Jorliat. 

Sri 1). l3aruah, Sr. 
A0(.S13p) o/o the 
(3!4i I), 	I3SNL, 
Jorhat. 

'.di I 

I)ays) 
the 

because 
OIstay / 
Status 

(lu() / riOt 
10 

(liSCf1I 

c nr(k'f 

passed 
by 

I 
]ril -iunaj 

o
i
l .  

ANNEX 	- A 

I )etnjls 	ljfI 	
hy I c-veil (lent ion Coinni i (Ice in respect of Jorha( SSA which was held on 03 08 2002 

Name: Shil / Si/u 	. 	

. Son of in the Unit/Office 	
. 

Name & designatj011 Reasons in 
ofth oIflcerw}io re- 'brei5 
\'crj lied / re-exam 	 Rcn,arks ined 	1oud 

(lie records, 	ineligible 

08- I 998 
101 liUiiiiiil 

cases 
(Ycar/ 

I )ys) 

No 
l)atc of AuthOilt)' 	

YCII \VISC / ngagc- 	nI' 	
1)100th wise 	Cng1gcmcnt 

doçuinc, 

'p 

00 

U A 

i1 	E/CJt4 	J 
JiZr 

Vc 

1 9 92 - 
CIPT 

19d13: 112. 	i i  

. 117 

19916 1 

nAC - I 	
Nil)—  (M 	L67Y LII 

')tr' mg.. 

t97 168  

Depu y Gencrid 
0/0 tiç 

Dy 	rMLTl'?corn,(Admfl.) 

iqr 	•,t,(1•t,i,9 

o/o the G, M. 1I.c,'ui, 13,S.N,L. 

Ii .  41cm 



LTD.  
(.1 GO VERA',SIE,\'T OF JA'DM EA'TERPR/SE • 	

OFFICE OFT/FE GEA'ERAL MAA'AGER 
fOR/IA T TELECOM DISTRICT 

JOR/IAT-78500/ 

• . 

%iwXvi 

No.: X- I ICon/Pt-I V/2002-2003/ 	.... 	 Dacd at Jbrhat the 06-08-2002 

11) 

.1. 
Sun . ....... 

............. 

........................ I)ist ............ .  

As you arc aware that as per direction given by lIon'blc CAT Guwahütj Branch Guwahati in 
()A No.: 427/2001, the department consitued the re-verification Committee for this SSA for 
(oiiducting detailed re-vcriflcntion / scrutiny about the no; of days of engagenient year wise in 
diIThien ohlices ;aid also to ohIcct proäf/ evidence for such casual inboucrer including yourself, The 
Coiiimiucc Fe-yen lied all the documentary as vchI as other proof from the various unit / office and 
scrutinized your application & other docunleliti as submitted by you. The re-yen flcuion Comniit(ec 
Con) posed oi 1 I lowi n three members namely : 

• 	I, Sri M. C. Moda, 	
Circhc; (iuvuhjiti '- 

2. Sri ft Paycng, DE (PIg.), 0/0 the GMTD. BSNL, Jorhat. 
3, Sri [), I3aruah, Sr. AO(S13 )), 0/0 the GMTD, BSNL, Jorhat, 

1hc afuiesaid Committee. ha.s submitted its re 
Port to the dcpamcit detailing all about (heir 

• finding / proof against each casual labourer including you. The detail of such re-cxamina(joii 
/ Fe- VCIf1c(l(ii/ Scrutiiiy report is enclosed and furnished herewith as in Aniexure - A for your in In Filial ion 

(Jiidcr the above ci rcuins(If1ces as you could not sntisly the eligibility criteria as laid down 
in the sclìcje for cOnftrj))Ciit of' 1SM / Regularizatioil. Your case could not be considered Ihvorably. 

..........................nu have not bccn in engagement under the deparnient since 

	

• 	 . 	• 	
)cj)u I 	( 	t lflt/ 
u/u thy ('l'I) UNNL 

	

Iotr 	
Caln, (Adflfl.) 

i( 	( 	• 

	

 
Oy. Gfle 	

Mafl 	 - 

- 	
L 

0/0 
M jtctd  

the G. 	

ht °' • 	 tf.Jo 	" 
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ANNEXUJE..A 

L 

(iiidiii 	hy Rc-veri licatiol) Coinmi 
03-W- 2002 cc in respect of Jorha SSA which WflS held 01) 

MOW' 	 6 ,6 ZA '  1 f: 

No 	1' Iay 	1gc(1 Date ol' 	Authority 	
year visc / I 

NflITiC & designation roofof Rcasoiis in 
- .of.lJ 1 o()jccr_il() re- 

iinp 	oI 
	cr1gagcrn 	

verified / re-examined 
Ilidlil 	dliCigeIi)e)( 	(A) 	- 	(U) 	dcuinentary 

bud 	as 
found 	Rcimirks ............. 

I.Ipt(0i 	(Year! 
the records. 

Say ACO -17 L 	Sri M; C. 

iIlc!gi bic 

)9R 	Days) 11r Modak 

lot noriuffi 	(lie Cases 
Assistant Director 

cases lelecom 

(Year I 	olstay / 
(Welfare), 0/0 (he 

1 )vs) 	status 
CCMT, 	Assain 
Cjrc Ic, Cu waiin( 
Sri 	1). 	Pyeng, 

(.ltIc )  / not 
to 

DE (Pig.), 0/0 (lie disciigag 
C -  order 

. 	 . 	
GMI'b, 	I3SNL, 
Jorha(. 

passed 
h Sri 1). J3aruah, Sr. 

hlOi,'able 
AQ(S13p) 0/0 (he 

Iribunni 
GM'FD, 	DSNL 
Jorhat. 

• 

	 C(rr) 	_;;; 	
ADY 

/996 .,.j) , 

	 JLM 	w' ó4f) h 

//O4t4 'JU ( 

'3S  

ilgcr 

Dy. Generat MnI 

,o/O the G. M. TeIeC'°, 
 

.. 	i 
0' 	I 
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HARAT SANCHA.RNGM LTD. 
(1 (,'QJ 'ERA'IlA7 OF /V[)f, El\TERpR,,ç) 

OFfICE OF TilE GEIVERAL AIAA'4G!n 
JORIIA T TEL ECO,1 DISTRICT 

JORIM 1' 785001 

No,:.X- l/Co11/1)1IV/20022003/38 	
l)atcd at Johat the 06-08-2002 

Fo 

kosIaO ...................................... 

Vill 	 1MJ 
P0 	 U ................ 

i)kt. 

As you arc a\Vare that as PCI 
dirccti0 given by JIon'hlc CAT Gwahtj Branch Guwahatj in 

OA No.: 27/2O() I. thc dcpartrncnt consitucd the rc-vcrjflcaiio,i Committee for thk SSA for conductiiig detailed IC -
vcrilca(ioii / ScnUiny about the. no. of days of cngagen)cii( year wise in (h flreiit iljcs aiid ako to CollCct proof 

/ ClCICI1CC 
for such Casual Ial)oucrr .ihluding yourself, The CommIu re-verified all the as vcll as other proof from the 

vrjÜS unit / olflcc and 
sci utIiii,d ) our Ipplic 

itjon & othcr documents as submitted by ) ou 	he re vet Jflcat,oii Coi 1mitft COnlprise(J of following three rncmbcr namely 

1. Sri M. C. Modak Assis(a E)ictor Teiccorn (Welfare). 
0/0 the CGMT, Assajii Circle. 

(Ttuwahatj 
2, Sri I): Paycng, Dli (Plg.),o/() the GMTD. 

BSNL, Jorhat, 3. Sri ft 
13aruah. Sr. A0(Sf3p) o/o the GMID BSNL Jorhat, 

The 
aforesaid Coniinitc has suhmittcd its rcpo to the dcpajneiit detailing all about their 

finding / proof gaizLS( each casual labourer including you. The detail of such re
-exa1fljia(joii / rc- verification! SCrutiny repo is Ct1clocd and fuislied herewith as in Anjieurc - A for your iii tori ilat ion, 

UUJCI 

the above circumsIlnccs as you could not satisfy the eligibility criteria as laid down in s hL fliL 

lot con fu nic ni of I M / Rcgu lan7al ion Your case could not be considct cd fa 'orn hi>' Please lnkc not ICC Uiat you have tio 	bCCO in cngage,iien 	undc 	the : dèpartni ni Since ..... £'..9.& .......... 

•l)ii 	i1iI Ill !ItI 
1 	I I 

••1tfl i 

Dy. Gflefat Maoa1 
o v  

B S.NLc 
ofo the G. M. T  

I- 
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•• 
ANNEXtIRE - 

)c1ai(s ol' flndiis by Re-yen ficat ion Committee in respect of Jorha S S A wli ich wa 	n s held o 

	

03-08-200. 	 •• 	
0 

Nmic hii / 	 OY 	
on oF 

I 	No o C chis ez1c(l 
Date of Atithority year wise / Proof of . Nanic & designation Reasons a 
!ilgagc- of,  mouth cngagcment of the ornccr who re- t)ricfa s 

mcnt cngdfcu11cuit dQcur11ei1l1r'  yen fled / rc-cxamjried Rc :iiinkc round (i\)f7j 
the records uncligihic 

tiplo (H - • (Yca/ Say ACG -1 
I )ays) for 

f(innIi1ta1 (1C Cases 
mcs because 

kYCaT/ of ,  stay / 
status 

(f ItO / not 
((1 

(I Sea gag 
c order 
jia 	scd 

I lourable 
Jrilniiyal 

-•i0•• 

;7:j 
f/• 

jcy 3L da7  

.1992- ' 

• 
/)/•'.• 

i4 	, 

• 	 /39S: S6 	, 

11/ 	• 

I 	'• 

I ) itt 

I. Sri M, C. Modak. 
Assistant l)irector 
Iclecom 
(\\'clfarc). 0/0 the 
•CGMT, Assarn 
Circle, Guwahati. 2 	
Sri 	D. Paycng. 
DE (PIg.). 0/0 the 
GMID. 	I3SNL. 	 .4 

Jorhat. 
Sni I' 	flflrls1 	C.. 

	

,. •4I U(llI 	J 

AO(S131 1 ), 0/0 the 
OMID, I3SNL, 
Jorhat. 

J.._•.._._.J•.__I. I 
0da eW-J/ 

5 A) tCI 	k31 

/4&L1L.D 

F 

/ 

I)cputy 	co c 	ii gc r 

,(\1! I), USNI. 
ivTc) 

Dy. 	
1T 

1 I1 

1 j,44Lñ, B 
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• BHARAT SAN CHAR NJGAM LTD. 

(t ;o I 'ERXt!!A'T OF IA'DIAEPTERpR,SE) 
OFT/CE OF 77/E GEA'ER.4L AI,1N4 CER 

JOR/L.t 7' TEL ECO,f DISTRICT 
JORFI,t T— 785001 

-JL- 
ff/mawa - 

No.: X- I/Con/Pt-i V/2002-2003/3 ..... 
Dated at Jorhat the 06-08-2002 

 

TO 	

Shii .....M. ...... 	.... 

• 	vill ....... Ktl.K.keyA................ 

• 	P.O 

I)ist ........... . '1iJ&J 	.................... 

 

ow  

As you arc aware that as per direction given b I Lonblc CAT Guwahati Branch Guwahati in 
OA No.: 2 7/2001. 

the (Iep:lr'ti)lcilt cousitticd the re-verification Cómmuee for this SSA for 
coIalIctin detailed •Ie-ve 'Cation / scrutiny abOut the no. of days of engagmn( year wise in 
diflcte0t oIhcs and uko In 

collect prooi/ cidcncc forsuch csuaI laboucrer iniuding yourscl 1. The 
Committee re-verified all the documentary as wcll as other proof from the various unit / office and 
scm'ImIimmjj \'Otmr nppl iemit on & 

uIliCr doCCire0t5 as stibmitted by you. Thc.tc-vcrj fication Committee comliprise t i of' follow 	(hree imemuhers namely 

Sri M. C. Modak. Assistant l)ircc(or Telecom (Welfare), 
0/0 the COMI, Assam Circle, C itiwdiat . 	 -. 

2. 	Sri I), P;iyeng. I)l (l'.), 0/n the GMTD, I3SNI,, Jorl)n(, 3, Sri I). 13aruah Sr. Ao(SIfp) nb the GM'j'f), I3SNL Jon rn, 

The al'C5aj(l ('o:uIIjt tee, has submitted its report to the dcpancnt detailing all about their 
Iinding / proof' against each casual labourer including you. The detail of such re-cxnhinatjon / rc- 

verificationl scrutiny report is cncloscd and furnished herewith a in Anneui'e - A 11r 'our 
IntrL1a(ioi 

(inde' tic a'm\'e circtllst;jccs as you could nI satisfy the clgibiijiy criteria as laid down in 
tic cheinc (r con ftrmct 1 1 SM / Regulani,nio,1 Your ca.sc could not be'co)sjdcrcd Invornhly, 

 l'ieac lake flotice that y0ti have not been in Cngngeme,it under the department since 
.. .. 

lt'Iiul.' ( Iitili 	II' 

/II i1it (lI 11)1 (INN 
TmT 7 r'c) 

74  
Dy. GflCtt Minl 	

T) oru,(\dfl1.) 

iI1' 	:', '• 

fo the G. M. 	
3,S.N.L0 

5001 
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lc9,: 5C  dal 

A. 	

ANNEXtJJEA 

I )ctaHs of ,  findings by Rc.verjfl0fl Commju 	in respect of Jorhat SSA which was heki on 

Name: Sh,'j 	

• 
in the ULiit/Offlcc 

No tif (l\S engt 	i l):OC 

	

ut 	'\iithnrjty 	\ear 

	

I nga. 	of,  
/ 1 100101 Namc & designation 1 Rcasons 

iiiit 	elltgmeffl 	
(A) 

¼IC '1Ciiicit( 

kcunicntnry 

oftje ornccr who re- I verjfle 	/ re-examined 
briefas 	

Ue,norks found ........................1jtflQl. 

I S),AI71 

(lie records ineligible 

()() l)y, ) for 
Sri M. C. ModaL 

Iir I1urflmt Ifie casec 
Assistant Director 

cases 

Year / 
hecatise 
or stay / 

Iclecom 
(Welfare), 0/0 

	
C. (li 

I)vs) status 
CGMT, 	Assa,i 
Circle, Guwaha(i I)O / not 

to  
Sri 	I). 	Paycog, 
DE (PIg.). 0/0 the diseiiga 

e order 
. OMID, 	I3SNL. 

paSsed 

1w 

Jorhat, 
Sri D. I)arunl,, Sr. 

IIu:,'fflte 
AO(5I31'), o/o (lie 

lt'il'ii,tat 
OMID, 	I3SNL,. 
, 

JorIla(. 	 I 	I 
—JLJI. 

k 	Wt 
. 

• 	 ,: 

tiu c 

P9di6 	III 

l: 

. ?o- 
YGener gvr  

0/0 111 	
k~ 

orJinl - 
Op'. Gcner8 M8fl com,(Adm 

gttr 

010 the G. M. Tetec,irn,  

tz/Jcrhat-850O1 
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Ii 

\' 	 2 / 7  

øj 0 GO ERA'1!EA'TOF!/\tD,I E!VTERPRISE) 
OFFiCE OF THE GEA'E/?AL M4i\,IGER 

fOR/IA T TEL ECO$I nLcrpIrT 
JORIIA T— 785001 

No.: X-l/Con/Pi.i V/2002-200)/ 	. I)alcd at Jorhat the 06-08-2002. 

 

To 

4i 	......... 
............ 

. 	

............... 

Disi .............. .............................. 

 

As you arc aware (hat as per drcction given by J
-lon'blc CAT Guvhatj Branch Giiwahatj in GA No. 427/200 I. the dpart,ncrt consi(ucd the Commttcc for this 

SSA for Conducting detailed rc\'cri uication / SCnl(irly 
about the no. f days of cngct1)cffl yca wise in different of ilces and also C/)llCCt proof! 

CVdCI1CC 
for such casual laboucrer including ourc1f. The 

Committee rc-'crjfcd all thelocumefltar). as well as other proof from the various ur)jjj office and 
SCI1I(ini,e(l your plie;i(ioji other documents as submitted by you. The 

rc-verjflcat, Commi 
conlprisccl of lollowi 	thrce menibcrs namely : 

I. S r i M. C. Modak Assistaiit Director 1ccom (Welfare) o/o the CGMT, As'am Circle, Guwahati 
Sri D. Payeng, DE (PI 	0/0 the GMTD, BSNL, Johat Sri a E3aruah. Sr. AO(513p) 0/0 the OMID, I3SNL. Jorhat. 

The aforesaid Conimittee has submitted it repo to the epamefl( dciailing all about (heir 
fuiding / proof against each casual labourer incfuding you. The 

detail of such rc -cxaflijna(joii / re- \'CIi(lca(jon/ scrutiny report is ncloscd arid umislied herewith 
as in Annexure — A for your 

in fOflhi I ion, 

Under thc abo'e circumstances as you could not satisfy the 	
as laid down in 

the sclicm br conk,ziie,1t 
of TSM / Rcgulari7;0 Your case could 

not he Conjdcred favorably,  Please take notice that you have not bccn in cngagcm,( under the depart,i
ii t since 

:1 )t'II(y( 	
Ill 

	

,• 	
Atif) 11.NL 

corn, 
MaflaO 

Dy. 	
... B,S.NL 

- 

G. 	. 	.735001. 
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ANNEXURIA - 
• 	. . 	

•0 

13 
03-OS-2 002 

(1 Comnijttcô in respect orJorhat SSA which was I)CI(J on 

.,j. Okej cJ 	riL 	' 
• 

(ItI 	I O1iic 

I)nc of 	AtIFhori( 
No old i 	s 	' id 

VC'ir wise / Nn1&(kcj)lti0j1 IS 	ii) 
(11 

IC1OI)LICWiSC Cf1ga of the officer who rc- brief ns 
mciii 	Cii 	tCiiiCl1[ (A) 	(IP 

. • 	v 	lied / rc-cxarniiiccl (IQCII!11Cl1(flry Coud eiiiir,s 
/ 

tiic records, inchgihlc 
cT Sa%j7 	1 )dak. I 	Da 	r ys) t 

Assistan( i)ircc(or hC( 	iim:iiaj 	lie CaSe5 ieicojii 
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(iiiu it (cc ic-veri bed all tIle documentary as ' ci as other prool Imm lire Various Un ii / Office and 
serj ,

e d your ;upplieatin,i ( oilier doewnerits as suhniied Iw von. 'I]ie rc-vcrifie;itjo,u ('onniiUce 
eoulprm5ed ol I ifovIr three nicuuihers namely 

Sr M. C. Mod:mk /\ssis(ant I )irector 'I cleconi (WeJitre)6 Al ihc ('GM°l'.. Assani Circle, 
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BHARAT SANCHAR NIGAM LTD. 

(.1 (OI ER.\3fL,\°7 o r /.'sD/A E.V7ERI'RI,V,) 

.SL.1.\: 1G1.R 
J0/?1I.l 7 1l:I.E(0.( I)I.VTRI(7 

JOR/I.ji 7&c001 

No.: X- I 'Con/Pt -I \'/2002-2003/ 	
I)atcd at .lorha( the 06-0-2002 

l() 	 f) 	t.• 	U 
' 

... . ....... 

P.0 ....... &4jo(,v2a 

f  

i\s YOU 
we aware that as per direction given by I Ionblc CAl (iuwahat l3ranch (iuvah 

	in ()A No.: 42712ool. 	lie dep;iririie,i, cohisirued th 	re-veri1jc;i(i( 	(onjnflillce lir this SSA mr 
coiIij dealle(l re-veiiIiealn / scrutiny about the no. of days of, cngagcniicri( year Wise in 
diliei,1t 011ices and also to collect proof/ evideflce for such casual laboucrc including yourself. Jhe 
Collimillce ie-\erilcf all the (lOetiiiiefl(ar\' as elI as other proof from the various unit / olfice and 
Uutinn/Ld \Otii tppJIL lion & olhLr doLumLnts as Suhtniitd h\ 

"in I he rc \Crifka(joii Comnlillcc ompIisL•d)i loHoving three tiienihers naniclv 

Sri 	. C.k
1 .;\ ssistanjt l)irector Telecom (Welfare) 

0/0 the CGM1 Assam Circic. G uvahat i . 

Sri 1). lavenU, l)l (Pig.), o/o the (iMil) USNL. Jorhat. 
Sri D. laivah Sr. A0(Sl3P) 	the(itF{y RSNL. Jorhat. 

The afliresaid Coniiiijttec has stnhrnittcd its rci 	to the dcparnc,t dctailihg all about their I indinig / i00I 
against each casuaj labourer including you. Ihe detail of such re-exam iriation / re- cIuiiriy lepori is cIeIoc (( l and lirrnishc( -t herwitl :Ic in Annex tire 	A hrr your jilt nniat 0 	. 	 . 

Under the above circtnpnistaiices as ou could riot satisfy the cligibilitv criteria as laid dbvn in 
the scheniie Ion con tinie,jt of 1S I 1 RcuJari,atjn 	oiir case could not he considejed favorably.  Please Ie :1011cc 

that you have not bcri in cnagcniicnit tinder the dcparii 
	since .............................. 

I)cpufv 
0/n the (;MTI), USNI, 
• 	 i 

Dy. General Manager Telecom,(Admn.) 
rz, 	q 1 r:I(9 

ofo the G. M. Tehcir, B I S.N.L. 
Iir: 11 Jorhat-785OO1, 

l 	. 	 . 



ANNEXURE..A 
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Date: 	
. Deputy Gene 	tnager 

O/o the GMTD, BSNL 
vhw'- 78O,i.(- 'ttr) 

Dy. General Mnaqer Tecom,(Admn.) 

o/o iheG, M. Tecum B,S'.N.L. 
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BHARAT SANCHAR NIGAM LTD. 

JORI,.i r T1I.1(*)tf 1)1V TRICT 
JORII,.1r. 781001 

7 
.1.,

ir  

L)atcd at .J rliat1tlie O(-0-2007 

Sh ri  

Vill .......................... 

P)........ 

l:'isi............ 

AS you are aware (fiat as per (lirec(i(111 	
ivcri liv I Iori'hlc CAl ( i''alij i)rancji (iirvhItj in 

No.: 127/2Qi (he del)ar(IiIc1ìt coriSitue(j the rC\'Crjfjcaijo,i 
('ojiiinj (or this SSA (or fueling de(;i:Ie(l ie-\crilicatiii / scrutiny about the 

1)0 : of days 61 cngagcinc,it year wise in 
'rent of liee and also in collect proof / evjden for stch casual laboucrer iliduding )'OUrsci 1. The iii 

if 1e Ic-veil fled Al (he (loeumentar' as well as other proof froni the Vadous 
Uflil / office and Vout' apl)liclt11 & other documents a.s stibriiittcd by 

(Th. Ihe re-Verification Committee irisd of I011o\viiig three Ine:iihers namely 

I: Sri M. C. Modak /\s,sis(a,it l)irec(or 
l'ClCCOtji (\\'cJlarc) 0/0 the CGMq' Assani Circle. ( t(Iw:iIia(j 

2. Sri I). Paveng 	oo the (iMFf) I3SN[. Jorhat. 3.'Sr' ft fttrn;iJi Sr. /\O(Slp) 010 
lIre (f'l'j) I3SNI.. .Jorhat. 

ftc aforesaid ('onhlliji lee has suhmjt(e(l its report to Ilie dcparnnent dciailinLi all ahout (heir 
proof' ;rgaiirst each c:rsual labourer including you. 'Ihe detail of such rc

- cxan)j,iafi,j / re- ':Ilion/ scrutiny report is cr1cls('(J arid liIrjrjfre(l herewith us in 
Aii:ici,re 	A flu' your 

rat i iii, 

I iilcr lie above C'IJulisianees as ou could not sa(isf\' the ehigilijl liv crj(erji as laid dow:1 in leulic h): COIifitiieiii ol lSr\j 
/ Ret'trf;:r,':t;ori Your case could riot be 

COJISIdCFC(J favorably lake rlo(ice that vtu have no 	
beri in en gement under the (lepart:iie: i ( since 

..................... 

1) cpu ty (;c )u(M :: ri aj' er 
O/o the (1\1Tl) BSNI. 

(.) 
Dy, Gnerl Mannicr Telecom,(Admn.) 

fr', '' , rrT ,  rui 

/o tho G. M. Teuc.:n, B.S,N.L 

1&t/Jorhat—'785001. 
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IN THE CENTRAL ADP1INISTRATIVE TRIBUNAL 

GUWAHATI BENCH::GtJWHATI 

In the matter of :- Z 
O.A. No.23 of 2003 

	

Shri N.C. Baruah 	... Applicant 

Versus- 

Union of India & Ore. 

Respondent 

WRITTEN STATE1'ENT FOR AND ON BEHALF OF RESPOOENTS 

N0S.1,2,3 & 4. 

I t  S.C. Das, Asstt. Director ielecom(Legal), Office 

of the Chief General Planager Telecom, Aesam Telecom Circle, 

Ulubari,Guwahati-781007, do hereby solemnly affirm and say as 

follows :- 

i) 	 That I am the Asstt. Diirector Telecom (Legal), Office 

of the Chief General manager Telecem,II.ssam Telecom Circle, tilubari, 

Guwahati and as such fully acquainted with the facts and circun-

stances of the case. I have gone through a copy of the application 

and have understood the contents thereof. Save and except whatever 

is specifically admitted in this written statement the other 

contentione and statecent may be deemed to have been denied. I 

am authorised to file the written statement on behalf of all the 

rasp ondenta. 

2) 	 That with regard to the statements made in paragraph 

i(i) of the application,the respondents beg to state that the 

order dated 10-01-2001 were issued through examination of the 

engagement particulars of the applicants by a duly constituted 

departmental verification committeewhich reveled that the 
1L:zivJ -  

/ applicants were not entitled rdrAthe casual labourers scheme. 

Accordingly order was issued to the applicants to communicate 

the findings of the verification committee. 

Hence question of ignoring the case of applicants 

is not at all correct. 

Contd. .p/2- 
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qr 
	

( 2 ) 	

of 
That with regard to the statements made in paragraph 

1(u) of the application,the respondents beg to state that as per 

the direction of the Hon'ble Tribunal, the caee8 under different 
We re_verifiedfre"exaflhifled the engagement particulars thoroughly 

with the available records, paid vouchers etc. by the verification 

committee and as the applicants were not completed 240 days in 
any year as per reports of the verification comn,ittee, reasoned 

order were served to 23 No. of applicants. 

The prayer of the applicants is found not covered by 

the departmental rules. Hence not considered. 

That the respondents have no comments to the statements 

made in paragraph 2, 3 9  4 & 4.1 of the application. 

That with regard to the. statements made in paragraph 

4.2 and 4,3 of the application, the respondents beg to state that 

the applicants were engaged casually for the specific work but 
not in a regular measure. When the work was completed they were 
automatically disengaged. As they were not completing 240 days 
in any year, their claims in any way could not be entertained as 
per rule, laid down in the scheme 1989 for conferment of TSII/ 
regularizat ion. 

That with regard to the statements made in paragraph 
4.4 of the application, the respondents beg to state that pursuant 
to the Judgement delivered by the Hon'ble Supreme Court of India 
the Deptt. of Telecom (DOT) prepared a scheme in 1989 to provide 
relief to the casual labourers who have put in 240 days service 
in a year. The scheme is known as casual labourers (Grant of 

Temporary Status and regularizetion)scheme 1989, and come into 
effect on 1-10-1989. 

The scheme is intended to cover all casual labourers 
who on engagement on the day of the introduction of the scheme 
and have completed at least 240 days in a year. Under the prbvisjon 
of the scheme, the department had regularized thousands of casual 
labourers who were engaged before 1-10-89 and have worked more 
than 240 dye in a 

a year. Thereafter, out of date had been 
extende from 31-3-85 to 22-6-88 and again up to 01-08..98 
providing the applicant completffid 240 days. 

C'ontd. .p/3- 



c ) 

( 3 ) 

That wibh regard to the statements made in paragraph 

4.5 of the applécation,the respondents beg to state that as the 
applicant were not fulfilled the conditions as laid down in the 

scheme 1989, their claims could not be considered as per rules. 

For example applicabt No.1 Shri N.C. Barush was engaged 

for 140 days in year 1993, 20  days in year 1994 0  135 days in 1995 

and 44 days in 1996, 194 days in 1997 and 124 days in 1998. 

That with regard to the statements made in paragraph 

4.6, 4.7 & 4.8 of the spplicatiofl,the respondents beg to stats 

that as per instruction of higher authorities initially a list 
of casual labourers containing 116 Nos. were forwarded by TONI 

JRT to circle office Cuwahati after a sample cheking 
1V 

That the respondents have no comments to the statements 

made in paragraph 4.9 of the application. 

That with regard to the statements made in paragraph 

4.10 of the application,the respondents beg to state that as per 

instructions of higher authorities 12 Nos. of Part time casual 
mazdoore were converted to full time casual labourers by TOrVZJRT 

as per departmental rules on 13-01-2000 . 

That with regard to the statements made in paragraph 

4.11 of the apØ'lication,the respondents beg to stats that as per 

instructions of higher authorities, the verification committee 

examineS all the relevant records of the W—p—lEcants nLtithe a 

asss required from Hon'ble Tribunal (Under CAB No.107/98,112/98 9  

114/98 1, 118/98 9  120/9 8 , 131/98, 135/98 9  136/98 9  141/989  141/989 

142/98 1, 145/981 192/98 9  223/9e 9  269/98 and 293/98) including 116 

No. of mazdaors. 

That with regard to the statements made in paragraph 

4.12 of the application, the respondents beg to state that 
uniform procedure was adopted throughout the circle for verifying 
the eligibility of all the casual labourer. The verification 

cemmittee verified all the K available records of all the casual 

labourers of different CAs' at a time and on the basis of the 
submitted reports by the verification committee, two lists of 

casual Nazdoore (67+21) who were completed 240 days  in a year, 

were forwarded by TDII/JRT to circle office, Gil on 29122000 9  

and on receipt of approval of higher authorities 67 members of 

casual labourers were conferred as TSN. 
Hence question of pick and chosen manner does not arise. 

Contd..p/4- 
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That with regard to the statements made in paragraph 4.13 

of the application, the respondents beg to state that again on 
receipt of approval on 05-10-2001, from higher authorities twenty 

one (21) casual labourers were conferred as ISPI. 

That with regard to the statements made in paragraph 4.14 

of the application, the respondents beg to state that fact is 
already stated in paragraph 12 of the written statements above. 

That with regard to the statements made in paragraph 4.15 

of the application,the respondents beg to state that on the basis 
of the reports of the verification cemmittee, the casual labourers 
who were not completed 240 days in any proceeding year and as per 
direction of higher authorities, reasoned order were served. 

Hence question of re-engagement does not arise and no 

instructions were received for re-engagement. 

That the respondents have no comments to the statements 

made in paragraph 4.16 and 4.17 of the application. 

That with regard to the statements made in paragraph 4.18 
of the application, the respondents beg to state that on the basis 
of the verification committee report and after approval of higher 
authorities, 67 No. of casual labourers were conferred as TSN. 

That with regard to the statements made in paragraph 4.19 

of the application, the respondents beg to state that all the 

names were in different OAs. As they were completed 240 days in 
a year, the names of 21 casual ltazdoora were forward for approval 
of higher authorities and on receipt of approval on 05-10-2001 

they were  conferred as TS1. 

Hence they were not illegally appointed. 

That with regard to the statements made in paragraph 4.20 
of the application, the respondents beg to state that as per report 

of verification committee. The casual labourers who were not found 

eligible due to non-fulfillment of eligibility criteria and not 
completed 240 days  in any proceedings years, reasoned: order were 
served on 10-01-2001. 	 - 

That with regard to the statements made: in paragraph 

4.21 to 4.27 of the application, the respondent beg to reiterate 
the statements made in paragraph 2 of the written statemente. 

Contd. .p/5- 
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That the respondents have no comments to the statements 

made in paragraph 4.28 9, 5 to 12 of the application. 

That the respondents beg to submit that the department 
had made exhaustive examination of the applicants case and 

found that they were not eligible for grant of Temporary Status. 

That the applicant is not entitled to any relief sought 

for in the application and the same is liable to be di8missed 
withcosts. 

V E RIFI . g AlroN  

I, S.C. Das, presently working as Asstt. Diredtor 

ielecom(Legal), Office of the Chief. General 1anager Telecom, 
Assam Telecom Cf role, Ulubari,GUwahati-781007 being duly 

authorisid and competent to sign this verification do hereby 

solemnly affirm and state that the statements made in paragraph 

/ / 4 /C,.ii of the application are true to my knowledge and 
belief, those made in paragraphs a 	19 	being matter 
of record are true to my information derived there from and 
those made in the rest are humble submission before the Hon'ble 
Tribunal. I have not suppre3sed any material facts. 

AIU I sign this verification on this the 	 d a y 
of 
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Guwahati Bmch 

In the Central Administrative Tribunal 
Guwahati Bench Guwaha'ti 

I 
In the month of 
O.A No. 23 of 2003 
Shri N.C. Baruah and others 
VS ...................Applicants 
Union of India and others 

--Respondents 

rejoinder to the written statement filed.by  
i?denNo. 1,2,3 and 4. 
snr1 iirmai Chandra Jiaruan IU S hri Kosfle,swar 
aged about 34 years resident of Sutergon P.O. 

gaon , Dist- Jorhat, Assam do hereby ,o1emnly 
and say as follows :- 	 / 

at I am the applicant No. I in the instant original 
tion and as such I am fully acquainted with the 
id circumstances of the case. Save and except 
hich are specifically admitted herein below the 
the averments are deemed to have been denied by 
one n t. 

Resbo 
I 

Bar ii  .a I 
la e 
affiiIrn 

(!) 	T 
a p i1 C 

fact 
thos 
rest 
the de 

(2) Te averments made in paragraph 2 and 3 of the 
writteii statement are denied. In fact all the applicants 
have cinpleted more than 240 days of engagement 
contni.ous1y and departmental verification committee has 
tota11y19nored the engagement particulars of the 
app 1 i c 	t S. 

Cont.p/2 
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Copies of the aforesaid forwarding and list of casual 
najdoors who were working upto 1-8-98 are enclosed 
hrewith as Annexure 

- 1 and 2 respectively 

(,) That the averments made in paragraph 7 of the 
witten statement are denied. 

That example cited for applicant No. 1 is false 
fbricated and misleading 

The applicants state that pursuant to the illegal 
teminatjon dated 10-1-200 1, the applicants approached 
th Honbie Tribunal vide 0. A. No. 427/2001. Again in 
tems of the direction of the Honbie Tribunal dated 11-4- 
2002, the Respondents issued another termination dated 6-
8-002. Even the calculatjoii made by the Respondents in 
both the termination letters are self contradictory 

. For 
deial of justice the applicants had to prefer the instant 
application before the Honbie Tribunal by enclosing all 
the relevant documents. The Respondents have not denid 
the same specifically. The applicants crave indulgence of 
th Honbie Tribunal to refer to and rely on the particulars 
enlosed in the original application a Annexure 1 which 

Cdnt.p/4 
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has been prepared by the Chief accounts officer and duly 
certified , verified and checked with the available 
records. The Annexure 1 is an admitted position and the 
continuous working for more than 240 days in a given 
years is clearly established 

The following particulars are extracted from Annexure - 
1 of original application for ready reference 

Serial No. of Name of the Applicant Year of Year of continuous 
circle office casual No.in O.A. continuous working for 240 days 
in laboverers No. 23/2003 working for 240 
particifla:rs days 
duly checked 

verified 
and signed 
by the chief 
accounts 
officer  

14 Nirmal Ch. 1 300(1995) 280 (1997) 
Bar u au 

33 Madhu Kr. 2 240(1996) 270(1997) 
Bora 

44 Jibon Bora 3 243(1996)  

57 Padurn 4 243(1995) 342(1996) 
Handique 

Coin. .f)75 

/ 
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58 Nandeswar 
Bora 

5 243(1995) 342(1996) 

60 Joyram 
Kalita  

6 243(1995) 342(1996) 

63 Ramen 
Sarina 

7 243(1995) 342(1996) 

64 Anjan Dutta 8 243(1995) 342(1996) 

65 Prasanta 
Gogoi 

9 243(1995) 271(1996) 

66 Bobul Bora 10 243(1995) 342(1996) 

67 JugalGogoi 11 243(1995) 342(1996) 

68 Ajit Bora 12 243(1995) 342(1996) 

70 ilanren Bora 13 243(1995) 342(1996) 

71 Khagen 14 
Gogoi  

243(1995) 342(1996) 

75 Koslieswar 
Bora 

15 243(1995) 342(1996) 

73 Mohan Bora 16 243(!995) 342(1996) 

78 DhiranBora 17 243(1995) 342(1996) 

81 Nilakanta 
Bora 

18 243(1995) 342(1996) 

62 Robin Bora 19 243(1995) 342(1996) 

109 Rosid Au 20 344/93,318/94, 318/95,328/96,308/97 

83 Anil Saika 21 243(1995) 342(1996) 

13 Biran Bora 22 249(1995) 272(1996) 

Con t.pG. 
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That the averments made in paragraph 8 of the written 
statement are misleading. As already stated those forwarding 
of 116 number ofmajdoors includes the names of the 
applicant and the list was prepared admitedly by after due 
checking, verification. It is evident that the chief accoüñT 
officer andelecomdistricfñanagercertified the name 
after examination of particulars and as such the averment to 
the effect that names were forwarded without thorough 
examination of payment particulars are incorrect and denied. 

The applicants re-iterate the averment made in 
paragraph 4.9 of the original application. 

The statements made in paragraph 10 of the written 
statement are incorrect and denied. The applicants reiterate 
and reaffirmed the averments made in paragraph 4.10 of the 
original application. 

The averments made in paragraph 11 of the written 
statement are denied. In spite of availability of proper 
records the verification committee has arbitrarily denied 
justice to the applicants. 

Cont. p!7 
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(1 1).The averments made in paragraph 12 of the written 
sta+ment are denied. In this connection the deponent 
reiterate and reaffirmed the averments made in paragraph 
4.12 of the original application and begs to state that there 
is aiucthod of pick and choose adopted by the Respondents. 

(12) That the averments made in paragraph 13,1 4,and 15 of 
the written statement are denied. 

(1 3) That the deponent reiterates and reaffirmed the 
avernients made in paragraph 4.16 and 4. 17 of the original 
appi I c at ion. 

(14)That the averments made in paragraph 17,18,19, 20 of 
the ':ritten statements are denied. 

(15) T 	deponent reiterates the statements made in 
paragraph 4.25, 5 to 12 of the original application 

(16):That the averments made in paragraph 22 and 23 of the 
writtn statements are incorrect and denied by the deponent. 

C 0 fl t 
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VERIFICATION 

I Shri Nirmal Ch. Baruah SIO Sri Rosheswar Baruah 
agedabout 35 years, P.O. Tekelagaon , Dist. Jorhat Assam 
and applicant No 1 do hereby solemnly affirm and declare 
that I am authorized by other applicants to sign this 
verification and I do solemnly verified that statements made 
in paragraph 	 are true to my knowledge and 
those made in paragraph ------- ------------------- b eing  
mattrs of record which I believe to be true and the rests in 
my humble submission before this Honbie Tribunal. 

I 1-lave not suppressed my material facts and I sign this 
verification on this the 30th  day of Ma' 2004 at Guwahati 

Declarent. 

\$r 

6 ~ ~ F- ~11 - 



Akhu~o KA-(, 

To 

Sri R.S. Tri.pathy 
DY General Manager, TelecQn (Mmn.) 
0/0 the C0G.M0T. 
Guwahati 7 

-. 	 - 	 -- 	 I____ 	I____ 	-- 	 I N O X/C/CORR/JR/95°99/iO 	Dated at Jorhat the 

Su : 	Grent of Temp orary status to the casuai Mazclor 
(Full tinie)& part time. 

Ref 	Your letter No. ESTT.9/12 dtd. 27/8/98 and 
ESTT9/12/4 Dated 27/8/98. 

With reference to the above the list of casual labours 
Of full time/part time with details partic ulars are fwarded 
herewith for favour of your kind dispQsal. 

EnlO 

L F' full time page 
I toO ctaininq 116 G/Ls. 

2. For part time cQ'lversicTi 
into full time Page 

to 2 containing 12 C/L .. 	 s 

( 
K. MON1 ) 
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